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LEGISLATIVE ASSEMBLY.

Saturday, 10th October, 1936.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr, President (The Honourable Sir Abdur Rahim) in the Chair.

QUESTIONS AND ANSWERS.

Duty anp FuncrioNn oF THE PoLicE FORCE oN RAILWAY STATIONS.

1007. *Mr. N. V. QGadgil (on bebhalf of Pandit Krishna XKant
Malaviya) : Will Government piease state the duty and funciion of, the
police force posted on stations and patrols on platforms and gates on
State Railways in India ? '

The Honourable 8ir Henry Craik : The attention of the Honour-
sable Member is invited to Appendix B to the Report of the Railway
Police Committee, 1921, in which the duties of the Government Rail-
way Police employed on Railways are specified.

Pandit Lakshmi Kanta Maitra : Have the Railway Administrations
got any control over the police force ?

The Honourable 8ir Henry Craik : The control rests mainly with
the Local Governments,

Pandit Lakshmi Kanta Maitra : May I know if the Railway Ad-
ministrations exercise any control at all over the railway police ¢

The Honourable 8ir Henry Craik : My impression is that they do
control one section of the railway police. A liarger part is under the
control of the Local Governments.

Pandit Lakshmi Kanta Maitra : Is the Honourable Member in a
position to say what part is under the control of the Local Govern-
ments ¢

The Honourable 8ir Henry Craik : If the Honourable Member will
put down a question, I will try to ‘answer it.

Mr. M. Ananthasayanam Ayyangar : In view of the fact that
recently there have been innumerable cases of outrages in female
compartments by persons getting into the compartments from the off
side of the platform, will the Government be pleased to direct that the
police on duty on platforms should take greater care to see that nobody
jumps into the female compartments from the off side of the platforms !

The Honourable Sir Henry Crail : That is a matter of detail
which must be left to the executive heads of the police.

(2816 )
L3B4LAD A
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Pandit Lakshmi Kanta Maitra : May I know, Sir, having regard
to the nnmerous outrages in the Railways, whether Government will
issue to the Provmclal Governments and the Railway Administrations
a note to the effect that steps should be taken as far as possible to
prevent the recurrence of such outrages ?

The Honourable 8ir Henry Craik : I have no doubt whatever that
the Local Governments and the Railway Administrations are perfectly
aware of the desirability of taking such steps.

Mr. M. Ananthasayanam Ayyangar : Are any railway police
ither under the Railway Administration or the Local Governments
iravelling in the trains ?

The Honourable Sir Henry Craik: I must have notice of that
question.

Prof. N. G. Ranga : Why is it that the Government do not want
to take greater care of passengers, and especially of women, than they
are doing at present ?

The Honourable Sir Henry Craik : That is a matter of argument.

RuLEs For SuiNG GOVERNMENT FOR BREACH OF TRUST IN RESPECT TO SERVICE
CONDITIONS, ETC.

1008. *Mr. N. V. Gadgil (on behalf of Pandit Krishra Kant
Malaviya) : With reference to the answer given to starred question No.
967, asked in this House on the 16th September, 1933, will Government
please state :

(@) whether there are any rules which prohibit a Goverument
servant including railway servants under the Crown from
suing the Government or their employers in u court of
law, whilst remaining in service, for breach of {rust in
respect of service conditions or loss of prospects or defance
of rules and regulations ; if so, what are they ;

(b) what is meant by ‘‘ Rules to regulate the Conduct of Railway
Servants '’ as wused in section 47 (1) (¢) of the Indian
Railways Act ; and

(c) whether employees in the offices of :
(1) Government of India, Railway Department ;
(2) Railway Board ;_
(3) Supervisor of Railway Labour ;
(4) Railway Audit and Accounts Offices ;
(5) Agents, State-managed Railways P
(6) Heads of Department, State-managed Railways ;
(7) Divisional Superintendents, State-managed Railways ;
(8) Offices subordinate to Divisional Superintendents ; and
(9) Indian Railway Conference Association ;

-
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including gazetted, non-gazetted, eclerical, ministerial and
menial staff, railway servants are within the provisions of
section 3 (7) of the Indian Railways Act ; if not, then, under
what Act ¢

The Honourable Sir Muhammad Zafrullah Khan : (a) No.

(b) The rules made under section 47. In this connection I would
refer the Honourable Member to the reply I have given to his starred
questions Nos. 995 and 996.

(¢) This depends in each case on whether the person tjoncerned is
employed by a Railway Administration as defined in section 3 (6).

ARREARS IN NAzUL REVENUE IN DELHI.

1009. *Mr. N. V. Gadgil (on behalf of Pandit Krishna Xant
Malaviya) : Will Government please state the percentage of arrears in
revenue in each year during the office of the present Nazul Officcr, Delhi,
with the reasons for its fall ard the action taken by the local ad:ministra-
tion ¢

8ir Girja S8hankar Bajpai : The present Nazul Officer joined his
post in 1933-34. The percentage of arrears was four during that year and
three in 1934-35. These figures do not support the suggestion that
collections have delericrated during his term of office.

SALE oF LIQUORS BEFORE AND AFTER THE LICENSED Hours v DELHI

1010. *Mr. N. V. Gadgil (on behalf of Pandit Krishna Kant
Malaviva) : (a) Is it a fact that selling of liquors after licensed hours by
licensees in Forms L.-2 and L.-10 are permissible under those licenses in
Delhi ?

(b) Is it a fact that the shops at Mori Gate, Gundhi Gali, and Chowri
Bazar, Delhi, do sell liquors after licensed hours and specially after 8 p.M. 1
If not, will Government please state how many licensees were prosecuted
for breach of license rules during 1935-36 and up-to-date ? If none, why
not ?

(¢c) Will Government please state whether the Excise Department,
Deihi, ever checked the stock of the shops at Mori Gate, Gundhi Gali and
Chowri Bazar, Delhi, before and after the licensed hours ¢ If so, ou what
dates since April, 1936, and up-to-date and with what result ¢ If not, why
not ¢

The Honourable 8ir James QGrigg : (a) No.

(b) No. No licensee was prosecuted for a breach of license rules
during the year 1935-36 or this year. One licensez was, however. dealt
with departmentally for a breach of rules during the year 1935-36.
Bome complaints were received regarding sale of liquor after licensed
hours and instructions were given to the Excise staff to see that the rules
-on the subject were strietly enforced.

~ (¢) No. The excise rules do not require that such a check sh
be made, and it is undesirable to harass licensees umless a dr
complaint has beén made.

L3S4LAD A
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Mr. Mohan Lal 8aksena : May I know what steps were taken to
stop the complaints that were made, and what instruetions were issued
to the excise officers to inquire into the complaints that were made ?

The Konourable Sir James Grigg : I have already given an answer
that instructions were given to the Exeise staff to see that the rules
on the subjeet were strictly enforced. I do not know if the Honour-
able Member wants to know what particular degree of coercion they
were advised to apply, if so, I cannot tell him that.

Mr. Mohan Lal Saksena : I want to know whether it is not one
of the duties of the Excise staff to go and see after the fixed hours
whether liquor is being sold or not ¢

The Honourable Sir James Grigg : That also, I think, I have
answered in part (¢). I sa'd No, the excise rules do not require that
such a check should be made.

Mr. Ram Narayan 8ingh : Is it not a faet, Sir, that Government
are more concerned with the greater sale of liquor than with the
observance of the rules ?

Mr. President (The Honourable Sir Abdur Rahim) : I cannot allow
that. '

Mr. Mohan Lal S8aksena : How is the Government satisfied whether
liquor is sold beyond the prescribed hours or not ¢t

The Honourable 8ir James Grigg : If you want to ask me ques-
tions about a police procedure and so on, you had better put down a
question.

Mr. N. V. Gadgil : Would it not be desirable to restrict the hours
for the sale of ligmor so that it may eventually lead to prohibition ?

The Honourable 8ir James QGrigg : That is another source of
revenue which Honourable Members opposite want to disappear
entirely. They want customs revenue to disappear, and now they want
the excise revenue to disappear.

There won’t be much left to carry on the Government of the
country.
Mr. Ram Narayan Singh : Sir, my question has not been answered.

Mr. President (The Honourable Sir Abdur Rahim) : That has been
disallowed.

Use or REFRESRMENT RooMs oN State RatLways BY Povrice OFFICIALS,

1011. *Mr. N. V. Gadgil (on behalf of Pandit Krishna Xant
Malaviya) : Is it a fact that the refreshment rooms on Stat:-managed
Railways are provided for the exclusive use of the travelling public 1
If so, under whbit authority do the local police officials use these as a
resting place bcfore, after and during train timings '

The Honourable Sir Muhammad Zafrullah Khan: Refreshment
rooms, though primarily intended for the travelling public, may be
used by others, e.g.. railway servants. Their use as a rest room or a
waiting room by any person is irregular. '

Mr. M Ananthgsayanm Ayyangar : Will the Government take
steps to see that railway servants or police officers on duty do not
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occupy the waiting rooms during their stop at particular stations, when
they are there either on railway business or official business

The Honourable 8ir Mubammad Zafrullah Khan : If any such
cases are discovered, they will be suitably dealt with.

ALLEGATIONS AGAINST A Porice Sus-INsPECTOR AT THE MorapABAD Hmpu
REFRESEMENT Room.

1612. *Mr, N. V. Gadgil (on behalf of Pandit Krishna Kant
Malaviya) : (@) Is it « fact that on the 9th May, 1936, when the passenzgers
of 3-Up Howrah-Calecutta Mail were taking their evening meals at
Moradabad Hindu Refreshment Room a Sub-Inspector of the locul District
Intell.cence Service entered the room in a state of intoxication, accom-
panied with girls and created a scene of intimidation fuii of Slthy
language and threats, much to the annoyance of the passengcrs {

(b) Is it a fact that the Manager of the Refreshment Room submitied
a written complaint to the District Magistrate, the Superintendent of
Police, Divisional Superintendent and the Station Master against the
behaviour of the said Sub-Inspector ?

(¢) Is it a faet that the above scene was witnessed by a Deputy
Superintendent of Police attached to the Police Training Sciwol,
Moradabad, who happened to be on the station on that date and time ¥

(d) Is it a fact that the said Deputy Superintendent of Polive
witnessed a similar scene created by the same Sub-Inspector un another
oceasion also ?

(e) If the replies to parts (a) to (d) be in the affirmative, will
Government please state what action has been taken against the sail Sch-
Inspector 1

(/) What protection has the Railway Administration made for the
eccmforts of travelling public from police intimidations, threat zad
annoyances ? If none, why not ¢

The Honourable Sir Henry Craik : (a) to (f). I have no informa-
tion. The matter is one for the Local Government.

11013*.

LEGISLATION TO RESTRICT THE NUMBER OF TRAINS ON ANY RATLWAY.

1014. *Seth Haji Abdoola Faroon : Wil Government he ple~sad to
state whether they are contemplating legislation to restriet the numter of
mail, passenger, express or goods trains which may he run between any
statious on any railway ¢

The Honourable Sir Muhammad Zafrullah Khan : No. Machinery
for controlling the number of trains run already ex’sts.

ArGHEAN REFUGEES DEPORTED FRCM PERSIA.

1015. *Babu Kailash Bebari Lal : (¢) Will Government be pleased
to state what is the obligation of the Government of .Inrha to pay charges
on account of Afghan refugees deported from Persia {

{This question was subsequently disallowed.
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(b) What is the number of such refugees 1

Sir Aubrey Metcalfe : (a) In India there are no Afghan refugees
deported from Persia.

(b) Does not arise.

Mr. M. Ananthasayanam Ayyangar : Are there any other Afghan
refugees here in India ¢

8ir Aubrey Metcalfe : I submit, Sir, that does not arise out of
this question.

REFUGEES AND STATE PRrISONERS IN BiHAR AND ORISsa.

1016. *Babn Kailash Behari Lal : (@) Will Government be pleased
to state how many refugees and State Prisoners there are in Bihar and
Orissa and what are their names ¢

(b) What is the amount of allowance to each of them, or what is the
expenditure over each of them ?

8ir Aubrey Metcalfe : (a) There are no refugees or State Prisoners
in the Provinee of Crissa. In Bihar there is one State Prisonzr, name-
ly, Sardar Abdul Khaliq Khan, an Afghan refugee, who is at present
residing with his wife and four children in Ranchi.

(b) The following allowances are paid by Government :

Rs.

per mensein,
(i) Sardar Ahdul Khalig Khan .. 100
{i/) Wife and children .. .. 50
(#11) House rent . .. 50
Total .. . 200

Mr. M. Ananthasayanam Ayyangar : May I know, Sir, if they have
been confined or interned at the instance of the Afghan Government 1

8ir Aubrey Metcalfe : Not exactly, no.

Mr. M. Ananthasayanam Ayyangar : Then under what circum-
stances have they been interned ?

Sir Aubrey Metcalfe : They are detained under Regulation III of
1818 for political reasons.

Pandit Lakshmi Kanta Maitra : May I know for how long they
have been kept here as refugees !

8ir Aubrey Meicalfe : You will obtain the information if you put
down a question.

Mr. M. Ananthasayanam Ayyangar : Does the Afghan Government
pay any contribution for their detention here t

8ir Aubrey Metcalfe : No.

Mr. M. Ananthasayanam Avyangar : Then are they to be kept
here from generation to generation

Sir Aubrey Metcalfe : That is a matter of argument.
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Pandit Lakshmi Kanta Maitra : Why are their allowances paid
out of the Indian exchequer ?

8ir Aubrey Metcalfe : For political reasons which I am not pre-
pared to disclose further.

Mr. M. Ansnthasayanam Ayyangar : What objection do the Gov~
ernment of India have to send them back to their own place ?

8ir Aubrey Metcalfe : That again is a matter which I am not
prepared to discuss. That affects the relations between His Majesty’s
(Glovernment and a foreign State.

AMOUNT ALLOTTED FOR THE EcoNoMic DEVELOPMENT oF TRIBAL AREAS.

1017. *Babu Kailash Bebari Lal : (a) Will Government be pleased
to state what parts of the country are called tribal area ?

(b) How is the amount allotted for the economic development of tribal
area spent ? i

8ir Aubrey Metcalfe : (2) A statement showing the tribal areas
is Jaid on the table.

(b) Two lakhs have been allotted, which will he spent on schemes
which are likely to improve the economic condition of the inhabitants of
the tribal areas. In the North-West Frontier Provinee tribal areas ex-
periments are at present being carried out in sunch schemes as gold-
washing, apricot drying, reclamation of land, irrigation works, exploita-
tion of marble, agri-horticultural operations, exploitation of artemesia,
marketing survey, marketing of chilgoea, sheep breeding, ete.

Statement showing the Tribal Areas.

Name of the Province. Tribal areas.

North West Frontier A.—Tribal terriiories in the charge of the following Political Agents.—
Province.
Ageney. —
Malakand excinding the States of Dir, Swat, Chitral and
the Amb State (Trans-Indus).

Khyber.

Kurram.

North Waziristan.

South Waziristan.

B.—Tribal territories in the charge of Depuly Commissioners, as shows

low.—

Peshawar District.— Bannu District.—
Mohmand. Bhitanni.
Hessan Khel Afridi. Certain Wazir Sections.
Ashu Khel Afridi.
Gadun. Dera Tsmail Khan District.—
Utman Khel. Bhitanni.
Utmanzai. - Largs Sheranni.
Chamla. azara Disirict.—
Khudu Khel. Gadun.
Buner. Utmanzai.

Kohat District.— Amazai. .

: Orakzai. Chagharzai.

Adam Khel Afridi. Isazai,
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N-Ime‘ of the vaiﬁc;e. Tribal areas.

C.—The Pitao Sersi Malandri area, administered by the Depuly
Commissioner, Peshawar Disict.—
Balgchistan . Marri and Bugti country.

In Lorulas District.—
Bori Tahsil.
Musa Khel Tahsil.
Sinjawai Tahsil.
Barkhan Tahsil.

In Zhob District.—

Fort Sandeman Tahsil.
Hindubagh Tahsil.
Kila Baifullah Tahsil,

In Chaghas District.—
Dalbandin Tahsil.
In the Sibi Disirict.—

Kohlu Tahsil,

Punjab .. .. Baluch tribal areas beyond the western border of Dera Ghazi Khan
District in so far as they are not included in Baluchistan Agency
territories.

Assam .. Unadministered parts of Sadiya and Balipara Frontier Tracts.

Unadministered area north-east of the Nags Hills District.

Pandit Lakshmi Kanta Maitra : Is the Honourable Member in &

position to tell this House what percentage of this amount has actually
been spent on this head !

8ir Aubrey Metcalfe : No.

Mr. M. Ananthasayanam Ayyangar : Is this allotment taken from
the Rural Development Fund 1

8ir Aubrey Metcalfe : No.

Pandit Lakshmi Kanta Maitra : Has any amount been spent so
far ¢

8ir Aubrey Metcalfe : Yes.

Mr. M Ananthasayanam Ayyangar: May I know what the
gontribution for the tribal areas is from the Rural Development Fund ¢

8ir Aubrey Metcalfe : None.
Mr. M. Ananthasayanam Ayyangar : Why not 1

8ir Aubrey Metcalfe : Because it has been made from separate
seurees. -

Mr. Ram Narayan 8ingh : May I know what educational facilities

lt:qvi)e h;een provided by the Government for the children of these
ribes

Mr. President (The Honourable Sir Abdur Rahim) : The question
does not arise,
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SPENDING OF THE AMOUNT ALLOTYED UNDER THE HEAD “ SECRET
EXPENDITURE ”.

1018. *Babu Kailash Behari Lal : Will Government be pleased to
state how the amount ailotted under the head ° Secret Expenditure’ is
spent f

The Honourable 8ir Henry Craik : Secretly !

Mr. Mohan Lal Saksena : Is the information withheld because the
items of expenditure cannot bear public scrutiny ?

Mr. M. Ananthasayanam Ayyangar : Is any portion used for pro-
paganda in foreign countries against India ?

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member is not prepared to disclose it.

Pandit Lakshmi Kanta Maitra : I want to know what the Honour-
able Member mecans by ‘ secretly ’ ¢

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member had better look at the dictionary. It is a very common
word.

Mr. M. Ananthasayanam Ayyangar : May I know on what basis
it is budgcted ¢

Mr, President (The Honourable Sir Abdur Rahim) : The Ucnour-
able Member does not want to answer because these are secret wsatters.
What is the use of putting such supplementary questions !

Babu Kailash Behari Lal : May I know whether this expenditure
i8 subjected to audit ?

The Honourable 8ir Henry Craik : Yes.
OFFICERS UNDER TRAINING FOR POLITICAL AGENCY AND RESIDENCIES.

1019. *Babu Kailash Behari Lal : (a) Will Government be pleased
to state who are the officers under training for Political Agency and
Residencies ?

(b) What are their qualifications !
(¢) Where have they been reeruited ?

8ir Aubrey Metcalfe : (a), (b) and (c). Recruitment for the
Foreign and Political Department is usually confined to selected junior
members of the Indian Civil Service and junior officers of the Indian
Army holding the King’s Commission who are required to undergo
Epecial training on joining the Department. If confirmed in the Depart-
ment they are eligible for all appointments on the cadre of the Depart-
ment.

Pandit Lakshmi Kanta Maitra : May I know why is it that non-
civilians and uwou-military officers are not taken ! :

8ir Aubrey Metcalfe : That is the rule. Rules have been laid
down and they have been in foree for a great many years.

_Mr. Mohan Lal Saksena : May T know what is the proportion of
Indians in the reeruits ! '
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Sir Aubrey Metcalfe : That does not arise out of the question.

Pandit Lakshmi Kanta Maitra : Has any minimum qualification
been preseribed for the recru.tment § _

Sir Aubrey Metcalfe : They are selected, as I have explained, by
Ilis Excellency the Viceroy.

Mr. Lalchand Navalrai: May I know whether this rule is not
going to be changed because it is of long standing or for any other
reason f

8ir Aubrey Metcalfe : That is a matter of policy.

Prof. N. G. Ranga : What is there in the basis of recruitment
which eannot be explained *

Sir Aubrey Metcalfe : What do you mean by ‘ basis’ ¥ T have ex-
plained that there are rules which confine recruitment to two particular
services and the recruits are selected by His Excellency the Viceroy.

ALLOWANCES OF THE REPRESENTATIVES OF THE ¢z-KING OF BURMA.

1020. *Babu Kailash Behari Lal : (a) Will Government be pleased
to state who are the representatives of the ez-King of Burma !

(b) How much allowance does each one of them get ?

Sir Aubrey Metcalfe : (a) It is presumed that by ‘‘ representa-
tives ' the Honourable Member means direet descendants. Three
daughters still survive, one of whom has a child. There are also six
children of another daughter who died early in the present year.

(D) The first daughter receives a political pension of Rs. 200 a
month ; the second Rs. 750 a month and her house rent, not exceeding
Rs. 250 per mensem, is paid for her ; the third draws Rs. 750 per mensem,
a house allowance of Rs. 250 a month, and a festival allowance of Rs. 500
annually. Each of the seven grand-children are given an educational
allowance of Rs. 100 a month.

Pandit Lakshmi Kanta Maitra : Are these allowances paid out of
the revenue of the Government of India or the Burma Government ?

Sir Aubrey Metcalfe : They are charged to Central revenues, T
think,

Mr. Mohan Lal Saksena : Will these allowances be paid after the
separation of Burma ?

8ir Aubrey Metcalfe : T should like to have notice of the question

Mr. M. Ananthasavanam Ayyangar : Are .these allowanceg heredi-
tary or only for a number of years !

-
8ir Aubrey Metcalfe : T should like to have notice, if the Honour-
able Member wants exacet information.

Mr. M. Ananthasayanam Ayyangar : What is the annual cost urder
this head *

8ir Aubrey Metcalfe : If the Honourable Member will look at my
answer and work it out, he will find that out for himself,
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Mr. Sri Prakasa : May I know if these persons are kept in con-
finement ¥ Are they free to move wherever they please ?

8ir Aubrey Metcalfe : As far as I know, there are no restrictiors
on their muvemcnts,

WaNT oF AN INTERMEDIATE CrLAss WAITING RooM AT BHAGALPUR RAILwaAY
StaTION,

1021. *Babu Kailash Behari Lal : (a) Will Government be pleased
to state if they are aware that Bhagalpur is the divisional headquarters
and second town of importance in Bihar, has a very large passenger traffie,
and there is no intermediate class waiting room at the Bhagalpur Railway
Station. and that passengers travelling in intermediate class are put to
great hardship ¢

(b) Do Government propose to ask the Railway Administration to
take necessary steps to remove this long-felt want of an intermediate class
wating room at Bhbagalpur Railway Station !

The Honourable Sir Muhammad Zafrullah Khan : (a) Government
have had no complaints regarding the hardship mentioned.

(b) Provision of sueh facilities is within the competence of the Rail-
way Administration. Government consider that the Railway Adminis-
tration is in a better position to decide on the relative order of merit of
such expenditure.

Babu Kailash Behari Lal ; May I know if the Government are going
to ask the Railway Administration to provide these facilities ?

The Honourable Bir Muhammad Zafrullah Khan : It is very difficult
for me to be able to decide what should be the order of priority. It
must be left to the Agent to decide.

_ Pandit Lakshmi Kanta Maitra : Will the Honourable Member send
this question to the Agent, so that he might give some thought to the
subject at least ?

The Honourable Sir Muhammad Zafrullah Khan : I suggest that the
best way of doing it would be to raise the matter in the local advisory
committee. The matter could be thrashed out and decided there.

Pandit Lakshmi Kanta Maitra : But we are not in the local advisory
committee.

Mr. Ram Narayan Bmeh Is the Honourable Member aware that
there are o’'her stations in Bihar where there are no proper intermediate
class waiting rooms ¢

fl'he Honourable 8ir Muhammad Zafrullah Khan: It is quite
possihle that there are other stations where there are no intermcdiate
class waiting rooms,

EccLEs1AsTICAL DEPARTMENT OF GOVERNMENT.

1022, *Babu Kailash Behari Lal : (a) Will Government be pleased
to state how long it is that the Ecclesiastical Department of Government
came first into existence 1
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. (b) Was the Ecclesiastical Department started by Government on
their own initiative, or under the orders of the Home Government f

(¢) Have Government, in view of their policy of religious neutrality,
considered the effect of spending large sums of money on subsidising &
particular religion over the followers of other religions ¢

(d) Do Government, in accordance with their policy of religious

neutrality, propose to consider the advisability of abolishing the
Reclesiastical Department ¢

(¢) What is the utility of the Ecelesiastical Department and if any
record or report of their work is compiled and kept by the Department t

(f) Does the Ececlesiastical Department carry on any rescarch work
in the domain of spiritual science ?

The Honourable Sir Prank Noyce : (a) and (b). The origin of the
Ecclesiastical Denartment is to be found in the obligations imposed by
the Charters of the East India Company to provide chaplains for their
ships and at their stations. in 1813 as the result of an Act of Parlia-
ment the Ecclesiastical Establishment was ecreated and in 1858 when the
rights and the oblieations of the East Tndia Company were ‘raunsferred
to the Crown it became a Department of the Government of India.

(¢) Government are not subsidisine any particular relizion. They
are merely fulfilling Jong-standing oblirations in respret of Eurnpean
British-born cervants of the Crown serving in India. They de not pro-
vide religions ministrations, church or cemetery accommeodation for
Christians in general or even for all their Christian servants. I might
remind the Honourable Member that there are various forms of State
religious endowments of long standing connected wi'h other religions.

(d) No. TUnder the King’s Reeulations facilities for religious
services have to he provided for British troops, and so long as the
Government of Tndia emnlov these troons they are under an oblization
to provide religious ministrations for them. It is also imnossible for
Government *o diseantinue ahrintly all nrovision for relizions minis-
trations to e’vil officers. With the gradual decrease in the number of
Enropean officials Government’s nbligation in this reenact is an*omsati-
cally dwindling. Moreover, Government periodieally review the

ecclesiastical expenditure in order to see how far reductions can be
effected.

() The reasons why the Ecclesiastical Department is maintained

have just bheen stated by me. The Department does not compile any
report of the work done.

(f) No.

Mr. M. Ananthasavanam Ayvangar : Are the Government (:f India
aware that with respect to grants made to temples and mosqnes. ete.,
in the case of other religions. the srants made are in lieu of landed
property which has been taken over bv the Government.

The Homourable 8ir Frank Novee : The Honourable Member is

imparting information, not asking for it. I am not aware of the condi.
tions in all cases.
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Mr. M. Ananthagayanam Ayyangar : May 1 ask whether there are
any grants made to ehurches for the purpose of enabling European
magisterial officers in charge of districts to attend those churches !

The Honourable 8ir Frank Noyce : Grants are made under reeog-
nised rules ; as I said, they are made in fulfilment of Government’s
obligations.

Qazi Muhammad Ahmad Kazmi : With reference to part (d) of the
question, are the Government of India under any obligation to provide
ecclesiastical services for civilians also ¢

The Honourable 8ir Frank Noyce : I have stated s0, Sir.

Qazi Muhammad Ahmad Kazmi: ‘‘ That the Government of India
are not under any obligation to provide ecclesiastical services for eivil-
lians ”’ ?

The Homnourable 8ir Frank Noyce: They are, most certainly. I
have stated that they have obligations to European British-born ser-
vants of the Crown serving in India, and these obligations apply both
to military and civilian officers.

Qazi Muhammad Ahmad Kazmi : May I ask one moure question ?

Mr. President (The Honourable Sir Abdur Rahim) : No—this is
onlv a matter of pnlicy. Next question. This question has been
sufficiently discussed.

RECRUITMENT OF MORE INDIANS TO THE INDIAN MEDICAL SERVICE.

1023. *Khan Bahadur Shaikh Fazl-i.Haq Piracha : Are Government
aware of the fact that according to the scheme of Indianjsation i the Tndian
‘Maedical Service, the nmnber of Indians should be 210 but at present it
is only 190 * T1f so, are Government taking any steps to recruit 20 more
Indians so as to bring the ratio in accordance with the aforesaid scheme !

Mr, G. R. F. Tottenham : With your permission, Sir, I would reply
questions Nos. 1023 and 1024 together.

I would refer the Honourable Member to my reply to Khan Bahadur
Nawab Makhdum Sheikh Murid Hussain Qureshi’s starred question
No. 539 on the 22nd September, 1936.

ReECRUITMENRT OF MusrLiMs IN THE INDIAN MEDICAL SERVICE.

11024. *Khan Bahadur S8haikh Fazl-i-Haq Piracha : Are Government
aware of the fact that out of 190 Indians in the Indian Medical Service
there are only 27 Muslins at present ! If so, do Government propose to
take any step so as to bring the ratio of the Muslims in the Indian
Medica! Service to the ratio as laid down in the Government of India
notifications 1 '

tFor answer to this question, see answer to question No. 1023.
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MoNEY CIROCULATING SCHEME STARTED BY CERTAIN FIRMS.

1025. *Khan Bahadur Shaikh Fazl-i-Haq Piracha : (a¢) Are Govern-
Juent aware that certain firms in Caleutta, Allahabad, Lucknow, Bombay
and Karachi are issuing one-rupee policies, known as the ‘‘ Money Circu-
lating Scheme ’’ ¢

(b) If so, will Government be pleased to state the names of those
registered under the Partnership Act of 1932 in the cities named in
part (a) ¢

The Honourable 8ir Muhammad Zafrullah Khan : Sir, with your
permissicn I shall answer questions Nos. 1025 and 1026 together. The
matter is now under correspondence with the Loeal Governments con-

cerned ar:d a reply will be given as soon as the pecessary investigations
are compleie.

MoneEY CIRCULATING SCHEME STARTED BY CERTAIN FIRMS.

$1026. *Khan Bahadur 8haikh Pazli-Haq Piracha : Is it a fact that
the promoters of the Money Circulating Scheme have to obtain Govern-
ment sanction before starting the business ¥ If so, under what law 1

MoNEY CIRCULATING SCHEME STARTED BY CERTAIN FIRMs.

1027. *Khan Bahadur Shaikh Fazl-i-Haq Piracha : (¢) Is it a fact
that the Postal Department has issued a Department Circular to encourage
the Money Cireulating Scheme {

(b) How do Government propose to encourage the scheme ?
The Honourable 8ir Frank Noyce : (¢) Certainly not.

(b) Government have no intention of encouraging such schemes.
MonEY CIRCULATING SCHEME STARTED BY CERTAIN FIRMS,

1028. *Khan Bahadur Shaikh Fazl-i-Haq Piracha : (¢) Are Govern-
ment aware that Money Circulating Scheme policyholders have to send
Re. 1 by Money Order and the firms send V. P. P. for realiziug annas
three or annas four ?

(b) Are Government, with a view to reduce the burden and encour-
age more business, prepared to reduce the Money Order fee, V. P. commis-
sion and aceept V. P. articles without necessary registration ¥ If not,
why not ¢

The Honovrable Sir Frank Noyce : (¢) Government have no infor-
mation.

(b) No ; the present rates were not fixed with any intention of
encouraging business of this_kind.

MusLiM REFRESEMENT ROOMS AT CERTATN RAILWAY STATIONS., *

1029, *Khan Bahadur Shaikh Fazl-i-Haq Piracha : (a) Is it a fact
that Muslim Refreshment Rooms at Allahabad, Cawnpore, Lucknow, Kalka
and Delhi are under the control of various contractors ¥ If so, what
are ithe terms of contract ?

tFor answer to this question, see answer to question No. 1025.
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(b) Is it a fact that Muslim Refreshment Room at Allahabad is
conducted by a non-Muslim contractor ¥ If so, why 1

(¢) Are Government aware ihat quality of food supplied at Cawnpore
and Allahabad Muslim Refreshment Kooms i3 very inferior and unsatis-
factory and the charges sometimes higher than those in the scheduie ?

(d) Are Government aware that the Complaint Book of the Muslim
Refreshment Room is not kept on the table for noting the complaints
of the customers, and in case the customers demand it, they are informed
that it is kept locked by the Manager, and the Manager is out ?

The Honourable 8ir Muhammad Zafrullah Khan: (g) Yes. I am
placing in the Library of the House a copy of the Agreemen's executed
by the various contractors.

(b) The firm of Messrs. S. L. Kapoor and Company consists of three
partners : one of whum is a Hindu, one a Muhammadan and the third
a Christian.

(¢) and (d). No : I am, howsver, bringing the Honourable Mcmber’s
question to the notice of the Agent, East Indian Railway.

NoxN-ArPOINTMENT OF PosTMEN IN CALcUTTA IN THE LOWER Division PosTs.

1030, *Mr. Anugrah Narayan 8inha : (a) Is it a fact that the late
Director General, Posts and Telegraphs (Sir Thomas Ryan) decided in
his comnunication No. Es.-B.-109-3]|32, dated Simla, the 18th August,
1932, that 50 per cent. of the lower division cadre posts will go to the
ez-approvecl candidates of clerical cadre and the remaining 50 per cent.
to the postmen

(b) If the answer to part (a) be in the affirmative, why were
50 per cent. posts in the lower division cadre not given to the postmen
in the Calcutta General Post Office and its Town Sub-Offices ?

(¢) Ts it a fact that in the lower division cadre in the Calcutta
General Post Office and its Town Sub-Offices, outsiders, stamp-vendors
and Native Christians were appointed in supersession of the claims of
gué postmen in the Calcutta General Post Office and its Town Sub-

ces ¢

(d) How many lower division posts were created in Calcutta and
how muny posts out of them were conferred upon postmen and Low many
upon others ?

- The Honourable 8ir Frank Noyce : (a) The facts are not as stated
by the Honourable Member. The order referred to stated that lower
division posts were to be offered to qualified men of the postmen class
and to discharged approved candidates alternately and that if a
-sufficient number of quallﬁed postmen were not forthcoming the deficiency
should be made up by increasing the recruitment of ez-approved candi-
dates.

(b) Does not arise.

(¢) and (d). Government have nc information and do not propose
to call for it. It is open to the officials, if they have a grievance, to
represent it to the proper authority.
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CANDIDATE PosTMEN IN CALCUTTA,

1031. *Mr. Anugrah Narayan 8inha : (a) Is it a fact that there were
over onc hundred candidate postmen in Calcutta and they were enlisted
some years back, say from 1925 to 1931 ¢

(b) Ts it also a fact that they were subjected to a test held in 1934,
but the result was announced in 1936, and, out of them, some 73 wero
declared unsuccessful and their names were struck off the list ol
candidates ?

(¢) Is it a fact that they have represented their case to the proper
anthorities and at present their case is under consideration of the Dircctor
General, Posts and Telegraphs §

(d) Will Government be pleased to state if they propcse to provide
those men in the Department ? If not, why not ?

The Honourable 8Sir Frank Noyce: (a) Yes. The exact number
involved was 226.

(b) Yes.

(¢) The Director-General has already considered the case of these
candidates but has been unable to interfere on their behalf.

(d) Governmen* are unable to consent to the employment of men
who have failed to pass the elemenfary test imposed to the exelusion
of a ¢onsiderable number of members of the lower grade staff who have
gmalified for appointment and are available to fill vacancies.

NoKR-INCRERASE IN THE NUMBER oF PoSTMEN IN CALCUTTA.

1032. *Mr. Anugrah Narayan Binha : Are Governmen' aware _that
the areas of beats in Calcutta have increased during recent years ¥ If so,
why lhas not the number of postmen been increased, and why has the
existing staff been overburdened with work 1

The Honourable Sir Frank Noyce : Government have no informa-
tion. The matter is within the competence of the Postmaster (icheral,
Bengal and Assam Circle, to whom a copy of the question and the reply
will be sent for such action as he may consider necessary.

'Booxr-BINDERs IN THE Carcurra GenNErAL Post OFFICE AND ITS ToOwN
Soe-OFFicES.

1033. *Mr. Anugrah Narayan 8inba : (a) Is it.a fact that ‘the
appoiniments of the book-binders in the Caleutta General Post Office
and its Town Sub-Offices were transferred from the inferior class to
superior class and their designations were changed into duftries,
with effect from the 1st December, 1919 %

(b) Is'it also & fact that these servants of the (Government shave
since been re-transferred to inferior class ¢ If so, why !

(¢) Do Government propose to rastore those public servants to the
superior class {

The Honourable Sir Pnnk Noyee' (a) The facts are not exactly
as stated Ly the Honourable Member.' ‘Two appeintments of book-bindery



QUESTIONS AND ANSWERS, 2831

existed in the Calcutta General Post Office only, and these were abolished
from the 1st July, 1917. They were replaced by two peons in inferior
service. There were no book-binders in any town sub-office. Thus no
men in the class of book-binders existed on the 1st December, 1919, from
which date dafiries were transferred to the superior class.

(b) The answer to the first part of this question is in the affirmative.
The orders were issued in 1921. As regards the second part, the reason
is that dajf*ries neither possess the superior educationa] or other quali-
flcdtions nor do they perform work of such a nature and responsibility
as should entitle them to superior service conditions.

(¢) No.

PracivG or THE Form SuPPLIERS OF THE PosTAL STOCK DEPOT IN SUPEKIOR
SERVICE.

1034. *Mr. Anugrah Narayan 8inha : (a) Is it a faet that the duties
of the form suppliers of the Postal Stock Depdt and the roneo printers
and record suppliers of the Postmaster General’s Office are identical,
but the former are in inferior service and the latter in superior service ?

(b) Will Government be pleased to state the reasons for this differ-
entiation, and do they propose to place the form suppliers of the Postal
Stock Depdt in superior service and increase the Seale of their pay 1

The Honourable 8ir Frank Noyce : (a) The duties of form suppliers
of the Postal Stoek Depdt and record suppliers of the Postmaster
General’s Office are similar in many respects. Both are in inferior
service. There is no appointment of roneo printer in any Postmaster
General’s Office. ’

(b) Does not arise.

RecrRurTMENT 1IN PosT OFFICES OF THE SONS AND RELATIVES OF
PosraL Stawr.

1035. *Mr. Anugrah Narayan 8inha : (¢) Is it a fact that in terms
of the Revenue Division Rules, sons and relatives of the postal servants
serving in a province other than their own, are not recruited in the Post
Offices in the provinees in which they serve !

(b) Are Government prepared to revise the orders regarding
preference to be shown to the sons and relatives of the (Government
servants either in the provinces they originally belong to or in the provinces
in which they serve %

The Honourable Bir Frank Noyee : () Yes, provided the word
‘‘ Postal Cirele ”’ is substituted for the word ‘‘ Province ''.

(b) No.
RECRUITMENT OF Bmu_ns AND Umms 1N TEE DEAD LETTeR OFFICE, CALCUTTA.

1036. *Mr, Anugrah Narayan Sinba : Is it a fact that the Provinces
of Bihar and Orissa are served by the Dead Letter Office at Calcutta ?
If so, ure Beharees and Uriyas recruited in the Dead Letter Office at
Calcutta ¥ If not, why not ?

L3S4LAD i
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, The Honourable 8ir Frank Noyce : The reply to' the first part of
-the question is in the affirmative.. As regards the latter part, reeruitient
in the Dead Letter Offices is governed by the departmental rules regard-
ing recruitment on a local area basis and Government see no reason to
depart from them in the case of the Dead Letter Office, Caleutta.

RicHTS AND PRIVILEGES OF THE STAFF OF THE DEAD LETTER OFFICES.

~1037. *Mr, Anugran Narayan 8inha : («) Are Government aware
‘that the Postal Enquiry Committee 1934-35 recommended the creation
of Directory offices and one single Dead Letter Office for India, instead
of so many, but those recommendations were rejected by Government ?
If so, will Government state what reasons were given by that body that
the privileges as regards holidays and working hours hithertofore enjoyed
by the Dead Letter Offices in India have now been curtailed by recent
orders of Government %

{b) Are Government prepared to restore to the Dead Letter Offices
all the rights and privileges as formerly enjoyed by them ?

The Honourable 8ir Frank Noyce : (¢) The reply to the first part
is in the affirmative. As regards the second part, the attention of the
Honourable Member is invited to paragraphs 73 to 89 of the Postal
Enquiry Committee’s Report, a copy of which is in the Library cf the
House. After carefully considering all aspects of the matter, including
the nature of the work done, the: Government of India eame to the con-
clusion that there was no justification for preseribing for Dead Letter
Offices a number of daily hours of duty less than that prescribed for
clerks in the Post Office and in the Railiway Mail Service.

(b) No.

REDUCTION 1IN THE PAY OF THE MANAGERS AND THE ASSISTANT MANAGERS
OF THE DEAD LETTER OFFICES.

1038. *Mr. Anugrah Narayan Sinha : Will Government be pleased
. to state the causes under which the pay of the Managers and the Assistant
Managers of the Dead Letter Offices were reduced recently ?

The Honourable 8ir Frank Noyee : The pay of the Managers and
Assistant Managers of the Dead Letter Offices at Bombay and Calcutta
and of the Manager, Rangoon Dead Letter Office, only has been reduced.
The reason for this reduction was that the strength of the establishment
under their control had decreased owing to the fall in traffic and changes

in ‘method of work and the higher rates of pay were, therefore, no longer
Jjustified. _ A 19

ResTORATION OF EXTRA-DEPARTMENTAL SUB-PosT OFFICE AT KOTLA.

1039. *Raizada Hans Raj : (a¢) Is it a-fact that Kotla in the Kangra
district (Punjab) had a combined sub-office with a telegraph branch and
was abolished in the year 1931 due %0 financial stringency Y

() Is it a fact that the status of this sub-office was reduced to extra-
departmental sub-office soon after the abolition of telegraph branch !

(¢) Is it also a fact that its status was further reduced to extra
departmental branch office in the year 1932 ¢ -
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(d) Has the attention of Government heen drawn to the various letters
published in the Press namely in the Civil and Military Gaeette, Lahore,
dated the 13th June, and 24th June, 1936, Daily Herald, Lahore, dated
the 29th June, 1936, and the Tribune, Lahore, dated the 8th August, 1936,
regarding the restoration of extra-departmental sub-office at Kotla 1

(e) If the reply to part (d) above be in the affirmative what action
have Government taken in the matter ¢ -

(f) Are Government aware that Kotla being situated m thg heart
of grand trunk road running from Amritsar to Kulu is of vital import-
ance to travelling publie, pilgrims, and inhabitants of Kotla and its
suburbs ?

(g) What action do Government propose to take in the matter,
in view of the scheme to extend postal facilities into rural areas for
which Rs. 2 lakhs have already been sarictioned and placed at the disposal
of Postmasters  General ?

(k) Are Government prepared to restore the telegraphic facilities
to this town in the rural area of the Kangra district, and are Government
aware that this would only necessitate a creation of a ten miles line from
Shahpur sub-office ?

(¢) Will Government please lay on the table a statement showing
the receipt and issue of money orders and other registered articles from
and to Kotla branch office for the months of April to July, 1936

(j) Are Government prepared to consider the desirability of restoring
an extra-departmental sub-office in view of the expansion of dak of the
town and saving banks work as compared with the year 1932, when itw
status was reduced to extra-departmental branch office ¢

(k) What action do Government intend to take in restoring the sub-
post office at Kotla ¢ :

The Honourable 8ir Frank Noyce : (¢), (b) and (¢). Yes.
{d) Government have now seen the articles mentioned.

(e), (g), (R), (j) and (k). The existing extra-departmental branch
post office at Kotla provides all the postal facilities and therefore
there is no need to raise its status. As regards telegraph facilities, pre-
‘vious experience has shown that the amount of telegraph traffic was
extremely small being less than one message on an average per day semt
and received. It is not therefore, possible to give telegraph (facilities
unless those interested are prepared to guarantee the Department against
the loss which will certainly be incurred if this offiee is converted into a
telegraph office. The raising of the status of the office from an extra-
departmental branch office to an extra-departmental sub-office involves
additional expenditure without any commensurate advantage to the pub-
lic and Government: therefore see no justification for doing so.

(f) ‘Government ‘are prepared to accept the statement made by the
Honourable Member which, however, I would add is hardly borne out
by experience of the telegraph traffic of the station.

(1) ‘A statement is laid on the table.

L3BALAD B2
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Sbitement showing the receipt and isswe of momey orders and other ryutered‘ articles from and
o “ to Kotla branch office during the four monthe April to July, 1936.

Number. Ra.a.p.

Posted .. .. . 50
Registered letters and packets .
Delivered 92
Posted .. 10
Delivered 13
Issued .. . 165
Money orders o (Amount 2,113 7 9)
 Paid .. 305
(Amount 6,286 1 @)
Posted .. 24
Insured letters ..
Delivered .. 8
[ Posted ..
Insured parcels . . ..
pe tDalivamd
Posted . .
V. P. Parcels .. .. )
Delivered 156
Posted .. 1
V. P. lotters
. Delivered 14

PREFERENTIAL TREATMENT SHOWN TO A EUROPEAN FIRM IN THE MATTER OF
' TEeSTING OF PAINTs.

1040. *Sardar Sant Singh : (a) Is it a fact that Messrs. Murarka Paint
and Varnish Works, Limited, Calcutta, along with three samples of Red
Oxide Paint Ready Mixed against Indian Stores Department Order
No. M.-7344, dated 14th March, 1936, submitted on 4th April, 1936 to
the East Indian Railway a sample No. P.[4216 of five gallons Red Oxide
Ready Mixed Paint containing about 70 per cent. Ferric Oxide 1

(b) Is it a fact that Mr. T. G. Creighton, who was earrying out the
test, returned the sample without testing ? If so, will Government be
pleased to state the reasons for not including the sample in the test ?

(e) Is it also a fact that as many as six samples of Ready Mixed Red
Oxide paint submitted by Messrs. Jenson and Nicholson in April, 1936
‘were tested by Mr. T. G. Creighton in Lillooah Workshops ?

(d) Are Government aware of the fact that samples of the Black

‘Paint from the European Firm, Messrs. Jénson and Nicholson have been
repeatedly tested for over five times ¢ :

w(e) Wlill _Governiaent be pleased to state the reasons for - sueh
erential treatment to the European firm and depriving the Indinn firm
of the first test 1. , prving

The Honourable. Sir Muhammad Zafrullah Khan : () Yes.
(b) Yes. Bceause only samples quotéd against the T. S“D. téndér
were tested. The additional sample sent by this firm was net tendered

t."m the Indian Stores Department, .nor- was it called for in the
0 cml Instructions sent to paint manufacturers to submit samplas, .
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(¢) Yes. Because all these different painis were quoted against the
Indian Stores Department call for tenders.

(d) No.

(e) Does not arise.

Use or Spray Guns ror ParNTING oF WaGONS.

1041. *Bardar Sant 8ingh : {a) Will Government be pleased to state
the additional number of spray guns and equipments that may be
required to be purechased for painting wagons since the introduction of
the Red Oxide Paint, and also state the total eost for such purchases {

(b) Is it a fact that the spray guns are all of foreign make and
imported into India ?

(¢) Will Government be pleased to state if the spray guns used so
far for painting of wagons with Black Paints can also be used with equal
efficiency for painting the wagons with Red Oxide Paints %

(d) If not, will Government be pleased to state in what respeects the
spray guns for Black Paints are now found wanting ?

(e) If, however, the reply to part (¢) be in the affirmative, will
Government be pleased to state the reasons for purchasing an additional
number of spray guns simultaneously with the introduction of the Red
Oxide Paint *?

The Honourable 8ir Muhammad Zafrullah Khan : (a) No additional
spray guns and equipment are required to be purchased as & result of
the introduction of the Red Oxide Paint.

(b) Yes.
(¢) Yes.
(d) and (e). Do not arise.

PurcHASE oF BrruMmous SoLUTION.

1042. *8ardar Sant Singh : (a) Is it a fact that bituminous solution

manufactured in Europe under different proprietary names, such as
(1) Bitumastic Black, (2) Bitumastic Black Enamel, (3) ’Ferrobit,
(4) Bituminous Black, (5) Bitumite and (6) Bouronite, eic., are being
regularly purchased bv the Indian Stores Department ?

(b) Will Government be pleagsed to state the quantities of each of

the above proprietary foreign bituminous solutions that have been
purchased by the Indian Stores Department during the years 1931-32,
1932 33, 1933-34 and 1934-35 and will they be pleased to quote the rates
at which each of these articles has been purchased during each of these
years.!

(¢) Will Government be pleased 4o state the reasons why the Indian
Stores Department aceepts foreign goods from foreign firms against the
indigenous approved products of Indian firms ?

'(d) Do Government propose to enquire into the matter and take
m;_ml for non-recurrence of such preferential treatment ‘o foreign

ieles 1
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" The Honourable Bir Frank Noyce : (a) ‘and (¢). Small quantities
of imported proprietary brands of bituminous solutions are purchased
from time to time against specific demands from indenting anthorities.

(b) It will be necessary to search through the records of the past
four years of the Headquarters and Provincial Purchase Offices of the
Indian Stores Department in order to compile the figures of the annual
purchase of proprietary foreign bituminous solutions since 1931-32 and
I trust that the Honourable Member will not press for . the informa-
tion. I can assure him, however, that such purchases were small. I:‘or
instance during the year 1935-36 only 1,590 gallons. of nnported solution
against -31,548 gallons of the Indian-made bituminous solution were drawn
against the Indian Stores Department Headquarters annual rate contract.

A statement showing the Headquarters Rate contract rates for cer-
tain Lrands of imported bituminous solutions for the years 1931-32 to
1934-35 is placed on the table.

(d) Does not arise.

Imported solutions.
Rates per gallon in 6 gallon drums.
1931-38—
(i) Bs. 1-11-0 for Ebonite black.
(i) Rs. 3-14-0 for Wailes Dove bitumastic black. F. 0. R., Caleutta. }
. 1932-33— .
Bs. 3-12-0 -for Wailes Dove. F. O. R., Calcutta.

1933-34— .
Re. 2-12-0 in 40%5 gallon drums. Robert Kearsleys bituminous solution
black. F. O. R., Calcutta.

1934-35—
No contract placed.

DELAY IN ENFORCING THE SANITARY RULES IN AINDRI NEAR SIMLA.

1043. *Sardar Sant Bingh : (¢) With reference to the answers given
to starred questions Nos, 1497 and 1533 on the 8th and 9th April, 1938,
that all the sanitary rules and municipal bye-laws are operative in Aindri
and that Aindri is never neglected by the sanitary staff with regard to
the sanitation, will Government please state what measures directed against
fly breeding have so far been enforced ! If none, why not ?

(b) What are the reasons for.keeping in suspense such a vital
question, which affects the health of clérks living in Government quarters
at Summerhill ¥ Who is responsible for the loss of their health and.other
consequences -arising on aceount of insanitation ? : :

(¢) s it a fact that Simla Municipality passed resolution . XVII,
dated the Tth August, 1935, strictly enforcing sanitary rules in Aindri ?
If so, will Government kindly state the reasons for not giving effect to:
this resolution ! e ' - s

(d) Is it a fact that the Health Officer, Simla, and the Medical
Officer-in-charge,;’ Summerhill * Dispensary, * made certsit ‘recowimends-
tions, with regard to the sanitation at~Aindri ¥ If so, will Governinent
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kindly 1ay a copy of their recommendations on the table of this House 1
Have- these recommendations been carried out? If not, why net %

(e) Is it a fact that Mr. Sharma and his solicitor, Mr. P. C. I{hos]a,,
sént letters to 1he Public Health Commissioner, Secretary, Education,
Health and Lands and Health Officer, Simla, stating that nothing has so
far been done tc improve the sanitation and cheek the fly-breeding at
Aindri, -as promised by Government ? If so, what action was taken by
t.he authontles on- the representation ¥ If none, why .not §

AN What dre the special reasons for this delay in enforcing the
sanitary rules in Aindri !

(g) Do Government propose to enqmre into the conduct of the staff
under the Simla Municipal Administration in accordance with the Publie
Servants’ Enquiry Act of 1850 and, if not, why not ?

8ir Qirja Shankar Bajpai : (a) The Honourable Member has mot
guoted my replies correctly. ‘What I said was that the Municipality had
decided to enforce measures agairst fly-breeding in such villages as Aindri
and that the sanitary staff did not mneglect this area but difficulty was
experienced in enforcing the rules. Every effort has been made by the
Health Department to persuade the gowalas and zamindars to check fly-
breeding by storing manure in suitable pits.

(b), (e), (@) and (f). The Health Officer recommended that gowalas
or zamindars living at Aindri and other villages in the neighbourhcod
of residential houses should be required to comply strictly with the ordi-
mary sanitary precautions for abatement of the fly and smell .nuisance by
construction of cow-sheds with pucca floors and proper drainage and venti-
lation, and by depositing the manure in pits at a sufficient distance from
luman habitation. Government understand tha$ the’ recommendation was
accepted by the Municipal ‘Committee, but that owing to various difficul-
ties, including some miscalculation rvega.rding the cost of the répairs and
improvements “which would be required, ‘and the claims made by ths
gowalas to zamindari and hereditary rights, it has not so far been found
possibly to give effect to the recommiendations. -

(e) Government understand that a representation from Mr. Khosla
was received by the Muinicipal Commitiee, but that it has not 5o far been
possible to remedy the complaints made in it ong to the difficulties just
mentioned.

{g) Government are nmot aware that the Municipal staff is in any
way at fault.  The delay in"earrying out the recommendations of the
Health authorities -has arisen from the fact that the gowalas concerned
have protested and.their representations have not yet. been disposed of.
The Government of India will impress on the auwthorities concerned the
need for early action,

NON—STOP‘PAGE OF 1 -Up anp 2-DowN TRAINS AT SHAHABAD MAREANDA ON-
THE' Non.m WesTErN RaiLway.

1044. *Sardar Sant Bingh : (a) Will Government be pleased to state
the reasons for the non-stoppage of 1-Up and 2-Down trains at the Rail-
way: station Shahabad Markanda on the Delhi- Umbala Ka.lka sectwn of
ithe North Western Railway ?
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¢d) Is it a fact that when the Delhi-Umbala-Kalka section was rus
by the East Indian Railway prior to 1925, all the mail and passenger tralns
used to stop at the said Railway station 1

(¢) Is it also a fact that both 1-Up and 2-Down trains used to stop at
the said railway station, even after taking over of the section by the
INorth Western Railway {

(d) Is it a fact that Grand Trunk Road runs exactly parallel to the
railway line on either side of the Railway station Shahabad Markanda,
and are Government aware that the inhabitants of Shahabad have resolved
to use motor bus, as & protest against the non-stoppage of 1-Up and 2-Down
trains at Shahabad Markanda Railway Station ?

(e) Isit a fact that between 6 p.M, and 6 A.M. there is no Down passen-
ger train for Shahabad Markanda Railway station for passengers who come
from the Punjab, Saharanpur, or Kalka side ¥ If so, are Government
aware that it is inconvenient for passengers to wait for full 12 hours in
order o catch a train for Shahabad Markanda Railway station from
Ambala Cantonment ¢

(f) Are Government aware that the non-stoppage of the 2-Down has
affected the railway earning and encouraged the running of motor buses f

(g) 1s it a fact that in the last winter season the Deputy Cotumis-:
sioner, Karnal, on behalf of the inbabitants of Shahabad, wrote to the
Divisional Superintendent, North Western Railway, Delhi, or the Agent,
North Western Railway, for the stoppage of 34-Down and 2-Down trains
at Shahabad Markanda Railway Station, impressing upon the Railway
authorities the importance of the Railway station Shahubad Markanda,

whereupon the stoppage of 34-Down, the most important train, was ordered
but not of the 2Down ¢

(h) Do Government propose to issue orders for the stoppage of the
2-Down or of both 1-Up and 2-Down trains at Shahabad Markanda for
two minutes, curtailing the time from the halt of the train at Ambala
Cantonment, in order to defy motor compelition and to remove the in-

econvenience of the passengers for Shahabad Markanda at night time %
If not, why not ¢

‘The Honourable Sir Muhammad Zafrullah Khan : (a¢) In the opinion
of the Administration, the traffic offering at this station does not justify
the stoppage of these trains.

(b) No. In April, 1925, when this section was transferred to the
North Western Railway, all up trains were booked to stop at this sta-
tion, but one Down Passenger and thé Down Calcutta Mail did not stop.

(e) 1-Up Mail continued to stop up to the 28th February, 1927,
but the arrangement was then discontinued as the traffic did not justify
it. d
No. 2-Down was booked to stop from the 1st October, 1933, to®30th
Se'ptember, 1934, as an experimental arrangement, but a continuance of
this arrangement was not found to be justified.” o
) (d) The reply to the first part is in the affirmative : and, as regards
th__g second part, Government have no information. S
. (8) Yes. A census of passengers arriving at Ambala Cantoriment
booked for Shahabad Markanda between the hours of 6 ¥.ar. and 8 Am.’
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was reeently takem for four suecessive days : on the first day there was

only one passenger from Kalka, on the seeond day, four from siations on
the Bhatinda-Rajpura section ‘and twp fraqm Mustafabad, on the third
dey none, and on the fourth, one from Ferozepore.

(f) 2-Down Mail passes through Shahabad Markanda at 240 A.m,
and the non-stoppage of the train at their station does not, it is believed,
divert traffic to the road at that hour.

(g) Yes : it was the Divisional Superintendent, Delhi, who was writ-
ten to. He arranged the stoppage of 34-Down as it was passing through
the station at a convenient hour, i.e. about 2 p.m.

(k) No : these are detailed matters of administration which Gov-
ernment must leave to the Agent and his officers 4o deal with.

IssuE oF SINGLE AND RETURN TICKETS AT REDUCED RATES FROM SHAHABAD
MarkaNDA oN THE NorRTH WESTERN RAILWAY TO CERTAIN PLACES.

1045. *8ardar S8ant Singh : (a) Is it a fact that the Railway
Administration have reduced the railway fare in order to meet the motor
eompetition at several places on the North Western Railway ? I1f so, what
steps have the North Western Railway taken at Shahabad Markanda Rail-
way station, from where motors ply to and from Ambals Cantonment,
Kurkshetra, and Karnal ¢

(b) In order to defy motor competition, do Government propose to
issue return or single tickets from Shahabad Markanda Railway station at
reduced rates as an experimental measure for a short time ? If not, why
not ?

(c) Are Government aware that the motor stand is just in front of
the Railway station at Shahabad Markanda, and the passengers are lempted
%0 use motor bus at reduced rates ?

(d) Do Government propose to issue single tickets from Shahabad
Markanda Railway station to Ambala Cantonment, Kurkshetra, and
Karnal, for annas two, two, and six, respectively, or to issue cheap one-day
veturn tickets for litigants and businessmen from the Shahabad Markanda
Railway station to Ambala, Kurkshetra and Karnal, as has been done
on other stations on the North Western Railway ? If not, why not ?

The Honourable Sir Muhammad Zafrullah Khan : (a) The reply to
the first part i« in the affirmative, and to the second ‘‘ none ’’.

(b) and (d). No: the Agent states thas the value of traffic that
may be recovered :from the road by the issme of tickets at concession fares
will be outweighed 13y the loss on the traffic that would in any case be
enrrled by rail. '

(¢) Yes ; it is not the incidence of the fares that induces passengers
to travel by bus, as the fares by rail and road are almost equal.

Lck oF WATER ARRANGEMENTS AT Kot Dava KisHEN ON THE NORTH
WESTERN RarLway.

1046. *Sardar Sant Bingh : (a) Is it a fact that no water supply
arrangemants exist at Railway atation at Kot Daya Kjbhen ( North Western
Railway) for Hindus and Sikhs 1
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v (b) Are Government aware that ‘passengers su&ered & good -deal lor
]aek of water during the last summer t -

(¢) Is it a fact that several complaints were made to the ;mi:hc:)rltleu !
If so, what steps are being taken to remove this complamt ¢

The Honourable 8ir Muhammad Zafrullah Khan : (a) No. IDrinking
water in ghairas is always available.

(5) The Administration have no reason to believe that this was the
case.

(¢) Two requests were received from Hindu and Sikh residents of
villages situated near the station asking for the appointment of a Hindu
waterman instead of a Muhammadan waterman. These requests were
not acceded 10, as Hindu watermen are posted at both stations on either
side of Kot Daya Kishen station and Hindu watermen also travel on all
day trains between Jaranwala and Chichoki Mallian.

.QuEsTioNs OF FRAUD IN CONNECTION WITH Rarnway Tickers.

1047. *Dr. N, B. Khare: Is it a fact that the questions of frauds in
counection with railway tickets was discussed at the sixteenth (1935)
meeting of the Audit and Accounts Committee of the Indian Railway
Conference Association ¥ If so, will Government please plaee on the"
table a copy of the proceedings and the recommendations %

The Honourable S8ir Muhammad Zafrullah Khan : Yes : thé rules of
the Conference Association do not permit of copies of their proceedings
being supplied to other than members- of the Association.

AR.RANGEMENT FOR Melas AT HARDWAR, GARHMUKTESAR AND Roonxn:
oN THE East INpian RAJLWAY

048, *Dr. N. B. Khare With reference to the reply given to starred’
questions Nos. 911 and 912, asked in this House on the 13th September,
1933, regarding arrangemsnts for melas. at Hardwar, Garhmuktesar -and
Roorkee on East Indian Railway, will Government please state the result
of the consideration .of the points by the Agent, East Indian Railway and

to place before this House the requisite information sought in thum
questions 1

The Honourable 8ir Muhammad -Zafrullah Khan : Government huve
not got the information asked for in question Nos. 911 and 912 aund da’
not consider that they would be justified in requiring the Administra-
tion to prepare the somewhat compendious pamphlet that would be neces-
sary to deal with these two qﬂestlohs The fact that Government have
not received any complaints in regard to subsequent melas would seem

to indicate that due consideration was glven by the Agent to the points
referred ~to. - -

Pnomc'nou oF THE HoNOUR OF FEMALES USING PAssm.GER H_ALL AT
' * MORADABAD. -

1049. *Dr. N. B. Khare : (a) Is it a fact that there is a Pun,]ab Hot.el
ab Moradabad just opposite. the Railway Passengers’ Hall 1 .

- {b) What is:the protection. for femaies uamg t.he Pusenger Hnil
agame.t ruffians ? :
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““{¢) Are Government aware that lonoty females are molestéd by the
staff of the Punjab Hotel !

» (d) Is it a fact that the staff of the Punjab. Hotel is provided by the
Railway Administration with permits to visit the station buildings with-
out any restrietions f

(e) Is it a faet that the staff of the Punjab Hotel always loiter round
the Passenger Halls and station buildings ?

(f) Are Government prepared to take adequate steps to protect the
honour of female travelling public using the Passenger Hall at Morad-
abad-?

The Honourable 8ir Muhammad Zafrullah Ehan : (a) Yes.

(b) The hall has a fencing with an exit gate opening on %o the main
road and the zenana waiting room is located alongside the passenger
waiting hall and within the palisade fencing. An ayah is also in attend-
ance at the zenane waiting room.

(¢) and (e). The Administration does not appear 4o have received
any complaint on these points,

(d) One permit has been issued for the hotel guide to enable him
ts nieet trains en arrival.

(f) Does not arise.

CoLLisioN oF SpeciaL Mela TraINs AT KaraT Rammway StaTioN, NorTH
WESTERN RaiLway.

1060. *Dr. N. B. Khare : Is it & fact that a collision between two

special mela trains at Kalat railway station on the Narwana-Kurukshetra
Section of the North Western Railway occurred in the early hours on the
18th June, 1936 t -If so, will the Honourable Member for Commerce and
Ra:ilways, please state the circumstances and particulars of the accident,
dlong with the result of the Departmental and Magisterial inquiries oonu
ducted thereon t- - -
.. The Honourable 8ir Muhammad Zafrullah Khan : I would refer the
llonourable Member to the réply I gave to Mr. Lalchand Navalrai’s ques-
tion No. 411 on tbe 16th September, 1936. As the ease is still sub judice
I am unable to give any further information.

- Mr. M. Ananthasayamm Ayyangar : May. I know what the anmunt
of loss has been both in men and in property ?

The Honourable 8ir Muhammad Zafrullah Khan : I believe I have
referred to thal also .jn reply to question Nc. 411..

INADMISSIBILITY OF OFFICIATING = ALLOWANCE TO NOL-GAZET’I‘RD S‘rur
ON STATE RAILWAYS.

1051. *Dr. N. B. Khare: Will Government please state the
rule under which the officiating allowance in the resultant vacancy 1s
inadmissible to non-gazetted staff on State Railways 1~ -

“ Mr. P. B Rau: No officiating allowance is allowed on railways,
whether for gazetted or non-gazetted staff, when the period’ is'not more
than three weeks.
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Periop rér Crarvine THE TRAVELLING ALLOWANCE ON THE NORTE WESTERN
RaILwAY.

1052. *Dr. N. B. Khare : Has the attention of the Governor General
in Council been drawn towards paragraph 3 of Notification No. 359,
published in North Western Railway Weekly Gazette, No. 42 of 1930
reading :

+¢ 3, It is hereby notified for the information and guidance of the staff, that
with effect from 1lst December, 1930, the maximum period during which the staff
are expected to claim the travelling allowance, is fixed as three months from the
date of the expiry of the month during which it is earned, and that no claim for
travelling allowance, which has not been claimed within this period, will be enter-
tained unless it is proved to the satisfaction of the office sanctioning the payment
of the allowance, that omission to e¢laim it within the period of three months referred
to above was due to circumstances over which the party concerned had no control ’’' ¥
I so, will the Homourable Member for Commerce and Railways please
state the period required by the sanctioning and paying authority of the
administration for the payment of claims for travelling allowance sub-
mitted within the preseribed period * If none, why not ?

Mr. P. R. Rau : The answer to the first part of the question is in the
affirmative.

As regards the second fmrt, no period has been fixed, because it is
expected that claims will be disbursed as early as possible.

ALLOTMENT oF RESIDENTIAL BUILDINGS TO THE STATE RAILWAY STAFF.

1053. *Dr. N. B. Khare: Will Government please state the
policy of administration for allotment of residential buildings, rent free,
and rt;nt payable, to staff, both gazetted and non-gazetted, on State Rail-
ways

Mr. P. R. Rau: With your permission, Sir, I propose to reply to
questions Nos, 1053, 1054 and 1055 together. I would refer the Honour-
able Member to the rules in Chapter II (Residential Buildings) of the
ISitara,te Railway Ccde (Revised), a copy of which is in the Library of the

ouse,

Mr. M. Ananthasayanam Ayyangar : May I know if the menial staf
has been provided with accommodation ¢
Mr. P. R. Rau : Not all the menial staff,

Mr. M. Ananthasayanam Ayyangar : Is all the higher staff provided
with accommodation ? )

Mr. P. R. Rau : No.

 Mr. M. Ananthasaysnam Ayyangar : Why not provide accommoda-
tion ror the entire menial staff ¢

Mr. P. R. Rau : That would be too costly, Sir.

<
RULES GOVERNING THE ‘OCCUPATION OF RESIDENTIAL BuiLpINGs ON SrtaTE
RaiLways. '

t1054. *Dr. N, B, Khare : Will Government please place on the
table a copy of the rules governing the oceupation of residential buildings
on State Railways 1

tFor answer to this question, see answer to question No. 1053.
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RuLxs Govmmm THE ALLOTMENT oF RESIDENTIAL BulLDiNgs To STATE
RamLway Srawr,

$1055. *Dr. N. B. Khare : Will Government please place on the
table a copy of the rules governing the allotment of residential buildings
to staff, both gazetted and non-gazetted, on State Railways ?

RENT RECOVERED FOR RESIDENTIAL BUILDINGS FROM STATE RAILWAY STAFF
AND OUTSIDERS.

1056. *Dr. N. B. Khare: Will Gevernment please place on the
table a statement of rent recovered on account of residential buildings
during 1935-36 from staff (gazetted and non-gazetted separately) on State
Railways and from outsiders, administrationwise %

Mr. P. R. Ran : Suek information as may be readily available is
heing collected and will be placed on the table of the House in due
course.

NOTIFICATION INVESTING THE RAILWAY BoARD WITH THE POWER OF THE
OFFICER REFERRE: TO IN SECTION 47 oF THE INDIAN RAIiLwaYSs
Acrt.

1057. *Dr. N. B. Khare: Will Government please state the
date of the Notification in the Gazette of India, in which the Governor
General in Council invested the Railway Board with the power of the
officer referred to in section 47 of the Indian Railways Aect, 1890, as
required by section 2 of Act IV of 1905 ?

Mr. P. B. Rau : I would refer the Honourable Member to the Govern-
ment of India, - Department of Commerece - and Industry 8 notlﬁcatlon
No 801, daled the 24th March, 1905.

NOTIFICATION oF THE RAILWAY BoARD MAKING RULES IN RESPECT OF
CERTAIN MATTERS.

10568. *Dr. N. B. Khare: Wil Government please state the
date of the Notification in the Gazette of India, im which the Railway
Board made the rules under section 47 (1) ( s) of the Indian Railways
Act in respeet of :

(a) recruitment ; (b) pay and dallowances; (¢) conditions of
service ; (d) discipline ; (e) comduet; (f) classification ;
(g) eontrol ; and (k) appeal ; per'talnmg to nou-gazetted
staff, mcludmg memals—(rallway servants) on State Rail-
ways 1 ° L

Mr. P. R. Rau: With your permission, Ealr, I propoae tg reply to
this and the following questioh together.

Section 47, sub-sectiep (1), clause (¢) of the Indian--Railways Act,
‘1890, refers to rules for regulating the conduet of railway servants.
These rules as also other rules including those to be made under sub-
section (2) of section 47 were last notified in-the Government of India,
Railway Department (Railway Board: Notifieation No. IOTBT datefl

For answer to this question, see answer to question No. 10_53.
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tbe 9th March, 1929. . The rules relating to thie olher matters referred
1o in these two questions are not framed under the enabling provisions
'Jf the Indlan Raﬂways Act

NOTIFICATION OF THE RAILWAY BoARD MAKING RULEB IN RESPECT OF CERTAIN
: - MATTERS.

11059. *Dr. N. B. Kbare : Will Government please state thz date
of the Notification in the Gazette of India in which the Railway Doard
provided the punishments for the non-gazetted staff, including menials
{raiiway -servants), as referred to in section 47 (2) of' the Indian Rail-
ways Act in respeet of : :

‘(a) accidents ; (b) neglect of duty ; (¢) insubordination ; (d)
absence from duty without permission ; (e) overstayal of
leave ; (f) loss of duty pass ; (g) passes; (k) failing o
pass examinations, tests and refresher courses ; {¢) abscond-
ing from duty; (j) over or under charges of fares or
freight ; (k) misappropriation ; (I) frauds; (m) thelt;
(m) prlvﬂege ticket orders ; (o) quarrelsome ; (p} indifferent
work ; (g) unsatisfactory work ; (r) conduct; (s) dis-
honesty ; (¢) false reports ; (u) 'failure to make a report ;
(v) rights and privileges ; (w) tampering with official
records ; (z) defiance of rules and regulations ; (y) dis-
obedience ; (z) undermining the discipline and efficiency ;
and, ete., ete. 1

NOTIFICATION AMENDING THE WORD  MANAGER ' TO THE WORD ““ AGENT "
AS USED ON STATE RAlLways.

.+ .1060. *Dr. N. B. Khare: Will Govirnment please state the
date of the Notification in the QGazette of India by which the word
¢ Manager ’’ as is used in section 3 (6) of the Indian Railways Act, is
amended to the word ‘‘ Agent ’’ as is used on State Railways at present !

Mr. P. R. Rau : I would refer the Honourable Member to the Gov-
ernment of India, Railway Department (Railway Board) Resolution
No. 219-R.E,, dated the 18th January, 1913, which appeared as Notifica-
tion No. 32, dated the 22nd January, 1913.

AUTHORITTES PRESCRIBED UNDER SEcTION T1-E (1) (b) OoF THE INDIAN
RaiLways Acrt.

1061. *Dr. N. B. Khare: Will Government please siate the
aulhorities preacnbed under section 71-E - (1) (b) of the Indian Railways
.A.Et 1 Ot

Mr. P. R. Rau : T would refer the Honourable Member to Rule 4 of

the Railway. Servants; Hours of Employment Rules, 1931, a copy of
which wﬂl be foun.d m the Library of the House

PUNIEEHEHT INPLICTED UNDER SectioN T1-H oF TEE INDIAN Ru.l.wurs
Acr.

1062. *Dr. N. B. Khare: Will Government please place on the
table a statement of punishments inflicted under section 71-H of the

.tFor answer to this question, sce answer to question No. 1058.
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Indian Railways Act for contraventions referred to in the reports of the
Supervisor of Railway Labour for the years. 1931-32-33-34 and 851 If
none, woy not

Mr. P. R, 'Rau: No punishments have so far been inflicted under
section 71-H of the Indian Railways (Amendment) Act, 1930. The
Supervisor of Railway Labour has not so far recommendod that iegal
action should be taken under the Act.

Mr, Mohan Lal Saksena : What was the nature of the contraven-
tion ¢

Mr. P. R. Rau: That will be found in section 71-H of the Indian
Railways (Amendment) Act, 1930.

Mr. Mohan Lal Saksena: Was any punishment awarded on the
report of the Supervisor of Railway Labour ?

- Mr. P. R. Rau: I have just replied that no punishments have so
far been inflicted under this section, .beeause the Supervisor of Railway
Labour has not recommended any legal action to be taken.

"NOTIFICATIONS REGARDING THE CANCELLATIONS, RECESSION OR VARIATION
OF A RULE UNDER SECTION 47 OF THE INDIAN RaiLways Acr.

- 1063. *Dr. N, B. Khare: Will Government please state the
dates of Notifications in the Gaszette of India in which the cancellations,
recession or variation of a rule under section 47 (1) (e) and section
47 (2) of the Indian Railways Act were published in the Gazette of India
as required by section 143 of the said Aect !

Mr. P. B. Rau : I am placing on the table a list showing the noti-
fications issued amending the Government of India, Railway Department
(Railway Board) Notification No. 1078-T., dated the 9th March, 1929,
unseﬁrdwhich rules under section 47 of the Indian Railways Act were
notined.

List of notifications sssued amending the rule notified in the Railway Depariment (Railiway Board
Notification No. 1078-T., dated the 9th March, 1929. ( o

No. Date. No. Date.
1078-T. .. 11th July 1929, 4713-T. .. 24th Januvary 1934.
1078-T. .. 12th December 1929, 3836-T. .. 28th March 1934.
1078-T. .. 24th July 1931, 1078-T.-XXII .. 7th April 1934.
1078-T.-V .+ 4th February 1932. , 1078-T.-III .. 20th April 1934,
1078-T..V .. 2nd June 1932, 1078-V/8 .. 14th June 1934.
1078-T.-V «. 11th April1933.. " 3595-T: .. 20th August 1034,
1078-T.-V .. 15th June 1933. 1078-T.-V  .." "30th August 1934.
1078T-III .. 27th July 1993, 1078-T.-XXV .. 2nd October 1934,
1078-T..V .. 7th September 1933. 1078-T.-II .. 20th December 1934.
1078-T..V .. 29th November 1933, 1078-T.-III .. 5th January 1935.
3836-T. - v+ 20th December 1933, 1078-T.-V .. 8thJanuary 1935.
1078-T.-V .. 15th Janusary 1934, 1078-T.- .. 12th March 1935.

XXXII
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Ne, Date. No. Date,

1078-T.-V .. 27th June 1985. 1078-T.-V .. 22nd. April 1936.
(Pt.).

6244-T. .. 22nd August 1935. 1078-T.- 1111 .. 3rd June %930.

6244-T. .. 30th Qctober 1935. 1078-T.-V(II) .. 4th June 1936.

1078-T.-V... 4th November 1935. 1078-T.- .. 18th June 1636.
XXVII.

1078-T.-II1  2nd January 1936. 1078-T.-V .. 30th July 1936.
(Pt.). '

6021-T. .. 11thMarch 1936. 1078-T.-V/13 .. lst August 1836.

OrricErs ResT Houses AT SmMLa,

1064. *Dr. N. B. EKhare: Will Government please state the
eapital, recurring and maintenance costs of the Officers Rest Houses &
Simla on the North Western Railway ¢

Mr. P. B. Rau: With your permission, Sir, I propose to reply to
questions Nos. 1064 to 1067 together.

The capital cost of the North Western Railway Officers’ Rest Housca
at Simla is Rs. 1,15,300 approximately. 'T'he recurring and niaintenance
eost per annum is Bs. 2,000 approximately. The revenue realised l=zat
year was Rs, 555. Rest Houses at Simla, as elsewhere, are provided for the
temporary accommodation of touring officers travelling on duty but may
also be occupied by officers not on duty, if not required ai the time by
officers on duty. A copy of the rules for the occupation of the Rest
Houses at. Simla is placed on the table.

NORTH WESTERN RATLWAY.
Agent’s Circular No. 2 of 1929,
Rules governing the ocoupation of Officers rest houses on Kalka-Simla S¢otion.

There are 3 Rest Houses on the Kalka-Simla Section at the stations named below,
which may be occupied by officers on duty or on leave. Applications to occupy them
should be made to the Assistant Operating Officer, _Smﬂa., in the case of the Rest House
at Binla and to the Divisional Superintendent, Delhi, in the case of other Rest Houses,

who will isene an occupation order which must be shown to the caretaker on arrival and
handed over to him before leaving :

L. 8imla.

(i) The Rest House at Simla {&owberough) consists of 4 suites of rooms self-
-contained and fully furnished. Each suite consists of :

1 Sitting Room, -

1 Bed Room..

1 Dressing Room. e
" 2 Bath Rooms

1 Pantry.

1 Kitchen.

(i) Suites A and B are reserved fo¢ Officers on duty and suites
. Officers on leave. 'When necessary, suits C and D will also be seserved for
' Officers on duty. R ke
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be in Simla for over a fortnight, ard
ts and an officer on duty, who has
to vacate it im

QUESBTIONB AND ANSWERS.

(i4i) Officers on duty, who are likely to

expected to make other arrangemen
occupied the Rest House for a week, may be called on

favour of amother officer on duty.
iv) Officers should not depend on getting the services of the Khansama when
(%) coming up on leave. PE& is intended for the convenience of Officers called
up on duty for short period.

1l. Salogra. -
The Rest House at Salogra consists of 4 main rooms of which one room is

reserved for officers on duty.

111, Kalke.

The Rest House at Kakka consists of one suite for Officers and one suite for
Subordinates. Accommodation is not usually reserved in this Rest

House.

2. The charges per day for the occupation of the Rest Houses aro as follows wb_idl‘
include the use of Kitchen Utensils, Crockery and Table Linen, Water and Sanitatign,

bedding is not provided :
Simla Balogrs. Kalka

per suite. per suite.
Officials on duty e Free .. Free .. Free.
Re. 1. Re. 1. Annas 8.

Officials on leave

Lighting charges will be levied at the following rates from the occupants whether om
leave or on duty :
.. Annas 4 per night for suite of single

(a) Electrie lamps
room and bathroom
(6) Electrio lamps .. Annas 8 {:r night for suites of two reoms
and bathrooms,

(e) Oil lamps .. .. Annas 3 per bottle of kerosine oil.

Wood fuel to be paid for separately by arrangement with the care-taker and eoal or
einder from the F. O., Kalka, or S8hed Clerk, Bimla,

8. Ten days will ordinarily be the limit of occupation of a Rest House by an
qfficigl on leave. On the expiration of 10 days, it may be occupied from day to day
if not required by any one else subject to vacation at 12 hours notice. An officer who
is not on duty, cannot ordinarily take the Rest House twice in the season.

4. The day of arrival will be charged for but not the day of departure providsd
the Nest House is vacated before midday.

5. Ag complaints have besp received pf damage dome by visitors’ dogs to furniture
to the nursery garden at Salogray visliors asé requested to keep them under proper

wia
roL
G. Dectipaitts breakitig dny artitte of weenkixy, efc., will be required tp pay ip cagh
the cost of the same.
7. The above Rest Houses are i charge of the 8. D. O., at Dharampore to whom
complaints should be addsesded.

8. Tho abeya xwles da.aat apply to ¢ Woodhenk / at imlg, for which there are
Sepamte FRlon VAZTR §
' WAZIR SINGH,
| for Agent, North Westorn Railway.
L3seLAD - ?



2848 LEGISLATIVE ASSEMBLY. [10re Oct. 1936.

. NORTH WESTERN RAILWAY.

. Agent’s Circular No. 2 of 1931.-
(To be substituted for the previous Circular, dated 27th July, 1831.)
Rules governing the occupation of ‘‘ Woodbank '’ Rest House at Simla.

1. *“ Woodbank ’’ is reserved for the use of the Agent, but when not required by
him, is open to cccupation by other officer above senior scale rank only in accordance
with the following rules.

.. 2, * Woodbank '’ is divided into 2 suites called A and B, both fully furmished
and weelf-contained.

3. Suite A—When not required by Agent this suite is reserved for officers visiting
Bimla on duty. When not required by the Agent or by officers visiting Simla on duty
the suite may be occupied by officers on leave who will, however, have to wvacats,
possibly at short notice if this suite be required by an officer arriving in Simla on
duiy.

4. Suite B.—Will be available for occupation by officers either on leave or on
duty but an officer occupying it on leave under proper authority will not be required
to vacate for an officer arriving on duty.

5. The dates between which the Agent desires to occupy ‘‘ Woodbank '’ will
ordinarily be known well ahead, but in the event of the Agent having to visit Simla
unexpectedly and requiring the use of ‘‘ Woodbank ’’ the occupants may be required
to vacate.

6. Applications for a permit to oceupy ‘‘ Woodbank ’’ Rest House should be made
to the Deputy Agent, Lahore.

. 7. The charge is Re. 2 per suite per day and is payable whether the occupant is
‘on duty or on leave. This charge includes the use of Kitchen ubensils, crockery and
table linen, water, lighting and sanitation.

8. Bedding is not provided.
9, Fuel can be obtained by arrangement with the caretaker.

10. The day of arrival will be charged for but not the day of departure provided
the Rest House is vacated before mid-day.

11. The limit to the period of occupancy will ordinarily be 14 days but may be
cxtended from day to day subject to vacation at 12 hours’ notice.

12, Viditors are requested to keep their dogs under proper control
_ 13. Complaints should be addressed to the Bub-Divisional Officer, Dharampore.
b J. MACKINNON,
T for Agent.
LAHORE,
Dated the 30th September, 1981,

Lo

Orricers Resr HQuses AT SiMLaA.

. t1065. *Dr. N. B. Khare: Wil Goverriment please state the
Yevenue received from. the “maintenance of the Officers Rest Ilouses at
mmla. on the North Western Railway 1 .

Ormcmr.s Rest Houses AT SiMua. ¢

{1066. *Dr. N, B. Khare: Will Government please state the
purposes for which the Officers Rest Houses are provided, built and main.
tmned at Simla on_the North Western Railway 1

2 *For answer to this question, see answer to question No. 1064, ..
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Orricers REsT HOUSES AT Simia.

t1067. *Dr. N. B. Khare : Will Government please place on the
table a copy of the rules of occupation of the Officers Rest Houses at

Simla on the North Western Railway 1

CONDUCTORS EMPLOYED ON STATE RaAiLwavs,

1068. *Dr. N. B. Khare: Will Government please state the
number of conductors employed by each administration on State Rail-
‘ways together with their scales of pay, and rules for recruitment and
-advancement and the trains which they conduct ¢

Mr. P. R. Rau : The scales of pay for conductors on the four State-
wanaged Railways are given in pamphlets containing the revised scales
of pay for non-gazetied staff, copies of which are in the Library of the
liouse. As regards their numbers, rules for recruitment and advance-
ment, I would invite the Honourable Member’s attention to ihe reply
to hLis starred question No. 1797 asked on the floor of the House on the
20th April, 1936. So far as Government are aware, conductor guards
‘are employed on important trains.

Mr. Mohan Lal Baksena : What are the functions of these con-
ductors ?

Mr. P. R. Rau : I should like to have notice of that question.

Founcrions oF THE UNOFFICIAL ADVISERS TO (GOVERNMENT IN CONNECTION
wITH THE INDO-BRITISH TRADE AGREEMENT.

1069. *Mr, M. Ananthasayanam Ayyangar (on behalf of Mr. 8.
Satyamurti) : Will the Honourable the Commerce Member be pleased

to state :

(a) what the functions are of the unofficial advisers to Govern-
ment in connection with the forthcoming Indo-British trade
negotiations ;

(b) whether all the questions outstanding in connection with this
matter will be placed before these unofficial advisers ;

(¢) whether the advice tendered by these unofficial advisers will
be treated with the same consideration that His Majesty’s
Government treat advice from non-official advisers ; and

(d) whether quernment will state generally the procedure
proposed to be adopted in connsction with the negotiations
and the part of the unofficial advisers therein 1

The Honourable 8ir Muhammad Zafrullah Khan : {(a) The function
of the unofficial advisers will be to assist the Government of India in
conducting the negotiations.

(b) and (¢). Yes.

" (d) The Honourable Mémber is referred to my reply to parts (c) to
() of his starred question No, 764 in the current Session.
. tFor answer to tlns question, se¢ answer to question No. 1064.
- L3B4LAD ' _ ca
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Mr. M. Ananthasayanam Ayyangar : If any important matters arise,
Wil these non-official advisers be consulted duging the caurse of these
negoiations i

The Honourable 8ir Muhammad Zafrullah Khan : If such matters
do arise where consultation with them would be beneficial, they would be
consulied.

PasspoRT FOR INDIANS GoING TO PARACHINAR (KURM).

1070. *Dr. Khan 8ahib ; (¢) Will Government please state whether

the Indians going to Parachinar (Kurm) have to obtain passports ¥ If
80, why * -
) (b) Are Government aware that the people of Hungu and Tall, who
trade regularly with the people of Parachinar, are put to great
inconvenience and sometimes even to loss of property because of this
Tule ¢

(¢) Will Government please state what special arrangements they
bave made to enable the residents of Tall, who have got lands in Parachinar
to look after the same §

(d) If no special arrangements exist, are Government prepared to
take stepy ta provide all the traders of Tall and Hungu with permanent
passports and to exempt all persons of Tall and Hungu, who own lands in
the agency of Parachinar, from the necessity of possessing passports ?

S8ir Aubrey Metcalfe : (¢) Passporis are not required. Visitors to
ihe Kurram are, however, required to obtain passes from the Political
Agent, Kurram.

Parachinar is a small bazar in the Kurram Valley, constructed of
wood and with a limited water-supply. The uncontrolled influx of
visitors during the summer to this small bazar causes ineonvenience to
the inhabitants owing to the drain on the water-supply, the danger of
fire and shortage of accommodation. TIn addition, the mnse of this place
as a sanatorium causes grave denger of the spread of tuberculosis ;
and the permanent residents of Parachinar require protection agamsa
ﬁns danger For these reasons the influx of all visitors has to be con-

olled in the interests of the inhabitants.

(b) Ne ; passes are issued to persons having genuine trade interests :
ip June, July and August, 1936, over 800 passes were issued.

(¢) I understand that there are no such people.
(d) Does not arise. .o s
.OFFICIAL TRUSTEE QF Bangax,
1071. *Babu Kailash Behari Lal : Will Govemment be pleamed to

state -

(8) whe is the Offisial Prustee of Bengﬂ gppointed tinder the
Official Trastee Act 11 of 1913, and for how long he has
been. hplding office ;

€5 (b) whether his jurisdiction extends over the Provinces af Bengal,
Bihar, United Provinces and-the Punjab ;
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(¢) if so, who appoints him, whether the Government of India,
or any of the Provincial Governments mentioned above ;

(d) the system of paying remuneration Yo Yhe Official Trustee,
whether the remuneration is paid on commission on each of
the Trust Estate in the hands of the Official Trustee, or it
is a consolidated monthly salary ; if the latter, which province
pays it or how it is apportioned ;

(¢) how many trust estates in different provinces are at present
in the hands of the Official Trustee of Bengal ;

(f) whether the Official Trustee of Bengal Presidency appoints
Provincial Agents for different provinces under him ; what
are the powers of the latter ;

(g) if the different Provincial Governments of the provinces which
are under the jurisdiction of the Official Trustee of Bengal
have any hand in the administration of the Trust Estates
falling within their provinees ;

(k) if the answer to part (¢) be in the affirmative, what powers
the Provincial Governments exercise in the matter of appoint-

ment of Provinecial Apgents, or in other matters of
administration of Trust Estates ; and

(¢) if there is any Provincial Agent for Bihar for the Official
Trustee of Bengal ¢

The Honourable 8ir Henry Craik : (a) Mr. C. Carey Morgan is at
present the Official Trustee of Bengal. He was appointed substantively
to this post with effect from the 6th September, 1931.

(b) The jurisdiction of the Official Trustee, Bengal, mnow extends

over the Provinces of Bengal, Bihar and Orissa but not over the Uniled
Provinces and the Punjab.

(¢) The Government of Bengal.

(d) The Official Trustee is paid by the Government of Beugal a
monthly salary at the rate of Rs. 2,000—100—2,500. I have no in-
formation whether any contribution is paid by-the Government of Bihar
and Orissa to the Government of Bengal on this account.

(e) %o (7). I have no information.

BysTEM OF RArLwAY RAID FOR DETECTING TICKETLESS PASSENGERS GN THE
BENGAL aAnD NoryH WESTERN RAtLwav.

1072. *Babu Kailash Behari Lal : Will Government be pleased to
Btate :

(a) If there is ‘any system known as Railway Raid in 'vogue in
Bengal and North Western Railway for detecting ticketless
passengers ;

(b) if the anawer to part (e¢) bz in the affirmative, what is done
under that system of Raiiway Raid ;

(¢) whether they are aware that so long as the so-called Railway
* * - Raid lasts, the passengers ure -subjected to hardships and
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the train is also detained beyond the time of its usual
stoppage at the station where Railway Raid is carried on ;

(d) whether they are aware that there is a good_ deal of publie
grievance against this system of Railway Raid ; and

(e) if there have been complaints to the railway authorities from
the public regarding the Railway Raid ?

. The Honourable Sir Mubhammad Zafrullah Khan: (e¢) and (§).
The system which, on the Bengal and North Western Railway, is known
as ‘* Ticket Checking Raids ’’ is nothing more than a surprise cheek of
tickets arranged on trains running during daylight only, by a group of
Traveliing Ticket Examiners working under the supervision of a senior
subordinate in charge. Passengers unable to give satisfactory reasons
for being without tickets are dealt with under sections 112 and 132 of
the Indian Railways Aet and are placed before a magistrate whose
presence has been arranged previously at a central station within his
jurisdietion,

(¢) For the effective checking of a train when these checks are under-
taken, a detention is sometimes unavoidable. The Agent states that there
have been mno specific complaints of high-handedness or ill-treatment.

(d) No.

(e) T understand a complaint was received, but it did not contain
sufficient particulars to permit of an enquiry being held, and the com-
plainant could not be traced.

Mr, Lalchand Navalrai : May [ ask the Honourable Member if this
system is in existence on all tke Stute Railways and the Company-
managed Railways ?

The Honourable Sir Muhammad Zafrullah Khan: I am afraid 1

could not answer that question without notice.

Mr. Mohan Lal Baksena : May I know when was this system intro-
duced ?

The Honourable 8ir Muhammad Zafrullah Khan : That, too, I can-

not answer without notice.

Mr. Mohan Lal Saksena : Is the Honourable Member aware how
many raids were made ?

The Honourable Sir Huﬁammad Zafrullah Khan : T am not aware.

Mr. M. Ananthasayanam Ayyangar : May I ask if these raids are
made in the running trains without causing any inconvenience to the
travelling public ? h :

. i
The Honourable 8ir Muhammad Zafrnllah Khan : T .am aware that
checking is carried on in running trains but I am not aware whether
checking is carried on by a system like this on other railways.

Prof. N. G. Ranga : Are we to understand that the trains will be
detained between one station and another in order to enable these ticket
checkers who get into the trains and check the tickets T :

The Honourable Bir Muhammad Zafrnllah Khan : [ imagine a train
would be detained at s station longer than its halt to emable certain
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carriages to be completely checked. That is what I understand. I am.
alraid I could not give a specific reply without notice,

Babu Kailash Behari Lal : May 1 ask the Honourable Member what
method was applied to irace the complainant who could not be found 9

The Honourable 8ir Muhamumad Zafrullah Khan: The complaiut
did not contain enough particulars tc enable the authorities to trace
hini,

Babu Kailash Behari Lal : May I know against whom the complaint
was lodged ?

The Honourable Sir Muhammad Zafrullah Khan: The complaint
was, 1 imagine, with regard to some iLeonvenicuce suffered by the com-
plainant.

Babu Kailash Behari Lal : Was it directed against any particular
person f

The Honourable Sir Muhammad Zafrullah Khan: I am afraid I
could not say.

Mr. Mohan Lal S8aksena : Was the complainant required to furnish
more particulars ¢

The Honourable 8ir Muhammad Zafrullah Khan : If he could not
be traced, how could he be required to give further particulars.

PoSTAL SIGNALLERS IN THE JALPAIGURI PosTAL Divisiow.

1073. *Khan Sahib Nawab Siddique Ali Khan : (a¢) Is it a fact that
Postal signallers were deputed to Jalpaiguri Postal Division from other
postal Division of Bengal Circle during the official year 1935-36 and
1936-37 * If eo, how many were deputed in each year, and what amount
of travelling allowance was paid in each case ?

(b) Will Government please furnish the following information in
respect of Jalpaiguri Postal Division in the Bengal and Assam Cirele :

(¢) total sanctioned strength of clerical staff, exclusive of leave
reserve ;
(#) total number of clerks, including reserve clerks, with
knowledge in signalling ;
(iif) total number of signalling appointments in the combined
offices H
(+v) how many of the signallers were employed in signalling duties
and how many in_non-signalling duties at'nd how many
signallers were available as spare, i.e., not being employed
in signalling duties during the year 1935-36 and 1936-37 1
(v) the number of signallers on regular leave. stating peviod in
1935-36 and 1936-37 ; and
(vi) speeial justification in requisitioning additi‘onal siznqﬂers
from other postal divisions, which resulted in expenditure
-being incurred: on account of. travelling allowance !
" The Honourable 8% ¥rank Noyce : (a) Government have no in-
formation on the subject but it is - quite- possible that. a . short~



2854 LEGISLATIVE ASSEMBLY. [10ta Ocr. 1936.

age of signallers in the Jalpaiguri Division itself may have led to the
deputation of trained men from other Postal Divisions in the Bengal
and Assam Cirele in the interests of the proper conduet of work. The
collection of particulars of their numbers and the expense involved
in their movements as well as of the information asked for in part (b)
of the Honourable Member’s question will involve an undue expendi-
ture of time and labour incomniensurate with its value and Government

do not therefore propose to call for it.
REeservE CLERKS IN THE JALPAIGURI PostanL Division.

1074. *Mr. N. V. Gadgil (on behalf of Pandit Krishna Kaut
Malaviya) : (a) Is it a fact that there are 38 Reserve clerks-—Dboth first
and second grade combined—sanctioned for the Jalpaiguri Postal Division
in the Bengal and Assam Cirele !

(b) Is it a fact thal 15 or 16 Reserve elerks are sanctioned in excess
over the 17 per cent. basis for a certain portion of that division being
unhealthy %

(¢) Will Government please state regarding Jalpaiguri Postal Divi-
sion for the years 1931-35, 1935-36 and 1986-37 :

(1) how many of the 38 Reserve clerks were actually required
for leave or resultant vacancies ;

(/) how many were on leave ; and

(%) how many were available as spare, 1.e., were not required to
act in any vacancies ?

(d) Will Government please state how the services of the Reserve
clertks who were not required to act in any vacancies, were utilised when
they were kept as part of sanctioned establishment ?

(e) Do Government propose to transfer a certain percentage of the
Reserve clerks of Jalpaiguri Division, who are not actually reguired for
the Jalpaiguri Division, to other P’ostal Divisions of the Bengal Circle
where they may be needed and arrange for acting arrangements at the
Jalpaiguri Division by appointment of trained outside candidates. if
and when absolutely necessary ? If not, why not ? '

The Honourable Sir Frank Noyce : (a) and (c). Government are
not in possession of the particulars asked for and do not propose to
colleet them.

(b) Yes. The exact number is 15.

(d) and (¢). Government have no information #and do not propose
to call for it as the Postmaster General is fully competent to ensura that
the leave reserve staff is utilised 1o the best advantage. A copy of this

question and answer will be sent to him for such action as he qmay
consider suitable.

RULES RELATING TO THE (JONDITIONS OF SERVICE OF GOVERNMENT SERVANTS.

_ 1076, *Mr. Kuladhar Chaliha : Will Government please state whether
ni-ls".therr practiee to apply to the Government servants even such rules
rélating : to:. the. eonditiens, of service of Government sérvants .as_are
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neither notified in the Gazette of India nor made known to the Govern-
ment servants concerned ?

The Honourable 8ir Henry Craik : The reply is in the negative.
Government servants have access to the various rules regulating their
eonditions of service.

Mr. M. Ananthasayanam Ayyangar : Are these rules published in
the Gazette ?

The Honourable Sir Henry Craik : No, Sir.

Mr, M Ananthasajanam Ayyangar : Then, how are they made
available to the Government servants ?

The Honourable 8ir Henry Craik : Copies of the rules are circulated
to all Departments and to all branches and they are also circulated
to all Government servants affected.

Mr. M. Ananthasayanam Ayyangar : Is there any Manual of rules
published for the information of the public ?

The Honourable 8ir Henry Craik : Not that I am aware of.

LEAvE, PASSEs, ETC., OF THE STAFF ON THE BENGAL AND NorrH WESTERN
RaiLway.

1076. *Mr. B. B. Varma : (¢) Wiil the Honourable Member in charge
of the Railways be pleased to state :

(i) the percentage of dividends declared by the Bengal and North
Western Raillway in the year 1934-35 ; and

(1) the position of the State-managed Railways and other Com-
pany-managed Railways in India as regards profit and loss
for the same period ?

(b) Is the Eonourable Member aware that the Bengal and North
Western Railway is managed by a staff which is the most ill-paid and ill-
equipped of all the other railways staff in India ¢

(¢) Is the Honourable Member aware

(3) that on the Bengal and North Western Railway station
clerical staff are compelled to work for more than eight
hours a day without any extra allowance for the same ;

(1) that the housing arrangement for the station clerical staff
is not adequate—a quarter bafely consisting of two roome
hardly sufficient to accommodate two persons with practically
no space or yard ;

(#7) that leave rules are not properly observed and eonsiderable
difficulty frequently arises in getting leave when required ;

(tv) that there is no provision for casual leave for staff appointed
after 1933 ;

(v) that the staff appointed after 1933 are allowed privilege
léate for 24 days in a year irstead of 30 days, and even those

.24 days lapse in the year in ‘which it acerued if, for any
> 'Feason, H is'net availed of by the staff ; R
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(vi) that, as a matter of fact, the staff is not made acquainted with
the leave rules nor are they supplied with a copy of the
same ; and

(vii) that passes are issued to the railway servants restricting 1t
only to five persons of the family, including the employes,
and a railway servant having a bigger family is to travel
with tickets purchased from his small pay for members more
than five ¢

The Honourable S8ir Muhammad Zafrullah Khan : (a) (¢) The
dividend including bonus declared by the Bengal and North Western
Railway Companry for the year ending the 30th September, 1935, iz 16 per
cent. 1 would point out, however, that the ordinary (profit sharing)
capital of the Company is only £3 millions, whereas the total capital outlay
is over £8 millions, the balance being met from preference capital, deben-
tures and reserves.

(#¢) I would refer the Honourable Member to page 16 of the report

by tke Railway Board on Indian Railways for 1934-35, Volume I, a copy
of which is in the Library of the House.

() Government are informed as follows :
The staff of the Bengal and North Western Railway is neither ill-
paid nor ill-equipped.

(¢) (i) The Hours of Employment Regulations have not so [ar been
given statutory cflfect on the Bengal and North Western Railway
and as such no extra allowance or overtime is admissible to such staff.

(1) The housing on this railway is much on a par with that of
other railways, and the older types of quarters arg gradually being
improved where necessary.

(#44) This is not generally the case but difficulty may arise during
such occasions as the marriage season or times of widespread sickness,

(+¢) and {v). I am collecting information and will lay a reply on
the table of the House in due course.

(vi) The leave rules are accessible to all staff.
(v44) Yes, a limit of five is imposed.

Mr. V. V. Giri : Is it not a fact that the employees on the Bengal
and North Western Railway are paid lesser wages than the employees
of other railways, speaking comparatively ? 4.

The Honourable 8ir Muhammad Zafrullah Khan : I suppose the
Honourable Member is referring to Staté-managed Railways. Yees, in
many cases.

Mr. V. V. Giri : Will the Government make inquiries in this matter
and hear the complaints and the grievances of the employees and re-
dress their grievanees so far as the wages are concerned ! '

The Honourable Sir Muhammad Zafryllah Khan : No, Sir.
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Mr, V. V. Giri : Why not, Sir ?

The Honourable 8ir Muhammad Zafrullah Khan : Government have
no reason to think that they are paid helow the market rate.

Qazi Muhammad Ahmad Kazmi : With regard to part (¢) (i), may
I ask what are the rules for hours of employment and why have they not
been applied in this case {

The Honourable Sir Muhammad Zafrullah Khan : T am afraid I do
not know the exact rules, but they have not been applied on the Bengal
and North Western Railway.

Qazi Muhammad Ahmad Kazmi : Is it in the discretion of a particular
Railway to apply those rules 1

The Honourable Sir Muhammad Zafrullah Khan : I am afraid I could
not hear the Honourable Member properly.

Babu Kailash Behari Lal : The Honourable Member said that the em-
ployees of the Bengal and North Western Railway are not paid below the
market rate. May I know what is the standard of the market rate ?

The Honourable 8ir Muhammad Zafrullah Khan : I should imagine
the standard is that at which people possessing the necessary qualifica-
tions are available.

Mr. V. V. Giri : Is this standard imaginary ?
The Honourable Sir Muhammad Zafrullah Khan : No, Sir.

Prof. N. G. Ranga : Have Government received any representations
from the workers of this Railway to the effect that their wages are too
low and, therefore, they should be raised ¢

The Honourable 8ir Muhammad Zafrullah Khan : No, Sir.

Mr. V. V. Giri : Is it a fact that the Government fix the wages of
their railway employees on the basis of the law of supply and demand ?

The Honourable 8ir Muhammad Zafrullah Khan : There are several
factors that enter into the question.

Mr. Mohan Lal Saksena :""Are, .'Government not responsible for the
safety of life and property of the passengers !

. A o5 B
Mr. President (The Honourable Sir Abdur Rahim) : How does that
question arise ?

_ Mr. Mohan Lal 8aksena : It arises out of part (c) (¢) of the
question. The Honoéurable Member has said that the Bengal and
North Western Railway has not thought it fit to apply this convention of
eight hours aday. = - .. I : R
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The President (The Honourable Sir Abdur Rahim) : It is a ques-
tion of extra allowance. There is no question of safety involved.

The Honourable 8ir Muhammad Zafrullah Rhan: The convention has
not yet been applied on that railway.

Mr. V, V. Giri : When do they propose to apply it !
The Honourable Sir Muhammad Zafrullah Khan: I am afraid

I could not say that without looking into the matter.

Mr. Sri Prakasa : With reference to part (¢) (#), may I know
what exactly the Honourable Member means by marriage season ! Are
not all seasons good for marriage ?

The Honourable S8ir Muhammad .Zafrullah Khan : I think the
Honourable Member can best answer that question, because I under-
stand—my information may be wrong—that amongst certain sections
of the population of this country, certain seasons are considered more
auspicious for weddings than other seasons.

Mr. Mohlian Lal Baksepa : May I know who is responsible for the
application of this convention to the railways !

The Honourable 8ir Muhammad Zafrullah Khan : I believe Govern-
ment.

Mr. Mohan Lal Saksena : Why do not the Government of Tudia
apply it ¢

The Honourable 8ir Muhammad Zafrullah Khan : I could not answer
that without Jooking into the matter.

ENQUIRY INTO THE GRIEVANCES OF THE EMPLOYEES OF THE BENGAL AND
NorTHa WESTERN RArLway,

1077. *Mr. B. B. Varma : (a) Is the Honourable Member aware that
on the Bengal and North Western Railway :

(¢) transfers, promotions and punishments of the railway staff
are not published in the Railway Weekly Gazette published
from the Distriet Offices ;

(4) Station Masters, goods clerks, booking ‘tletks, efe., in some
stations are working for 10 to 15 years continuously ih ong
station without any change ot transfer ?

- e
(b) If the answer to part (a) (i) be in the negative, will Govern-
ment state for how long the following hands have been working in the
gtations noted against their names t ~ )

(1) Goods clerk and Assistatits
and Goods clerk of .. Darbhanga and -Bairagniz; -
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(2) Booking clerk .. Samastipur, Raxaul, and Mu.zaﬁar—
pur ; and
(3) Parcel clerk .. Muzaffarpur and Darbhanga.

(¢) Is the Honourable Member aware that promotions on Bengal and
North Western Railway are not made according to the semonty 1 If so,
how are the promotions made !

(d) Will the Honourable Member please lay on the table a compara-
tive statement showing :

the scale of pay of the following staff in the East Indian Railway,
Eastern Bengal Railway, Bembay, Baroda and Central India
Railway, Bengal and North Western Railway and Bengal
Nagpur Railway, respectively :

(1) Assistant Station Masters, (2) booking clerks, (3) Station
Masters, (4) goods clerks, (5) train clerks, (6) ticket
collectors, (7) signallers, and (8) parcel clerks ?

(e) Is the Honourable Member aware that trains clerks and ticket
collectors in the Bengal and North Western Railway are in the same grade
of pay as the booking clerks and goods clerks 1 Is it a fact that the latter
are placed in more responsible positions and are tp pass. cmhmg and
audit examinations 1

{f) Is the Honourable Member prepared to direct an enquiry into the
grlcvances of the empldyees of the Bengal and North Western leway
in order to remove the impressions that “the management is starving the
employees in order to pay a fat dividend to the shareholders !

The Honourable 8ir Muhammad Zafrullah Khan : Government are
informed as follows :

(a) (3) Yes.
(#) Possibly.

() Does Bot arise.

v

(c) The allegation made is not correct.

(d) I place a statement op the table of the House giving the required
information.

(¢) The reply to the firet part is in the affirmative. As regar
the latter part, the Administration does not consider th
the booking clerks and goods clerks ape required to do morg

responsible werk.
(f) Government do not consider any action is called for.
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Mr. M. Ananthasayanam Ayyangar : Why do not the Government
have a uniform rule for all the State Railways regarding transfers and
promotions and for keeping the stationmasters at certain stations not
beyond a certain period ?

The Honourable 8ir Muhammad Zafrullah Khan : The question
does not refer to State-managed Railways,

NoN-MAINTENANCE oF A SUFFICIENT NUMBER OF Hamals oN THE BENGAL AND
NorTtH WESTERN RAILWAY.

1078, *Mr. B. B. Varma : {a) Is the Honourable the Railway Member
aware that on the Bengal and North Western Railway there is no proper
arrangement for maintaining a sufficient number of hamals (khalasas)
according to the hmportance of stations, with the result 1hat at most
stations the consignor or the consignee has to make his own arrangement
and also at his own cost for the loading or unloading of his goods, though
charges for the same are included in the freight ?

(b) Will the Hcenourable Member please state the number of hmnals
maintained at the following stations :
(1) Laheriasarai, (2) Sitamarhi, (3) Bairagnia, (4) Narkatiagunj,
(5) Motihari, (6) Bettiah, (7) Bhagwanpur, (8) Dalsingh-
sarai, (9) Pusa Road, (10) Nirmali, (11) Bhaptiahi, (12)
Jainagar and (13) Roserah Ghat on the Bengal and North
. Western Railway 1
(¢} Is the Honourable Member aware that :
() peor homals are compelled to work day and night on a salary
of Rs. 8 only per month ; and
(#) that there is no separate batch of hamals for day and night
‘working ¢
The Honourable Sir Muhammad Zafrullah Khan : Government are
informed as follows :

(a) Hamals are provided at stations as required.

(b) I place a statement on the table of the House giving the re-
quired information.

(¢) (i) Hamals are not required to work day and night. Their
pay varies between Rs. 8 and Rs. 9 a month which is not
below the market rate.

(#7) There is no work to be done by Hamals at night, ~ ‘

= ST
Btatement showing the number of Hamals regularly employed at certain stations on the
P Bengal and North Western Railway.
usa Road .. .. ) T TSR
Rusera Ghat .. . - *+ }3'Hamals cach.
Laheria Sarai . . o) -
Sitamarhi . .. !
Narkatiaganj .. . o . L4 Hamals cach.
Motibari- o .
Bhagwanpur -
Bairagania = .. .. .. e 1
Dalsing SBarai .. .. . .. %5 Hamals each, °
Bhaptiahi ' .. .. )
Bettiah .. . .. 6 Hamals.
- Nirmali .. -
Jaynagar . -+ 17 Hamals each. .

L3%4LAD K a o »
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APPOINTMENT OF ASSISTANT SECRETARY TN THE PuBLIC SERVICE COMMISSION..

1079. *Mr. Lalchand Navalrai (on behalf of Bhai Parma Nand) :
(s) Is it a fact that Government invited applications through Tioeal
Governments for the post of Assistant Secretary, Public Service Com-
mission § . |

(b) Did Government prescribe the following qualifications :

(¢) candidate should have experience in cqndupting examinations,
_setting of question papers and examination of papers ; and

(#6) he should be preferably a member of a Provincial Education

Service ! .

(c) Is it a fact that no one recommended by the Local (_}overnment

was appointed to the post and that an Assistant in the Education, Health
and Lands Department was appointed to this post ?

- (d) ‘Will Government please state whether the person so appointed
possessed the requisite qualifications prescribed by them for candidates
whose applications were invited through the Local Governments ?

(e) Is it a fact that the post was not advertised in the Government
of India Secretariat, and no applications were entertained from Secre-
tariat staff !

(f) If the answer to part (e) be in the affirmative, will Government
please state why they selected a candidate from the Secretariat without

giving a chanee to other Secretariat people to apply, who might have
been equally qualified ¥

~_The Honourable Bir Henry Craik : (a) to (f). Local Governments
and the Education Department of the Government of India were invited
to recommend suitable candidates. It was not expected that men with
the requisite knowledge of educational matters would be available in
the Secretariat, except in the Department of Education, Health and Lands.
No applieations were invited, either through Local Governments or other-
wise. The most suitable candidate available from among those recom-
mended was the officer holding the post of Secretary to the Central Ad-
visory Committee on Eduecation. This candidate possessed the qualifica-
;iitms‘l'):equired, which were not precisely those stated by the Honourable

ember. -

. Mr. Lalchand Navalrai: May I know if the selection was made
b¥ the Public Service Commission or{by:the Governmént ¢

The Honourable 8ir Henry Oraik : The Public Service Commission.

ORDERS 18SUED BY THE RAILWAY BOARD FOR CARRYING OUT RETRENCHMENT
oN THE NorTER WESTERN R.gl]ILWAY. ¢

10§$O. *Mr. Lalchand Navalrai (on behalf of Bhai Parma Nand) :
(“).' Will Government be pleased to state if (i) the staff appointcd against
purely temporary or officiating posts, or as substitutes, and (i) those who
have not yet been confirmed in their appointments, are being amalgamated’
by the North Western Railway Administration for purposes of efecting the
fmpending retrenchment ¢ ' -
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(b) Is it a fact that the orders issued by the Railway Board recently
for carrying out retrenchment on the basis of comparative efficiency are
intanded to apply only to the disposal of permanent staff rendered
surplus as a result of the economy campaign ? '

(¢) If so, are Government prepared to direct the North Western
Railway Administration not to bring the temporary or unconfirmed staff
under the operation of these rules ! :

(d) Do Government propose to take steps to utilize the permanent
surplus staff against these temporary posts ?

The Honourable 8ir Muhammad Zafrullah Khan : Government are
informed as follows :

(@) No.

(b) Yes.

(¢) Temporary staff are employed in temporary posts and are
usually engaged for specific periods on conclusion of which
the temporary posts are abolished and the temporary staff
discharged. Staff appointed on probation against permanent
vacaneies who have not yet been confirmed would be dealt
with in the same way as permanent staff.

(d) No. _

Mr. Lalchand Navalrai : With reference to part (a) is it that the
persons who have been officiating but who have not yet been confirmed
will not be retrenched ? _

The Honourable 8ir Muhammad Zafrullah Khan': They will be-
treated on the same basis as permanent staff. I cannot give any. under-
taking that this particular category will not be retrenehed.

Qazi Muhammad Ahmad Kazmi : Do Government consider the
cases of the surplus staff differently in the different departments or con-
sider the matter as a whole ? '

The Honourable 8ir Muhammad Zafrullah Khan : I believe there.
is a question to that effect later on.

. MAINTENANCE oF WArTING LISTS OF THE RETRENCHED STAFF OF THE

RarLways. '

1081. *Mr, Lalchand Navalrai (on behalf of Bhai Parma Nand) :
(a) Is it a fact that the Railway Board have issued orders that no waiting-
lists of the retrenched staff should be kept ¢

(b) Is it a fact that waiting lists were kept when retrenchment was
carried out in 1932 and the staff retrenched was reappoinied as vacancies
ogcurred ? If so, what is the reason:for the change in policy ?

{¢) Do Government propose to keep waiting lists of such staff, if
brought under reduction, and reappoint them on the occurrence -of
vacancies ¥ If not, why not ¢ _

The Honouwrable 8ir Muhammad Zafrullah Khad'; () Yes.

{d) and (e). The reply to the first part of (b) is in the aﬁirmai_:ive.
As regards the latter part of (b) and (c), Government do not eonsider.
it necessary to place on waiting lists names of surplus staff discharged on
the basis of comparative efficiency.

L384LAD De .
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Mr, Lalchand Navalrai: Will the Government say how then do
they propose to re-employ them if there are no waiting lists ¢

" The Honmourable 8ir Muhammad Zafrullah Khan: They do not
propose to re-employ such staff as a matter of course.

Qazi Muhammad Ahmad Kazmi : Have Government considered the
advisability of allowing the retrenched staff to apply for the new posts
and do Government propose to consider their applications preferably
and exempt them from age limit for holding these posts !

The Honourable Sir Muhammad Zafrullah Khan : There is no bar
to their applying for re-employment provided they fulfill the condi-
tions under which further employment will take place. I am afraid
they could not be given preference as they would have been retrenched
on the ground that they were comparatively less efficient, than the
people required to perform these duties.

Qazi Muhammad Ahmad Kazmi: So far as the new applications
are concerned, there will be one difficulty about the retrenched staff,
namely that they will not come within the prescribed age limit and in
view of the fact that they have been serving the railway department
from a long time past they may be exempted from the age limit, and

their applications considered along with the applications of the new
applicants.

The Honourable 8ir Muhammad Zafrullah Khan : T am afraid that
could not be done. Supposing in a particular category it was decided
to.re-employ more people and it was thought that the age limit would
not matter, in such cases they would be on a par with other people.

Mr. Mohan Lal 8aksena :What are the reasons that impelled the
Government to abolish the maintenance of this waiting list !

The Honourable Sir Muhammad Zafrullah Khan : I have given
the reasons. ' '

BrLrT oF THE CLERICAL STAPF INTO SEVERAL UNTTS ON THE NORTH WESTERN
Ramwav,

1082. *Mr. Lalchand Navalrai (on behalf of Bhai Parma Nand) :
(a) Is it a fact that the North Western Railway Administration have
split up the clerical staff into several units, e.g., Divisional Office clerks,
Station Masters’ office clerks, Engineering Subordinates’ office clerks, ete.,
ete., and that retrenchment will be confined to each respective unit t -

(d) Is it a fact that the proportion of retrenchment in these units

varies considerably and even, in some units, no retrenchment is to be
effected at all 1 '

(¢) Is it a faet that in som
or purely temporary e
have become surplus ¢

e units new appointments are being made,
mployees exist, while in others permanent employees

., (@) Are Government prepared to amalgamate thése units into one
:;:.h’ 2 View to meting out. equitable treatment to the staff 1. If not. why
The Honourable

s Glen: Sir Muhammad Zafrullah Khan: (a) Divisional

Station Masters’ Office Clesks, Engineering Subordinates’
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Office Clerks, etc., etc.; were borne on a separate seniority list for
promotion prior to. the introduetion of the Divisional Organisation on
the North Western Railway and this procedure has been continued and
surpluses in any of these categories, therefore, are being dealt with on
the basis of comparative efficiency within their respective groups.-

(b) Retrenchment will take place only in those units in which there
is a surplus. _

(¢) New appointments are only made when a suitable surplus (or
retrenched) hand is not available. Purely temporary employees are

employed in temporary posts of short duration and are usually engaged
for specific periods on the conclusion of which they are discharged.

(@) No, for the reasons given in my reply to parts (a) and (c¢).

Qazi Muhammad Ahmad Kazmi: With the introduction of this
divisional scheme, will it not be proper for the Government. to treat the
cases of all this staff as one unit instead of treating them separately 1

- The Honourable 8ir Muhammad Zafrullah Khan : No, Sir.

Qazi Muhammad Ahmad Kazmi: Was there not on the North
Western Railway a Labour Exchange Bureau to which all the appli-
cations of the surplus staff were .sent and the surplus staff was
absorbed in different sections of the railway when vacancies occurred !

The Honourable Sir Muhammad Zafrullah Khan : I believe so.
Qazi Muhammad Ahmad Kazmi: Is it now existing ?

The Honourable Sir Muhammad Zafrullah Khan : I cannot say ;
but with regard to the staff that is being retrenched on the basis of
comparative efficiency that question would not arise.

APPOINTMENTS FOR TRAINING IN THE COMMERCIAL AND TRANSPORTATION
Grouprs ON THE NorRTH WESTERN RatLway.

1083. *Mr. Lalchand Navalrai (on behalf of Bhai Parma Nand) :
(a) Is it a fact that new appointments are being made in subordinate
service for training in the Commercial and Transportation groups on
the North Western Railway ! ' '

(b) Is it a fact that there are a number of youngmen on the surplus
list who possess the requisite qualification for being recruited to this
service, except for the age limit ¢

(¢) Are Government prepared to raise the age limit in the case of
these employees to 30 years to save their discharge ! If not, why not !

The Honourable Sir Muhammad Zafrullah Khan: Government
have no information. The matters referred to are within the com-
petence of the Agent, North Western Railway, to whom a copy of the
question has been sent for information and such action as he may
consider necessary. : S :

‘Mr, Lalchand Navalrai : Is there any rule of the Railway Board
to guide the Agents in order to employ those surplus men before ‘new
men are appointed 1 ' ' ' Hf
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The Honourable Sir Muhammad Zafrullah Eban : To that I have
replied in the previous question. If there are surplus men availabl:
no new men are employed.

Mr. Mohan Lal Saksena : The question was ‘Is it a fact, ete.’.
Why did net the Honourable Member get the information from the
railway concerned?

The Honourable 8ir Muhammad Zafrullah Khan : For the reascn
that I have read out in the reply.

PURCHABI oF CasH CERTIFICATES BY THE SUPERINTENDENT OF PosT OFFICES
OF JALPAIGURI DIvision,

1084. *Pandit Sri Krishna Dutta Paliwal (on behalf of Mr. Suryya
Kumar Som) : (a) Is it a fact that a departmental order was issued in
June, 1936, to all Head Postmasters and Superintendents of Post Offices
prior to 1st July, 1936—the date of introduction of the current issue
of Post Office Five Years’ Cash Certificates—embodying instructions, on
grounds of policy, for observing the secrecy of the matter and its issue
prior to 1st July, 1936 t

(b) Will Government please state after enquiry :

(1) the date of receipt by the Superintendent of Post Offices of
Jalpaiguri Division of the departmental order of June, 1936,
regarding cash certificates ;

(#7) the date of purchase by him of older issues, i.¢., issucs of dates
earlier than 1st July, 1936, after receipt of departmental
order of June, 1936 ;

.(#11) whether there was any previous occasion on which the present
Superintendent of Post Offices, Jalpaiguri Division, ever
purchased cash certificates in the last week of any month ;
and

(iv) whether money was taken by the Superintendent of Post Offices,
Jalpaiguri Division, from the Treasury of tlLe Ialpmgun
Head Post Office (whmh is under his administrative control)
for purchase of the cash certificates and the mmoney was
repaid on the lst July, 1936 ¢

The Honourable 8ir Frank Noyce: (a) Yes, but I may add for
the information of the Honourable Member that the departmental
order referred to issued in June, 1936, did not indicate the prices of
the cash certificates of the new issue.

(b) (s) 16th June, 1936. : R

(#1) 30th June, 1936. '
(#4) Government have no information. e
(#v) No. r

Pandit Lakshmi Kanta Maitra : With regard to (b) (w), may I
know if the Honourable Member caused an inquiry to be held as to
whether this Superintendent of Post Offices, Jalpaiguri Division,

actually took money from the postal treasury and utilised it for the
purpose of purchasing eash certificates ?
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Tne Honourable Bir Frank Noyce : Yes, Sir ; my answer is based
on the results of the inquiry which was made.

"Pandit Lakshmi Kanta Maitra : Is it not a fact that prior to the
1st July, 1936, when the new order of cash certificates was to come
into existence, this Postal Superintendent, having previous knowledge
of the increased value of the postal certificates that would come into
force on the 1st July, caused purchases to be made on his behalf and
on behalf of his friends ? _

The Honourable 8ir Frank Noyce : I would refer my Honourable
friend to my reply to part (a) of the question. There was undoubtedly
knowledge that there was to be a new issue of cash certificates but the
Postal Superintendent had no indication as to what the price of those
certificates would be.

Pandit Lakshmi Kanta Maitra : I hope my Honourable ' friend
nnderstands the point of my question. I am anxious for the secreey
of these Government circulars and the purity of his branch of the
public utility service. From tha:i point of view I am asking whether
it is not a fact that this Postal Superintendent actually bought cash
certificates to the extent of Rs. 2,000 on his own behalf and Rs. 2,000
for his friends as against only Rs. 2000 in the previous month and
only Rs. 500 in the previous month ?

Mr. G. V. Bewoor : The information of the Honourable Member
is. incorrect. It is a fact that the eash certificates were purchased on
the 30th June, but it was only for Rs. 500 and the Superintendent
withdrew money from his own private Savings Bank account in order
to purchase these cash certificates.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
;l:fle M:gber ought not to ask such questions unless he is properly

orm

Pandit Lakshmi Kanta Maitra : I am trying to get information.

Use or Rep OxmE PAINT FOR PAINTING OF RaiLwavs UNDERFRAMES,
WHEELS, ETC.

1085. *Mr. 8ri Prakasa : (a) Is it a fact that Red Oxide Paint was
never used on any railways in India for the painting of underframes,
wheels, boards and inside walls of wagons #

(b) Is it a fact that even when the outside walls of any wagons were
painted with Red Oxide, the underframes, wheels, boards and inside
walls were invariably painted with black ?

(¢) If so, why 1t .

(d) Is it a fact that black paint had been used for such wagon parts
for years past, and that the North Western Railway painted the under-
frames of a rake of the Frontier Mail with ‘‘ Muraco Black ’’ in 1930 and
after a couple of years of rigid test found the paint satisfaetory 1

(e) Has there been any change in tnis econnection recently t If so,
what were the exact circumstances in which the change took place ?

The Honourable 8ir Muhammad Zafrullah Khan': Sir, before I
read out the reply to this question I may point out that a large number
of questions have been put on this matter during the last Session and
the current Session, and I assume therefore that Honourable Members



2570 LEGISLATIVE ASSEMBLY. [10T2 Oct. 1936.

attach a great deal of importance to this matter. I have prepared a
full reply to which I hope Honourable Members will listen carefully
in case they want information over again 1n- supplementary -questions.
-. Mr, ‘President (The Honourable Sir Abdur Rahim) : If the reply

is -very long, it should be laid on the table.

The Honourable 8ir Muhammad Zafrullah Khan : It is eleven pages,
Sir. '

Mr. President (The Honourable Sir Abdur Rahim) : : Then the
Honou.rable Member should lay it on the table.

"The Honourable Sir Muhammad Zafrullsh Khan : Ver){ well, Sir.

(The reply was laid on the table).

(e¢) and (b). Red oxide paint has been used occasionally for the
interior, floor and sides of wagons. Common practice is for underframes
and wheels to be painted black.

. .(¢) Prior to the recent investigations into the question of wngon
paints, black paint was considered suitable for undertrames, wheels
and inside walls,

(d) The answer to the first part is in the affirmative.

With regard to the second part, Muraca Glossy Black was applied
to the portion of the underframe of ome vehicle on the Frontier Mail
by the North Western Railway in 1930, After 11 months it was found
that this paint was no better than that then in use.

-(e) Yes. - It has been decided to adopt red oxide paint for Eastern
Bengal Raillway, East Indian Railway and Great lndmn Peninsula
Railway wagous.

The Railway Board in their search for econome_s asked the
Mechameal Section, Indian Railway Conference Association in 1933,
to investigate and report on the subject of paints for goods wagons.
A questionnaire was issued to all railways and at the 1934 meeting of
the Mechanical Section Indian Railway Conference Association a sub-
committee was appointed to go into the subject. This sub-committee
reported fully to the Mechanical Section at the February, 1935, meeting
and the Section unanimously reported as follows :

(+) The really important point is the preparation of the surface
before paint is applied and if sand blasting is not adopted,
it is necessary that the parts should be thoroughly cleaned
and coated with a rust solvent or red lead.

The first coating of paint on steel or iron of new or
repaired wagons should be applied by hand, as better
results are thus obtained and a more even film formed,
giving less chance to trap air or water bubbles under the
paint,

(#) Comprehensive tests on wagon paints are now being %arried
out by the Government Test House, Alipore, and on the
results of these exposure tests, it may be possible to lay
down an analysis for wagon paint for general use in India.

(¢1¢) It is conmsidered that paints manufactured in India can be
obtained at a reasonable cost to fulfil the condition - of-
giving adequate protection in average conditions.
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(sv) It is recommended that during periodical repairs cleaning of
. surfaces in preparation for re-painting can best be done

- by using . scrapers and wire brushes and that, if mo
corrosion is evident under the existing paint, it i8 not
.necessary . to remove this paint but merely to brush to a

. smooth and clean surface before applying paint,

“(v) A separate paint for underframes is not recommended asthe
development of painting will be towards spray painting
and to have a separate paint for underframes would be a
disadvantage from this point of view.

(vé) The cost of painting on diffcrent railways and the number
of coats applied and the time taken, differ so greatly that
it is not considered that it would be of value to give a cost
figure for either paint or labour in painting a standard
wago1, especially as labour rates and material rates differ so
greatly throughout India.

On the re-organisation of the Central Standards Office on the 1st
April, 1935, the subject of paints for wagons became one of several items
for research undertaken by that office. The comparative results of painted
panel exposure tests undertaken at the Government Test House, Alipore,
were studied with the result that large scale trials with graphite grey
paints on new wagons have been undertaken. The correct methuds to
adopt in the preparation of wagons during workshop overhauls, prior to
the applieation of and the quality of paint were investigated and in June,
1935, railways were addressed on the subject. Their veplies were duly
studied and practices for cleaning were approved. A little later the
subject was put forward for consideration at the first session of the Ad-
visory Council meeting of Industrial Intelligence and Research Bureau
and it was decided to undertake an investigation into the properties of
different paint formule in connection with the protection of steel and other
painting purposes.

~ On the 8th of November, 1935, Chief Controlier, Indian Stores
Department took the opportunity of Chief Mechanica]l Engineers of rail-
ways being present in Delhi of calling a joint meeting with the Indian
Stores Department, Railway Board and Railway Chief Mechanical En-
gineers to_discuss the quotations received by the Indian Stores Depart-
ment for railways’ requirements of wagon paints for 1936-37. During
the general discussion at that meeting, railways’ represcntatives expressed
the unanimous opinion that a change on the Eastern Bengal, East Indian
and Great Indian Peninsula Railways from black wagon paints to red
oxides. should be made, provided no appreciable additional expenditure
was involved in the measure.

The Chief Controller of Stores proposed that for the future, tenders
against the annual requirements of paints, enamels and varnishes required
by the State Railway Administrations should be considered at an annual
conference to which railways would depuvte representatives. For some
years past tenders receivéd for the annual requirements of lubrieating
oils have been dealt with in this manner to the advantage of all concerned,
and it was agreed that there was at least equal justification for dealing
with tenders for paints, enamels and: varnishes in the same way. It was.
arranged that the first conference to comsider these tenders would meet
in the Chief Controller of Stores’ Office on the 5th December, 1935.
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On the 9th November, 1935, information was received from the
Government Test' House' regarding the specific gravity of red oxide ready
mixed paint, which made it possible to compare the rates quoted against
the tender No. M.-6470 for ready mixed black paint and ready mixed red
oxide paint manufactured from (a) Persian Gulf red oxide and (b)
indigenous red oxide. It was found that whereas the lowest price quoted
for ready mixed black paint was Rs. 2-4-0 per gallon, the prices quoted in
the same tender for ready mixed red oxide paint (quoted in the tender
on a cwt. basis) worked out at Rs. 2-3-2 per gallon for Persian Gulf I_'ed
oxide, and Rs. 2-1-7 per gallon for indigenous red oxide. This information
was communicated to the officers who attended the conference on the 8th
November.

As was probable that lower prices would be quoted for the very
large quantities required of red oxide paints consequent upon a possible
change over from black to red, fresh tenders were therefore called for red
oxide paint, stiff and ready mixed, (a) Persian Gulf oxide, (b) artificial
oxide, and (¢) indigenous oxide.

On the 27th of November, 1935, Chief Controller, Standardization,
Railway Board, Chief Controller, Indian Stores Department, Chief
Chemist, Government Test House, Alipore, and Deputy Chief Controller,
Standardization, Railway Board, inspected the condition of paints on
broad gauge wagons in Ghaziabad Station yard, and various types belong-
ing to different railways were examined. These were of different ages
and periods in traffic between workshop overhauls ad painting. After
inspection, these officers were of unanimous opinion that wagons painted
with red oxide (i.c., the North Western Railway and Bombay, Baroda
and Central India Railway goods stock) appeared mostly to be in a
better condition than those painted black (East Indian, Eastern Bengal,
Great Indian Peninsula, Madras and Southern Mahratta Railways, ete.).
Further red oxide appeared to offer a better protection against corrosion
particularly when applied over dirt and rust.

On the 2nd of December, 1935, Director, Industrial Resecarch Bureau,
Chief Chemist, Government Test House, Alipore, and Deputy Chief Con-
troller, Railway Board, inspected the exterior paint on goods wagons in
Delhi Main station. It was agreed that under service conditions, the
red oxide painted wagons appeared generally to be in a better condition
than those painted black. Wide variations in the appearance and condi-
tions of the paint (both red oxide and black) on wagons were very notice-
able. Even making due allowances for the ages of vehicles, the difference
in the condition of wagons painted at the same time with either red oxide
or black paint was very marked. Red oxide when applied over old rust or
dirt or unevenness in the old paint, appeared to provide a more durable
covering than black paints. It also appeared tq be a more efficient rust
protective coat in that it did not appear tq.flake or crack as readily or to
the same extent as black paints. <

During this period the painted steel panels undergoing exposure
tests in the Government Test House, Alipore, were inspected and studied
and -arrangements were made for further test panels to be painted with
blaek paints manufactured by Messrs. Jenson and Nicholson, Goodlass

Wall and Company and the Muraka Paint and Varnish Company together
with red paints-of indigenous oxide, artificial oxide and gulf red, along
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‘with magnetic oxide paints, dark graphite grey, etc., 15 such experimental

panels are now exposed at New Delhi and are m.spected .amd. reported on
periodically. An equal number of panels painted with the same paints
at the same time and by the same labour are being exposed at the Govern-
ment Test House, Alipore.

. - .Another meeting to discuss the railway paint contracts for the year
1936-37 was held in New Delhi on the 5th December, 1935, and attended
by the representatives of the Railway Board, the Indian Stores Depart-
mient and the Chief Mechanical Engineers of the four State -managed rail-
ways. “The first question discussed was the relative merits of red oxide
and black paints for wagon painting. The reports on these paints which
had been received from the Government Test House were examined. In
addition the result of many years’ experience of red oxide painting on the
North-Western Railway and Bombay, Baroda and Central India Railway
was considered. After considering all the available evidence, the meeting
unanimously decided that a trial should be made of repainting wagons
with red oxide paint instead of the black formerly in use on several rail-
ways. A comparlson of prices skowed that this would result in consider-
able economies and the technical evidence available suggested that results
were likely to be better. The question of which of the various red oxide
paints offered against the Indian Stores Department tenders should be
accepted, was then considered. The subject of buying ready mixed or
-stiff paints was first examined and it was decided that it would be prefer-
able to buy the stiff paint, since the composition of the mixed paint made in
railway workshops will be under closer control as regards the quality of the
vehicle naterials used.

The next point considered was whether paint should be reduced or
genuine, since it was thought that reduced paint with its considerable
content of barytes might show a tendency to settle in the spraying appa-
ratus. The railway members explained, however, that no difficulty of
this sort had been experienced and it was decided to adhere, for the
present, to the existing practice of using reduced paints.

Discussion then centred around the relative merits of the oxides
from Persian Gulf, Katni area and the Tatanagar Chemical Company.
The Katni oxide is considerably cheaper than the other two but of
inferior colour and possesses a reputation for giving trouble by an
unevenness of colour owing apparently to flotation of the pigment. A
doubt was also expressed whether sufficient was known of this oxide to
ensure that it would make a suitable spraying paint. In the case of the
Tatanagar oxide which is synthetic material, no difficulty in spraying was
apprehended but at the same time it was pomted out that the material
was. new. It was decided that trial lots of 5 cwts, each should be sent
to the four State“Railways and’the pairts chosen for this trial were
those made from Katni oxide and Synthetic oxide, as tendered for by
the Shalimar Paint Colout and: Varnish Company and Jenson and
Nlcholson Limited against the call for tenders.

 "Meganwhile, results ¥ 51 different laboratory spraying tests on red
- oxide conducted at the Government Test House, Alipore, became avail-
able and these were somewhat alarming as most of the paints-showed a
distinet tendency to streak. This characteristic was confirmed by Deputy
_Chief. Controller of Standardization in witnessing practieal wagon spray-
ing tests at Moghalpura on "the 4th and 5th of February 1936 and it
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became clearly evident that indigenous red oxides could not be sprayed
properly (without streaking, curtaining or festooning) without the addi-
tion of a ‘‘ binder ’’ in the form of varnish or gold size to the pigment
in addition to the usual tmnners, boiled ol and white spirit. I'hese con-
clusions were turther coniirmed by Deputy Ciuef Controiler, Standardiza-
tion and the Government 'lest House authorities in Calcutta on the 24th
and 25th Kebruary, 1936.

" It then became evident that much further research and experiment
would be necessary before the most economical mixtures for stiff red oxide
paint could be determined, parucularly as it appeared that the formuls
used by the Nortn-Western and Bombay, Baroda and Central India
Railways were unnecessarily expensive. I'lus fact precluded the safe pur-
chase of stitf red oxides for the kast Indian, Eastern Bengal and Great
Indian Peninsula Railways in 1936-37, and in the limited time available, it
became essential to decide what ready mixed oxide paints were to be
purchased for railways’ requirements during the current year.

To cnable this to be done, further practieal spraying tests were
arranged to be carried out at Lillooah (East Indian Railway) on the
following ready mixed Katni and artificial oxides :

(a) Jenson and Nicholson’s reduced ordinary.

(b) Jenson and Nicholson’s superfine. Mixed special. Fm.e.ly
ground.

(c) Jenson and Nicholson’s superfine Mixed Glossy.

(d) Shalimar Paint Company’s reduced ofdinary.

(e) Shalimar Paint Company’s superior.

(f) Napier Paint Works.

(9) Muraka Paint Works, (Katni and artificial red oxide),

these being all the Katni and artificial oxides tendered at not more than
Rs. 2-4-0 per gallon against the Indian Stores Department call. The firms
were instructed to supply to the Deputy Chief Mechanical Engineer, East
Indian Railway, Lillooah 15 gallons each of the afore-mentioned paints, of

the quality tendered for by them against the Indian Stores Department
call for tenders.

On the 6th April, 1936, 15 wagons were sprayed in the Lillooah
Carriage and Wagon workshops with samples of the following readymixed
red oxide paints :

(¢) Napiers red oxide paint. Indigenous. Shade unspecified.
Indian Stores Department Specification No. G.P.-173. = -

(b) Napiers red oxide paint. Artificial oxide. B.S. colour No.
73 Indian Stores Department Specification No. G.P4l73.

(¢) Shalimar red oxide paint mixed. Supenor grade. Artificial
oxide to B.8.S. No. 73.

(d) Shalimar red oxide paint mixed. Superior grade. 'Ind'igenona
oxide. Shade unspeciﬁed'

(e) Shﬁhmar red oxide paint mized. Artificial oxide to BSS
0. 73.
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(f) Shalimar red oxide paint mixed. Indigenmous oxide. Shade
unspecified. -

(g)- Jensons superfine. F.M.O. (Katni) red oxide glossy.
. (h) Jensons superfine. Synthetic red oxide glossy.
" (§) Jensons Synthetic red oxide.
(j) Jensons superfine Katni red oxide, Specially finely ground.

(k) Jensons superfine. Synthetic red oxide. Specially finely
ground.

(1) Jensons F.M.O. Katni red oxide.

(m) Muraka red oxide paint of indigenous oxide. Shade unspeci-
fied Readymixed wide sample No. P. 3842.

(n) Muraka red oxide paint of artificial oxide to B.S.S. No 73.
Readymixed vide sample No. 3844,

(0) Muraka red oxide paint of indigenous oxide. Shade un-
specified. Readymixed wvide sample No. 3846.

There were no signs of sedimentation in drums and all paints sprayed
satisfactorily and adhered to wagon sides and ends without appreciable
streaking or loss due to curtaining, festooning, ete.

©  These practical tests were undertaken under the supervision of the
Deputy Chief Controller, Railway Board. From the evidence available
from these trials the following conclusions were arrived at :

(a) All the readymixed red oxides appear to give a better pro-
tective coat than the proprietary black paints now being
used by the East Indian Railway.

(b) It is not possible to arrange the paints in an order of merit
or priority but the spraying and adhesive qualities of the
“ ordinary "’ indigenous and artificial paints appeared to be
good (with the exception of Napiers indigenous) and not
inferior to the others tested.

(¢) Accordingly, there does not seem to be any justification at
present, for purchasing the more expensive ‘ superfine ’ and
‘ superior ’ qualities offered.

'(d) With the exception of Napiers indigenous (which was not dry
after 25 hours) drying times of the remainder seem satis-
factory in that all were sufficiently dry for stencilling within
16 hours.

" The following were exceptionally quick in drying :

Jensons synthetic (ordinary) was dry in 4 hours.

- Shalimars indigenous (ordinary) was dry in 5 hours.

Shalimars superior (indigenous) was dry in 53 hours.

Shalimars artificial (ordinary) was dry in 7 hours.

Jensons superior Katni and synthetic was dust proof in 43 hours

Jensons Katni (ordinary and superior) was tacky in 3% hours..

. It was therefore recommended that the balance of the 1936-37 paint
requirements for the Great Indian Peninsula, East Indian and Eastern
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Bengdl Railways:should be placed on the basis of prices and the following
readymixed paints purchased. This was accepted :

40 per cent. Jensons Katni ordinary at Rs. 1-10-0 per gallon.

40 per cent. Shalimars indigenous ordinary at Rs. 1-10-0 per gallon.
10 per cent. Jensons artificial ordinary at Rs. 1-13-0-per gallon.

10 per cent. Shalimar artiﬁcial ordinary at Rs. 1-13-0 per gallon.

The Chief Chemist of the Governmient Test House was also present
during the conduct of the experiments at Lillooah and one of the five-gallon
sample drums of each tested readymixed oxide was delivered to the Govern-
ment Test House on the morning of the 8th of April, 1936, to act as &
future standard sample.

The procedure adopted and the reasons therefor, have been described
in detail with the purpose of demonstrating that Government’s actions have
been guided and determined solely by economics and considerations of
savings in railway revenue expenditure. There is abundant evidence that
red oxides as protective covering costs are superior to black paints and
the recent action should strictly be regarded as a large-scale expenment in
the practical use of red oxides v. black paints.

Every step leading to the change-over has been taken cautiously after
careful and continued thought with primary regard to railways’ interests
and efficiency, and without influence from interested parties, other vested
interests, raclal or communal eonsiderations.

Non-SurpLY OF ACCURATE FORECASTS OF QUANTITIES. BY THE RAILWAY
BoarD re PURCHASE OF PAINTS AND VARNISHES,

1086. *Mr. 8ri Prakasa : (g¢) Is it a part of the duty of various
Departments of Government to furnish the Indian Stores Department
with accurate forecasts of quantities of various materials likely to be
required during the year ¥ If so, are Government satlsﬁed that their
Departments perform this duty properly ?

(b} Ts it a fact that the Indian Stores Department rega.r(ls as one of
its main functions, the co-ordination of the indents from various Govern-
ment Departments ‘to enable bulk purchases to be made on running contraets
in the interest of economy !

(c) Ts it a fact that so far as the purchase of pain{s and varnishes
by the Railway Department is concerned, thjs system has not been followed,
recmlhng in the purchase of the same articles from different markets and

different manufacturers during the financial year and thereby greatly
inereasing the work of the Indian Stores Departinent? If so, ‘are Gov-
ernment prepared to enquire into the matter and follow a sattled'pnht-y T

The Honouxable 8ir Frank Noyce : (a) The yar;ous Departments
are expected to send approxrmate estimates of their requn‘em its  of
consumable stores regularly in demand to the Indian Stores Department
Thls is bemg' done wherever possible. '

" (b). The eo-ordination of demanﬂs .as far ag posalb‘le ls one oj thg
functions .of the Indian Stores Department
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(6) The system is also followed in the case of pamts and varnishes
purchased for the Railway Department.

Mr. M. Ananthagayanam Ayyangar : Is it not the rule that indents
for the whole year are ordinarily sent for ?

The Honourable Sir Frank Noyce : It is the rule that indents for
the whole year should be placed as far as possible, but my Honourable
friend will realise that casual demands must come in from time to time
which have to be dealt with, especially in the case of a large adminis-
tration such as the Railway Department.

Mr. M. Ananthagayanam Ayyangar : Is the Honourable Member
aware that with respeet to Morocco black and paint, immediately........

The Honourable Sir Frank Noyce : Sir, I submit that does not arise
out of the present question. My Honourable friend is asking about
the details of particular contracts.

TeNDERS FOR CoNTRACT OF MoTOR MAIL SERVICE IN THE DOOARS.

1087. *Mr. Amarendra Nath Chattopadhyaya : (¢) Will Government
please state the policy and the procedure of the postal department for
inviting tenders from the public for contract with the postal department {

(b) Is it a fact that the notification announcing the last date for
subimission of tenders is made through local papers and Tender Forms or2
supplied by the postal department to the intending parties on payment
of an amount fixed by the postal department ?

(¢) Will Government please state whether, in the official year
1935-36, a notification was made through the local paper by the Superin-
tendent of Post Offices, Jalpaiguri Division, inviting tenders for contract
of Motor Mail Service in the Dooars and a date was fixed in that notifica-
tion for submission of tenders within an hour and date specifically fixed
for that purpose %

(d) TIs it not a fact that a party was allowed to submit its tenders
after the expiry of the date fixed ¥ If so, who is responsible for this and
what steps do Government propose to take in the matter ?

The Honourable 8ir Frank Noyce : (¢) and (). Ordinarily the
Department calls for open tenders for important contracts by advertise-
ments in the press and for minor contracts by the circulation and
exhibition of local notices by and at post offices. Tender forms are
supplied to applieants on payment.

(¢) and (d). Government have no information ; the matter is one
with which the Postmaster-General, Bengal and Assam, is fully com-
petent to deal. A copy of the question is being sent to that officer for
such action as he may consider suitable.

Hl‘ Mohan Lal Saksena : With ref:rence to (d), may I know if
this House is not entitled to get information with regard to the action
taken by ‘the Postmaster General concerned ?

The Honourable Sir Frank Noyce : I think, Sir, the House is
entitled to know that the Government of India is ta.kmg action on the
subjeet. That action is to send a copy of this guestion:and-answer to
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the Postmaster General, Bengal and Assam, who is perfectly competent
to deal with a detail of local administration.

Mr. Mohan Lal Saksena : It is not a detail of local administration.
What this part of the gquestion requires to know is whether any party
was allowed to tender after the expiry of the period of tender,

. The Honourable 8ir Frank Noyce: The Postmaster General’ is
making inquiries on this subject.

Mr. Mohan Lal Saksena : Then I hope the Honourable Member will
inform the House later on when he gets the information from the Post-
master General.

The Honourable 8ir Frank Noyce : If my Honourable friend will
put a question on that subject down on the paper next Session, I will
endeavour to give him a reply.

LEAVE RESERVE CLERKS IN THE JALPAIGURI AND CoocHBEHAR HEAD
Post OFFICES.

1088. *Mr. Amarendra Nath Chattopadhyaya : Will Government
please state whether it is a faet that some leave reserve clérks have been
kept stationary for over a year in the Head Post Offices at Jalpaiguri and
Coochbehar, while others are frequently made to move on relieving
arrangements ¥ If so, why *?

The Honourable 8ir Frank Noyce : With your permission, Sir, I will
take questions Nos. 1088 and 1089 together. Government have no in-
formation and do not propose to call for it. Copies of the questions
have, however, been sent to the Postmaster General, Bengal and Assam

Circle, who is fully competent to deal with the matters referred to in
them,

LEavE RESERVE CLERKS IN THE PosT OFFICES IN THE JALPATGURY-DIVISION.

11089. *Mr, Amarendra Nath Chattopadhyaya : Will Government
please enquire and state how many leave reserve clerks have been kept
attached to other post offices in the Jalpaiguri Division over and above the
sanctioned strength of those offices !

. BancTioN oF LEAVE RESERVE CLERKS IN THE BENGAL AND Assam Poa'ru.
CircLE AND OTHER PosTAL CIRCLES.

1090. *Mr. Amarendra Nath Chattopadhyaya : Will Government
please state the policy and pmcedure for the sanction of leave reserve
clerks for each Divisional unit in the Bengal and Assam Postal Circle, as
also for other postal circles in India ? P

The Honourable 8ir Frank Nojyce : The Honourable Member is
referred to the reply given to starred question  No. 1242 by -Pandit
Lakshmi Kanta Maitra on the 16th March, 1936. The information there
given shows the percentages fixed for the leave reserve in all branches
of the. postal service in every circle.” Tn the Bengal and. Assam -Gircle,

tFor answer to this question, se¢ answer to question No. 1088,
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eertain additional staff has been sanctioned as leave reserve in five
Divisional Units, v1z. :

Jalpaiguri Division . .. 15 clerks.
Lower Assam Division .. .. 6 clerks.
Burdwan Division .. .. 4 eclerks.
Chittagong Division . 2 clerks.
Darjeeling and Sikkim Tibet Division .. 1 clerk.

This has been done owing to the unhealthiness of certain localities im
the first four Divisions and the difficulties attendant on travelling in

ihe last.

HALTING ALLOWANCE SANCTIONED TO THE INSPECTORS AND SUPERINTENDENTS
oF Post OrricESs IN THE HiLL DISTRICTS OF THE BENGAL AND ASSAM

CIrCLE.

1091. *Mr. Amarendra Nath Chattopadhyaya : Will Government
please state whether it is a faet that the rate of halting allowance
sanctioned to the Inspectors of Post Offices and the Superintendents of
Post Offices in the Hill Districts of Bengal and Assam Circle is greater
than that sanctioned for places in the plains ¢

The Homnourable 8ir Frank Noyce : Yes.

Issuk oF ORDERS REGULATING AND RESTRICTING THE TOURS OF SUPERVISING
OFFicERS OF THE Po0sTs AND TELEGRAPHS DEPARTMENT IN THE HILL
DistrICTS.

1092, *Khan 8ahib Nawab 8iddique Ali Khan : Do Government
propose to issue orders regulating and restricting the tours of supervising
officers of the Posts and Telegraphs Department in the Hill Districts
where allowance is greater !

The Honourable 8ir Frank Noyce : Government see no reason to
issue any speeial orders as it is for the Controlling Officers to -ensure
that tours are undertaken, whether in Hill Districts or elsewhere, only
when required in the interests of administration.

CoNVERSION OF DEPARTMENTAL PosT OFFICES INTO EXTRA-DEPARTMENTAL
OFFICES IN THE JALPAIGURI DIvisioN.

1093. *Mr. D. K. Lahiri Chaudbury : (a) Will Government please
state the policy and the procedure of the postal department for orders
issued regarding conversion of departmental sab and branch post offices
into extra-departmental ones ?

(b) Will Government please lay on the table of this House a state-
ment . showing the number of departmental post offices converted into
extra-departmental ones during the years 1935-36 and 1936-37 in each
postal division separately of the Bengal and Assam Cirele ¢

. (¢) Will Government please state whether they have considered that
it is possible that more departmental offices can be converted into extra-
departmental in the Jalpaiguri Postal Division !

L384LAD ]
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The Honourable Sir Frank Noyce : (a) The conversion of depart-
mental sub and branch post offices into extra-departmental oflices is
governed mainly by the necessity for working offices as economically as
possible compatible with efficieney and for avoiding the reduction or
withdrawal of postal facilities where offices are working at a loss.

(b) The information desired by the Honourable Member is not

readily available and its collection would involve an undue expenditure
of time and labour.

(¢) Government have no information as to the extent to which
further conversions are practicable. The matter is one with which the
Postmaster- General, Bengal and Assam, is fully competent to deal. A

copy of this question will be sent to him for such action as he may con-
sider suitable.

INSTALLATION OF * CARRIER SYSTEM ” IN THE Posts AND TELEGRAFHS
DEPARTMENT.

1094. *Mr. Muhammad Azhar Ali: (a) Will Government be pleased
1tp state .

(4) what they mean by a ¢ Carrier System’, an@ how many
such systems the Post-Office has installed in India ;

(s1) what advantages they offer in the matter of
economy and other attributes ;

(#¢¥) where they are located ;

(i) whether the plant and equipment is available for purchase ;
and

effieiency,

(v) whether the systems imstelled so far have been erected,
exelusively, by Telegraph Engineers ; if not, who, hitherto,
has been installing them for the Pbst Office authorities ¢

(b) Is it a fact that not a single ¢ Carrier System ’ installed, hitherto,

has been erected by a departmental engineer ¥ If so, what is the
»weason !

(¢) Is it a fact that Government were compelled to secure the
installations from a foreign source and that they were forced to employ
German Engineers to erect them also ¥ If so, why ?

(d) Have Government considered the justification in maintaining a
permanent cadre of Divisional Engineers, Directors of Telegraph
Engineering, an Electrician-in-Chief, a Chief Engineer and other highly-

paid officers in their services when outslders have 130 be commissioned to
erect plants and installations ?

(¢) Have Government instituted effective measures yet to compel
their engineers to undertake and execute all such projects thatgbecome

necessary from time to time in the Posts and Telegraphs Department 1
If not, why not ¢

The Honourable 8ir Frank Noyee : (a) (¢) A ¢ carrier system *’ is

a system by which the traffic carrying capasity of a telegraph or telephone

cirenit is increased to a large extent. Twelwe such Wstemu have .bo
installed in India. - - TS A '-}*
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() The system provides additional channels for traffic at & cost leag:
than that required for the erection of new wires and the chanmels pro-
vided are less subject to disturbances and interruptions than open wire
circuits.

(1) I place on the table a statement showing the stations between
which these systems are located.

(w) Carrier equipments are manufactured i:y three or four firms
in Europe from whom they can be purchased.

(v) Two systems were installed by the Officers of the Department
while the remainder were installed by the firms who manufactured
them.

(b) The reply to the first part is in the negative. The latter part
does not arise,

(¢) The fact is not as stated by the Honourable Member. The long
distance and multiple ehannel carrier systems now being installed reguire
very careful desigm, each imstallation having to be manufactured to suit
the particular conditions of the lines on which it has to work. In order
to ensure that the equipment is entirely suitable, ene of the conditions
imposed on firms with whom an order has been placed for the manufacture
and supply of equipment is that no payment will be made until the equip-
ment has actually worked satisfactorily for several months from the date of
it installation. Consequently the firms which suapplied the equipment
were required to erect it as, in view of the condition referred to above, no
firm would accept an order unless the installation was entrusted to them.

(d) Government are fully satisfied that the existing permanent cadre
of officers in the engineering branch of the Department is fully justified,
and that they are competent to carry out the erection of carrier equipmenta
if this is found to be economical and necessary.

(¢) Does not arise in view of the replies given to the previous parts
of the question.

Statement showing the Carrier Circuits installed wn India belween certain Places.

(1) Lahore and Okara,

(2) In the Office of the Electrical Engineer-in-Chief.
(3) Caleutta and Bombay. .
(4) Calcutta and Delhi.
(5) Bombay and Delhi.

(6) Bombay and Ahmedabad.
(7) Bhusawal and Indore.

(8) Caleutta and Bombay.

(9) Bombay and Poona.

(10) Poona and Maaras,

(11) Bombay and Ahmedabad.

(12) Delhi and Lahore. .
L384LAD =2
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Lievy oF ‘WATER CHARGES FROM THE INFERIOR SERVANTS OF THE POSTS AND
. TeLEGRAPHES DEPARTMENT IN DELHI AND NEW DELHI.

1095. *Mr. Muhammad Aczhar Ali: (a) Will Government please
state whether it is a fact that the Director General, Posts and Telegraphs,
has promulgated by an Order,—No. ESA{9135|0011 2, on the 20th
April, 1936, fixing water charges in Delhi and New Delhl at annas eight
per out- oﬁlce occupied by inferior servants of the department ! If so,
how are these charges assessed and how do they compare with other
stations in the Punjab and North-West Frontier Circle *

~ (b) Isit.a fact that the Postmaster General, Punjab and North-West
Frontier Circle, acting on these orders, has issued instructions, subse-
quently, that the assessment made be realized from the 1st Aprll 1931,
with retrospective effect ¥ If so, what action, if any, did the Post-
master General take to recover these dues himself ¥ What is the reason
for this lapse of more than five successive years ? '

(¢) How often were the Delhi and New Delhi areas, since April,
1931, inspected by the Postmaster General himself and attached officers
durmg the period under review ¥ Was any mention made in their
respective inspection reports, that water charges, now claimed, remained
unrealized 1

(d) Is it not an essential condition. that when an inspection is carried
out by an officer touring in any area all matters outstanding be
rounded up and fully examined on the spot and reported on to the actual
date of inspection ¥ If not, how are touring charges justified officially ?
Are inspection reports regularly subjected to scrutiny and examination ?

(e) When the Director General promulgated these charges, did he
take disciplinary action against all officers who inspected these areas,
for their lapse, successively, for the last five years in having failed in
their duties in not bringing the matter, previously, to his notice 1 If
so, how were they dealt with ¢

(f) How were these charges met with by the department to the
respective municipalities hitherto ¢ Do they still remain unpaid %

(g) Do Government entertain any demand that remains unpaid for
a period exceeding five years ? If not, how do they claim to realize
the afore-mentioned charges from their most poorly paid servants 1

(h) Do Government propose to realize the afore-mentioned dues
from Inspecting Officers responsible for the lapse of duty, or, in the
a]ternatlve, write-off the liability they now decide to impose after five

successive years ¥ If not, why mnot?

The Honourable 8ir Frank Noyece : (a,) The fact is as stated jp the
first part of the Honourable Member’s question., As regards the second
part, as separate individual assessment is not posmble in the absence of
meters in each quarter a flat rate has been adopted based on the analogy of
charges levied on the occupants of Public Works Department quarters plus
a percentage on account of the water used in flush latrines. This covers
ail water consumption. Comparison with the charges in other munici-
palities in the Punjab and North-West Frofitier Cirele cannot usefully be
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instituted as the rate and method of water taxation in different stations
vary.

(b) The answer to the first part of the question is in the affirmative,
but I may add for the Honourable Member’s information that orders have
gince been issued by the Director-General of Posts and Telegraphs, making
it clear that the orders regarding the recovery of water charges should
apply only with effect from the 1st April, 1936. As regards the latter part
of the question, there was undoubtedly some delay in discovering that the
occupants of the quarters in question were not paying any water tax
and there was some further delay in arriving at a suitable rate inasmach
as there were no separate taps and meters fixed for each quarter but there
were common water taps and common latrines for a certain number

“of guarters. e 4

(¢) It is not possible to state accurately the number of occasions on
which the Postmaster General and his attached officers visited Delhi
-and New Delhi since April, 1931, as all the relevant records are not
available. For the same reason it is not possible to say whether any
.mention of the water charges was made in the inspection reports recorded
by these officers.

(@) As regards the first part of the question, an inspecting officer is
expected to look, as thoroughly as praecticable, into all outstanding
matters on the occasion of his visit to any particular office. The second
part of the question does not arise. The reply to the last part of the
question is in the affirmative.

_ ( .sj The question of fixing responsibility for the delay in the settlement
of this question is under the investigation of the Director-General of
Posts and Telegraphs who will take such action as he considers suitable.

 (f) The charges on account of the supply of water to all Govermment
residential buildings are met in advance by Government and recoveries
from tenants are made later. No amounts remain unpaid to the muni-
cipalities.

(g9) As regards the first part of the question, Government deal with
claims by or against their employees on their merits. As regards the
latter part of the question, the attention of the Honourable Member is
drawn to the reply given by me to part (b) of the question.

. (h) In view of the reply given to part (b) of the question, this does
ot arise. ' o SR

CLASSIFICATION OF THE MEMBERS OF THE IMPERIAL SECRETARIAT SERVICE.

1096. *Mr. Sham Lal ;: Will Government please state whether all
members of the Imperial Secretariat Service are classified as officers of
gither Central Services, class T, or __Cmtra.l Services, class II !

 The Honourable Sir Henry Craik : The reply is in the affirmative
¥xcéept iniregard to ,Assistants in the Railway Department (Railway
'BM).;- seati e . -

. .
Er ) R T ]
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"VisiT oF A DEPUTATION OF THE MEMBERS OF THE LEGISLATIVE ASSEMBLY
TO THE ANDAMANS,

. 1097. *Prof. N. G. Ranga (on behalf of Mr. C. N. Muthuranga
Mudaliar) : Will Government be pleased to state :

{g) whether it is a fact that a deputation consisting of Members
of this Assembly is to visit the Andamans shortly at the
invitation of Government ;

(b) If so, who those Members are ;
(c) the basis for the selection of those Members ;

(d) whether they are intended to be representatives of the
Assembly ; if so, whether the leaders of the non-official
parties were consulted before they were selected ; and

(#) whether any official or non-official persons are visiting the
Andamans at the same time, or a little in advance, or later ;
#f 80, who are they, and for what purpose they are visiting
Andamans {

The Honourable 8ir Henry Craik : (a) to (d). I would refer the
Honowrable Member to the replies which I gave to Mr. Satyamurti’s
starred question No. 291, dated the 10th September, 1936, and to the
supplementary questions thereon.

(¢) The answer is in the negative.

THE INDIAN TEA CESS (AMENDMENT) BILL.

The Homourable Bir Muhammad Zafrullah Khan (Member for
12 NooN. Commerce and Railways) : Sir, I beg to move :

‘¢ That the Bill further to amend the Indian Tea Cess Act, 1903, for certain pur
‘Poses, be takem into consideration.’’

It will be within the recollection of Honourable Members that the
Indian Tea Cess Act was amended last year in order to raise the
wmaximum rate of cess from 8 annas per 100 lbs, to 12 annas per 100 lbs.
During the discussions on that Bill it was found that it was desirable
%o amend the Bill in other directions also, and an undertaking was
given that those amendments would be carried into effect at an early
date. The present Bill has been introduced in pursuance of that under-
taking.

The purposes of the Bill are set out briefly in the Statement of
Objects and Reasons. The main amendments thdt it is desired to
make by means of this Bill in the Indian Tea Cess Act are :

(1) to_change the denomination of the Committee #rom the
dian Tea Cess Committee into .the Indian Tea Market

Bxpansion Board ; 1 &
(2) to enlarge the membership of the Committee from 20 to %
and to take advantage of this enlargement so as to inerease

the Indian element in the Committee. .

Under the present Act, the strength of the Committee is 20, Out
of these, 3 are Indian members—one because the nominating autherity
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is Indian, and 2 Indians are nominated by the Indian Tea Association
in order to have adequate representation qf Indian interests on this
Committee. It is proposed by the Bill to raise the strength of the com-
mittee from 20 to 25 and to raise the Indian element on the committee
from 3 to 6. On the basis of the contributions made to the cess, which
are determined in their turn by the crop basis, the Indian share would,
I understand, come to four out of 25. Honourable Members will
therefore recognise that Indian interests are mot being under-repre-
sented under the proposed amendment.

(3) In ordsr to enable the Committee or the Board as it will be
called in {future, to carry on propaganda with regard to the
saie of tea together with the two other umportant tea
producing countries in the world, advantage is being takem
10 empewer the committee for that purpose.

(4) The Committee are also being given power to raise loans
subject to a maximum limit of Rs. 5 lakhs and alsv to a time
limit of six months : that is to say, the Board shall Lave no
power tv raise a loan which is repayable beyond a period of
six wounths, in order to enable them to carry on their arrange-
merts during periods when the proceeds of the cess may not
be available. The cess would come in only seasonally, and
this power would enable the Board to carry on their propa-
ganda ibroughout the year.

(5) The wain provision of the Bill, however, is to enable the
Industry to tax itself at a higher rate than is possible under
the present Aect, as amended last year. As I have cxplained,
last year’s amendment enables the industry to levy a cess
which might amount to as mueh as 12 annas per 100 lbs.
The present Bill raises that limit to Rs, 1-8-0 per 100 1lbs. ;
that is to say, the Board will have power subject to the pro-
visions of the Act, to raise the rate of this cess up to hs. 1-8-0
pet 100 lbs.

(6) Advaiage 1t also being taken of this amendment to provide
that there shall be power to levy a customs duty at the saome
rate ou Lea which goes outside British India over the land
frontiers,

These are the main amendments that this Bill seeks to ecarry out.
The list of amendments sent in is rather formidable for a Bill of this
size. I believe the number of amendments is round about fifty ;: but
I understand that happily with regard to a very large number of them,
almost all c¢f them, there is complete agreement between such Honcur-
able Members who are interested in the main objects of this Bill. The
Bill also has the support of all the Loeal Governments and States con-
cerned and of an overwhelming majority of the tea planters. I hope
therefore that at the stage at which the House has now arrived with
regard to its sitting:. it will not take very long for the House 1o seruti-
nise this Bill and to pass it into law. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :

¢ That the Bill further to amend the Indian Tet Cess Aet, 1903, for certain put-
poses, be taken into consideration.’’

M¥r. J. A Milligan (Bengal : European) : Sir, the prineipal objeet

of this Bill is to enable the tea industry to raise additional funds by
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taxing iteelf for the purpose of prosecuting in India and throughout

the world a propaganda campaign for promoting the sale and increuse
in the consmnption of tea.

This Bill has the support of 95 per cent. of the tea producers of
India. The small minority who oppose it have expressed no disapproval
of the objects for which the fund is raised. It is universally recognised
that the salvation of the tea industry lies in one direction and obne
direction only, namely, an increage in world consumption. Some
natural incrcase may be expected from reviving prosperity,
but in every ccuntry the consumption of tea is threatend by stupendous
advertising efforts put forth by the purveyors of rival beverages.
The tea industry must counter these efforts with adequate propaganda
of its own, or else tea drinking will definitely decline.

In the present period of depression it would be impossible to frame
any proposal involving the raising of money which would receive 100
per cent. support from all members of the tea industry. The small
percentage of cpposition, however, is an eloquent testimony to ibe
general soundness of the policy which has been promulgated.

It is interesting to note that the bulk of the opposition comes, not

from Indian growers, but from European-owned concerns with head-
gquarters in London.

The total dissent from the whole industry is 4.5 per cent on acreage
basiy, 4.2 per cent. on crop basis ; the dissent from Indian-owned concerns

is 3.6 per cent, on acreage basis and 3.4 per cent. on crop basis of the
total of Indian-owned concerns.

In relation to the whole industry, the Indian-owned dissent is only
7 per cent, on acreage basis .5 per cent. on crop basis,

The task with which the tea industry as a whole is confronted is
firstly to restore world consumption to the level of 1929—which, in the
case of India, means the recovery of 70 million pounds of lost export.
Having recovered so far the industry will still be faced with the pro-
blem of finding new markets for the 300 odd million pounds more tea
which existing tea plantations are capable of producing. The main
task before the industry is to expand the world’s consumption of tea
to the extent of absorbing this potentia] surplus. When that has been
achieved it is clear that India’s potential output will have found a
market as well as the output of Ceylon and the Netherlands East Indies.

_ So long as control lasts India wﬂl get its 'proport.wnate ghare of
all increases of consumption.

When control comes to an end the question of dwertmg the Indian
Tea Cess Fund to purely seetional propa.g‘anda will again arfse, but
meantime this policy would not help on the solution of the problem.

In the existing situation, Sir, to spend money competitively in
efforts to persuade the ‘world to drink Indian rather than Ceylon or
Java tea would be folly. The price of Indian tea could mot rise above
slamp level so long ‘as the market was overloaded with other teas. The
only solntion which seemed posmhle m 1932 was an In,i‘.erna.tmnal ee-
ent: Buch: hgreémaﬁt wagtehieved - by {he ‘formation 6F fh nier-

vd zBhuap? lemothibhe neist o rrtaphnr B3 a1 eideis OF 21
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national Tea Committee, and its recommendations for the soluti .
the problem were threefold : e solution of
(1) control of exports—a policy approved by this Assembly in

r
(2) regulation of production—a scheme which so far has only

been tried in India on a voluntary basis.
(3) the launching of an international joint propaganda campaign.
These recommendations were elaborated in a resolution passed by the
International Tea Committee in 1934 ; and resulted in the formation of the
International Tea Market Expansion Bcard in 1935 by the agreement of
the Indian Tea Cess Committee, the Ceylon Tea Propaganda Board and
the Amsterdam Tea Association. Each of these parent bodies is
represented by two ordinary members and one technical member. The
three technical members are paid by their respective parent bodies ;
and, under the general control of the Board, it is their business to direct
the various campaigns. The International Board has no independent
statutory position whereby it ecan impose its will on the parent bodies or
spend thelr money without their sanction. The idea which has taken root
in some quarters that this Board will arrogate to itself the responsibilities
and powers which by statute belong to the Indian Tea Cess Committee
is, Sir, entirely fallacious. Not only has each parent body the right
to change its representatives on the International Board whenever it
likes, but holds in its hand the very drastic weapon of the power each
year to refuse supplies. In the past India has been interested in
campaigns in the United Kingdom, the United States of America, and,
since the formation of the International Board, in campaigns in Canada
and Egypt ; for the future India will be interested in every campaign
throughout the world including Australia, South Africa, and the
countries of Europe, in addition to the campaigns I have already
mentioned ; and annually the programme and estimate of each of these
campaigns for the following year will be submitted to the Board consti-
tuted under section 4 of this Bill ; and the Board will have full power
to refuse supplies if it does not approve of the proposals put before it.
I now turn to the question of the Board’s expenditure of the fund.
Seetion 5 (2) of the existing Tea Cess Act authorises the committee to
meet the cost of such measures as the committee may consider it ad-
visable to take for promoting the sale and increasing the consumption
in Tndia and elsewhere of teas produced in India. For a considerable
number of yvears efforts have been made by the Indian Tea Cess Com-
mittee to increase the consumption of Indian tea in America and on
the continent of Europe, in exercise of this authority. It was found,
however, that a committee in Calcutta was ill-suited to the task of
conducting campaigns in such distant countries, and a working arrange-
ment was made with the Indian Tea Association, London, for the latter
body to act as agents of the Indian Tea Cess Committee in these matters.
In comparison with the efforts put forth by our rivals and competitors, and
in view of the extent of the field which we attempted to cover, our
expenditure in the past has been totally inadequate to achieve results
capable of statistical demonstration. In the past there has never been
8 crigis comparahle with the present situation. - The last occasion when
ayvihing: Like,at ocoprred ;was, the . depression; whieli . -led- to. the passing
of the original Tea Cess Act in 1903. Subsequi€nt depressions .have all
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been alleviated by natural expansion of tea consumption. The present
erisis is much too big a thing to be relieved so easily, the nore so as
the number of rival beverages in the field has multiplied in recent years,
and they are all spending lots of money.

The International Board will act as the agent of the Indian Board
just as the Indian Tea Association in the past acted as the agent of the
Indian Tea (Cess Committee ; with this important difference, that the
new International Board will have 1its panel of technical members
through whom it can maintain direet executive touch with each and
every campaign. The parent bodieg in the same way will, through their

techuical representative, be in direct executive touch with each and
every campaign,

T should like, Sir, to say a word or two with regard to the prin-
cipal campaigns to which India has contributed during the past year
in order to satisfy those members present who entertain genuine doubts
as to the value of spending all this money abroad.

With regard to the United Kingdom, I will content myself with
reading you a brief extract from the letter of a planting member of
the Ceylon Tea Propaganda Board, who was visiting the United King-
dom this year and had an opportunity of seeing the work being carried

on by the Empire Tea Market Expansion Board there. He wrote as
follows :

‘“ Finally, one thing stands out pre-eminently and that is that we are, without
any doubt whatever, getting almost unbelievable vnlue for the relatively small amount
we are spending on the United Kingdem campaign. This remark has very special
teference to cities where our intensive drives are being earried out. Such heing the
case, I enly wish we were spending many times the amount we actually are spending
in the United Kingdom. I am not of the opinion that we have reached saturation

figure a» regards consumption in the United Kingdom, and the more we spend the
better will be our reward.’’

In Canada, T will only refer to the import ficures of black tea for
the first five months of 1936 as compared with the corresponding period

of 1935. There is a total increase of nearly 6 million Ibs. in that
period, and the inerease is distributed as follows :

__Approximately one million lbs. of the increase goes to Ceylon, 44
millien !hs, to India, and the balance tn other conntries,

T do not ask the Members of the House to attach any exaegerated

significance to these figures but it will be admitted that they are
encouraging.

With regard to the campaign which was launched on the first of
January. 1936. in the United States of America, the reports which we
bave received are most encouraging ; and we have reliable gvidence
that every big packer and distributor and all chain store and drug
store organisations operating in the territory of our concentrated effort
have experienced a marked increase in their sales of tea far in excess
of any improvements they have noticed in other narts of the ccuntry.
T may state that the returns which T have received relate to 6071 chain
gtores and 55 packets of tea, in the area of owr concentrated campaigh :
with only one isolated exception they record increases of sales as a
resnlt of our campaign. Many of these increases mre very ®substantial,
some are very remarkable, e
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I have been asked again and again why I do not give some figures
to support thig statement—a very reasonable and obvious criticism.
The explanation is that the information was given in confidence by the
various trading concerms, and second that they did not disclose the
aetual increase of their business in pounds weight, but merely gave
percentages. 1 need not tell Honourable Members that it would be
entirely misleading to give a statement of percentages without the
basie figures of poundage. So I must content myself with assurmg’the
House that the percentages of increase supplied are very encouraging,
without attempting to estimate the actual increase of consumption.
The import fizires are definitely on the np grade.

I do not ask the House to treat this evidence as conclusive proof
of anything, but I claim that it is so encouraging that the ‘campaign
ought to be pushed on with increasing vigour.

The International Tea Market Expansion Board—in response to a
request of the Indian Tea Cess Committee—recently prepared a pro-
gramme and estimate for 1937, which were submitted to the Indian Tea
Cess Committee, not with a view to obtaining immediate sanction to
the expenditure described therein but to give the committee as approxi-
mate an idea as possible of the sums which will have to be provided in
1937, if the detailed programmes and estimates of all the campaigns to
which the Indian Tea Cess Committee has decided to subseribe are duly
approved and adopted by the new Board at the end of 1986. This Bill
is designed 1o wive ihe requisite finameial scope ; and a referendum
will immediately issue to all produeers of tea, asking them to authorise
the new Board, which will be constituted under section 4 of this Bill,
lo request the Governor General in Clouncil to raise the rate of cess ‘%o
such level as may be necessary to finance the programmes for 1937
approved by it.

The aetual sum indicated in the present provisional estimates as
the contribution which it may be necessary for India to raise for purely
international purposes is approximately £165.000 or rupees 22 lakhs.
The estimated requirements of the Indian campaign during 1937 are
approximately rupees 164 lakhs, so that if all these proposals are found
acreptable the newly constituted Board will ask the Gowernor (eneral
in Council to increase the rate of eess to Re. 1-4-0 per 100 lbs. of ex-
ported tea.

The reason why a maximum in excess of the requirements for 1937
1s included in the Bill is to obviate the necessity of taking up the time
of Government and this Assembly again in the near future, if and when
the Board finds it necessary to raise furither sums for the expansion
of its efforts. The House will have no time for Bills of this kind in
1937 and 1938. ‘

The campaign iIn America is definitely an expanding enterprise
which will ultimately eover the whole of that vast country. Similarly
the campaism i Imdia has not yet attained its full dimensions. Even
¥ no other rampaign were to be started it is clear that these two
campiigns alome will, at sesse future dete depemdent en the success
which they sehieve, mocessitatt mn imerease im the rate of cess collec-
tien above tire level of Re. 1-4-0 which I edumbrate for 1987.
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In speaking abeut the provisions of the Bill I shall at this stage
cofine myself to the termg of the Draft Bill without making any refer-
ence to amendments which may be moved. The principal object of
this measure is to empower the Governor General in Council io give
effect to the recommendations of the Indian Tea Cess Committee for
raising the rate of tea cess to higher levels as and when required with
& potential maximum of Re. 1-8-0 per 100 lbs. of exported tea.

Sume Members dre, 1 believe, under the impression that the effect
of this Billwill be the same as that of the Bill passed in April 1935,
namely, to bring about an immediate automatic increase in the rate of
cess without further reference to anybody. The wording of section 3
(a) introduces: a very important change in this respeet ; the existing
rate of cess will not be altered by this Bill ; and it cannot be altered
except by :a Notificairon in the Gazette of India ; and no such order
would be issued by the Governor General in Council unless His Exeellency
\_vergﬁ:nitisﬁed that the recommendation of the Board was fair ard fully
Justified.

The reconstitution of the Indian Tea Cess Committee, set forth in
section 4 of the Bill, is a measure which would have been embodied in
the amending Bil] of 1935 had time permitted. The basis on which
cess is collected is crop. The Indian-owned crop basis is 813 million
pounds, which is approximately 16 per cent. of the total crop basis of
India. From these figures it will be clear that in a Board of 25
members the Indian producers are entitled, on the crop basis, to a
representation of 4 members. Section 4 of this Bill provides for 6
Indian seats. There exists for the purposes of executive action a non-
statutory body called the Executive Committee, which was econstituted
by the In_dmn Tea Cess Committee itself for its own convenience ;
the spending powers of this body are limited to 2,000 rupees, and all
its decisions are subject to ratification by the full committee. The
feeling has been expressed that the Indian members of the committee
should be represented on the Executive Committee. The Executive
Committee hitherto has not been selected on the basis of any political
or racial considerations but simply on the eriterion of ability to attend
frequent meetings in Caleutta and to be quickly accessible in case of a
rapid decision having to be taken. For this reason it has been the
invariable practice to include in the FExecutive Committee only
members resident in Calcutta. In deference to the wishes of the Indian
growers this criterion will be waived in future. Assurances have been
given, both in London and Caleutta, that the Exéecutive Committee will
henceforth include two Indian members. . .

The changes embodied in section 5 are peadily explained. It is
not intended that the campaign in India” will, in future, promgte the
sale and increase the consumption of any but Indian grown tea. In
other countries, however, we are operating oh an international -basis,
and the campaigns which we are there conducting are for increasi
the consumption of the good black teas of India, Ceylon -and Java
Sumatra. As I have already pointed ‘out, under the export control
stheme any increase in consumption in other countries will be reflected
in an incresse of the export quotas of India, Ceylon and Java in .the
proportion of 38 :'25 : 17, ‘that!is te say, of all exgorbiquota: inereasés
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48 per cent. will come to India, 31 per cent. to Ceylon and 21 per cent.
to the Netherlanus East Indies. The effect, therefore, of the proposed
substitution of the word ‘ tea ’” for the words ‘‘ teas produced in India ’’
will not be in any way detrimental to the interests of India, and is at
the same time a necessary alteration, so that the new Board will be
authorised beyond question to contribute to overseas campaignus on a
non-sectional basis as recommended by the International Tea Committee,

While the international campaign will be conducted on non-
sectional lines with the ultimate object of making the whole world tea-
conscious, the advertising activities of the distributing trade are every-
where being stimulated and the competitive advertising of. different
kinds of tea is being linked up with the central tea propaganda of the
International Tea Market Expansion Board. In the United States of
America the Indian emblem has not been discarded, and purchasers
are advised to look for the name of the country of origin on the
packets offered to them in the shops. If they 'see on the packet the
name of India or the emblem map of India, Ceylon or Java|Sumatra,
they are buying the tea which we are recommending.

The other provision embodied in section 5, namely, that the Board
may borrow money when required has been fully explained by the Honour-
able the Commerce Member. I would only add to what he has said that
for six months in the year there is little or no export of tea, and there-
fore little or no income to the Cess Fund, but the expenditure of the Indian
Tea Cess Committee goes on exactly the same throughout the whole year.
Therefore, there always comes a period when the money is exhausted, and
we have to receive assistance from a Bank. In the past that has given rise
to considerable difficulties, and it is hoped for the future to simplify
matters by embodying this borrowing power in the Bill. Every Member
who listened to the debates of this Assembly in Delhi on the Ottawa Agree-
ment must have realised, as he never did before, how important it is for the
trade balance of India that the export of tea should be increased as much
as and as rapidly as possible, and when I say that, on the passing of this
Bill depends our ability to expand and intensify our efforts overseas for the
achievement of that end, I feel I am putting forward a very strong argu-

ment for the support of the House.
I shall now say, Sir, a few words with regard to the amendments that

have been proposed......

Mr. President (The Honourable Sir Abdur Rahim) : The first two
amendments for circulation are not going to be moved. There are two
others also for circulafion which, I understand, are also not going to be

moved.

- Mr. J. A Milligan : The subjest which Las given rise to the largest
number of amendments and one which is of great interest to Honourable
Members of this House relates to section 4, that is to say the composition of
the new Board and also the composition of the Executive Committee
Hitherto the Executive Committee has been a non-statutory body, but I
can see no objection to including the Executive Committee in the Bill
so long as no attempt is made to limit the power of the new Board to
appoint its own Executive Committee. Some of the amendments seek to
set up a statutory Executive Committee whose composition is independent
of the Board’s wishes and it might easily be that such an Executive Com-
mittee would represent a minority opinion of the Board, which would be
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entirely wrong. 1 am, therefore, in respect of that matter, willing to
accept the amendment of Mr. Kuladhar Chaliha, No. 23.

With regard to the composition of the Board itself, amendment No. 15
of Mr. Akhil Chandra Datta, amendment No. 18 of Prof. Ranga, taken
together, will, I think, meet with the general agreement of the House.

Further on, Sir, in eclause 5, amendment No. 37 proposed by
Mr. Chattopadhyaya and Mr. Akhil Chandra Datta, in my opinion, entirely
meets the case, and I accept it gladly.

Again, amendment No. 45 of Pandit Nilakantha Das, I gladly accept.

Mr, President (The Honourable Sir Abdur Rahim) : What is the
ofber amendment %

Mr. J. A. Milligan : In clause 4, first I accept amendment No. 15, and
with it N&: 18, ‘and firther amendment No. 23, that is also in clause 4.
I accept amendments Nos. 15, 18 and 23.

Mr. 8ri Prakasa (Allahabad and Jhansi h Divisions : Non-Muham-
madan Rural) : Government also accept them ?

Mr. President (The Honourable Sir Abdur Rahim) : What about
clause 2.

Mr, J. A. Milligan : As regards clause 2, I understand that the
Honourable Member does not wish to press the amendments and I also
understand that the amendments to clause 3 will not be pressed. That
was the understanding I was given by the Movers. There is also a
consequential amendment which has come to me this morning by Mr. Akhil
Chandra Datta, which will be essential. It will have to be altered in
respect of one word—from 26 to 27. The effect of the acceptance of these
two amendments will raise the total of the Board to 27. There are a
few points about other amendments in regard to which Honourable
Members might like to hear something from me. With regard to the
amendments of my Honourable friend, Pandit Nilakantha Das, I would
point out to him that the effect of his amendments, with the exception of
one which I have accepted, will be to throw out of employment over 800
Indian employees of the Tea Cess Committee. Surely he does not want
that. He wants to alter our whole methods of propaganda. We could
carry on the propaganda he advocates quite well fram our offiee in
Caleutta without employing all these demonstrators, inspectors, superin-
tendents and so on throughout the country. T do not think that is his
intention. There are two amendments, one by the Honourable Pandit
and the other by my friend, Mr. Sri Prakasa. With regard to the
suppression of trade in bad tea. Well, that is one of the principal objects
which the Tea Cess Committee keeps before it. The one diffieulty which
we have is that the laws on the adulteration of food are not sufficiently
drastic. 'We do not get much help from them. It is true that very ngarly -
every province has such an Act but our experience is that when we get
a conviction before a magistrate the punishment inflicted is not deterrent.
It may be something quite trifling—a few annas or a rupee, which is
not very helpful ; but public opinion T am sure will gradually change all
that and T can assure the two Honourable Members who have proposed
these amendments that it is unnecessary fo include such a provision in this
. hecanse it is one of the.principal objectives of the. Indian Tea Cess
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Committee and recognised as such. My Honourable friend, Mr. Dus, has
proposed a few amendments relating to the manner in which the new
Board will be brought into being. He is introducing for the first time
the principle of election. In the case of the organised bodies, that will
be perfectly easy but there are one or two groups whom it is proposed to
represent in which election would be a difficult thing. The Indian Planters
of North Bengal are organised as the Indian Tea Planters Association of
Jalpaiguri. They are already represented. Therefore, the additional
representative proposed by this Bill must be for the scattered growers
of tea throughout Northern Bengal who could never be brought together
as an elcctorate and my Honourable friend, Mr. Akhil Chandra Datta, will
tell you, or rather, I will tell you for him that the growers of tea in
Chittagong and Tippera would be a very difficult constituency to bring
together for election purposes. I think that the prineciple of nomination
in these cases, for some time at any rate, would be more satisfactory. When
they are organised, election will automatically be their.-method but at
present when they are scattered and there is no means of bringing them
together, election is going to be very difficult. I suggest that the next
time a Tea Cess Bill comes before this House, we will be able to find out
how these new constituencies have worked. Now, a completely new lot
of representatives are coming into this Board, persons to represent the
Indian growers of Bengal, Assam and South India. When it is seen how
these constituencies work, it may then be possible to bring in the principle
of election. Sir, I support the Bill.

Mr. Abdul Matin Chandhury (Assam : Muhammadan) : I support
1his motion moved by the Honourable the Commerce Member. Though I
am not a tea planter myself, I am very keenly interested in the welfare
of the tea industry, because the welfare and happiness of thousands of
people from my province are closely bound up with the prosperity of this
industry. Thousands of people from Assam and elsewhere find their
employment in the tea industry. Crores of rupees have been invested in
this industry and Indians who were in the beginning rather indifferent to
thig industry are taking an increasing share in this industry. Whenever
the tea industry prospers there is sign of prosperity in Assam and when
there is depression in the industry thousands of people are thrown out of
employment, the cultivation is restricted and the position of Assam
becomes very precarious. This is why I am very anxious to strengthen

the hands of those who are striving te place the industry on a prosperous
and stable basis. '

I should like to give the House an idea of the presenteposition of the
industry and its future outlook, so that the House may be in a position
to understand the necessity of this measure. Until the year 1928, the-
tea industry was a fairly prosperoius industry. The prices were remunera-
tive and more and more mémey was sunk in the tea industry. New
gardens were opened up and this unrestricted production gradunally led
to a glut in the market. Prices fell tremendously and the tea that used
to be sold for 10 annas a pound was brought down to four annas or some-
thing below the cost price and the concerns which suffered most from this
depression were the infant Indian concerns which had no reserve or
resources to fall back upon. The bigger concerns could somehow stand
the storm because of the huge reserves they had behind them, hut.the
Indian concerns with practicallv no reserve were hard hit by the depres-
sion. Most of the Indian gardens were mortgaged to either the hanks
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or insurance companies, and at this siage the industry was saved by the
resourcefulness and the initiative of the leaders of the tea industry in all
the producing countries of the world. They devised a scheme for restrict-
ing the export. According to this scheme they fixed the quota beyond
which the different producing countries are not allowed to export, and
this has helped to raise the prices by restoring the equilibrium between
supply and demand. The different producing countries passed legislation
to give effect to this and I think in the year 1931 we also passed an Act
in this House restricting the export, but all these measures were mere
palliatives. They did not mean a radical solution of the problem. They-
only gave the industry a breathing time in which to adjust itself to the
new conditions and they made fresh efforts to put the industry on a stable
basis. Now today the position is this. By the year 1938 the Tea Control
Act will beé over and by that time the producing and regulating countries
will be producing something like 1,050 million lbs. of tea every year
and the non-regulated countries will be producing another 150 million
Ibs. In all, there will be a total world production of about 1,200 million
lbs., as against the world’s consumption of 865 million lbs. There will
be a surplus of 335 million lbs. of tea in the market. We know from
past experience that this difference between production and consumption
has been a cause of disaster to the tea industry : and if the tea industry
is not to be faced with the same serious situation again, it is for the
leaders of the industry to look ahead and provide for this contingency.
The problemn with which the tea industry is faced today is to retain the
existing market and to create a fresh market for these 335 million. It is
only by intensive propaganda all the world over that they can find
markets for their products, and for intensive propaganda they require
money, and this Bill is intended to provide money for that purpose.

Sir, there are other provisions of the Bill which deal with the com-
position of the Tea Cess Committee. As the Honourable the Commerce
Member pointed out, that will bring about an increase of representation
for the Indian interests on the Committee. At present there are only
3 Indians out of 20 and it is proposed under the Government scheme to
have six out of twenty-five. That means about twenty-five per cent. of the
representation on the Board. On the production basis the Indian producer
produces 16 per cent. of the total produce of tea in India ; so, with 16 per
cent. production, they are getting 25 per cent. representation. I think
that is not a quite unfair proposition. Up till now on the Executive
Committee there was not a single Indian represented. I am glad my
friend. Mr. Millican, has given the assurance that he will acecept the amend-
ment proposed by my friend, Mr. Chaliha, and he has expressed his con-
currence in many of the amendments that have been proposed. Having
regard to these facts, I think the House will support thjs motion.

Mr. Kuladhar Chaliha (Assam Valley : Non-Muhammadan) : Sir, T
rise with a certain amount of diffidence to support the Bill from this side
of the House—as we are, by habit and training, opposed to any nfeasure
that emanates from the Government side. (Laughter.) But in this matter
T think we all agree with the general provisions of the Bill and its prineiples.
We all like that there should be a wider market for the products of the
tea industry and better prices, and the only difference that we find in the
various amendments is as to what should be the rate of the cess and what
should be the amount of Indian representation on the’ General Committee.
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These are the two points which require a little consideration. But before
going into it it will not perhaps be out of place for me to inform the House
of the terrible tragedy and crisis through which the industry passed from
1928 to 1932, when tea from Assam, which previously had been sold at Re. 1
and pies eleven per pound, was sold at five annas eleven pies per pound
in 1932 and Indian tea generally from 15 annas 10 pies to 5 annas 8 pies
per pound. Fortunately at that time Mr. Crawford of Messrs. Finlay
and Company evolved a scheme in consultation with the other leaders
of the industry, and the result was the Tea Control Aect, by limiting the
export to 60 per cent. of our production of 1929 and the effect was that
immediately the export price of tea went up to 10 annas 5 pies per poupd,
but, all the same, the internal tea did not rise more than 4 annas 11 pies,
which showed that the resiriction of export alone would not do and
therefore it showed the necessity that we must have a tea cess for pro-
paganda not only in India but outside also, and, hence, the necessity for
this Bill : and that is why we support the measure from this side of the
House. I should inform the House; before we ask for its support, vbat
the number of Indian labourers employed in this industry in this country—
and I think the House hardly knows this—is 11,28,999 living in the
estates of Assam alone and the daily average working strength is more
than 5,38,000, and in other parts of India they employ about 3} lakhs
daily in this industry, and if we include children in these estates, the
number will be another six lakhs, and it will thus make a total of more
than 17 lakhs of Indian labourers working both in Assam and outside.

An Honourable Member : How much ?

Mr. Euladhar Chaliha : Seventeen lakhs and even more,—it is 17.78
lakhs or so. And they come mostly from Orissa, Madras, Bengal Bihar
and the Central Indian Agency. Further, if we take into consideration
the number of young people who finds employment from the districts
of Bengal and Assam in these tea estates, it will not be less than 17,000
souls, who work as clerks, doctors, contractors, ete, and in these days
of unemployment I think 17,000 employees is not an insignificant number,
and if we can raise the price of tea, possibly it will be just possible that
we can engage more of our young men in this industry, and in this con-
nection you should remember that the problem of unemployment is at
this day most acute in Bengal and Assam. Sir, if we take into considera-
tion the total capital investment, it will be about Rs. 42 crores in this
industry. The rupee investment is about Rs. 6.2 crores only ; some say
it is Rs. 4 crores or thereabouts but I think it is about Rs. 6.2 crores or a
httlg more. Besides these, there are about three hundred proprietory
Indian estates and about three thousand small units of a few acres spread
throughout India. If we take their investment also, it will be somewhers
about Rs. 3 crores, which brings the total rupee capital investment to
Rs. 9 crores. Then there is another sacrifice made in the shape of land
revenue by the Province of Assam, and I think, of Bengal also, in Lhe
shape of concessions in the matter of land revenue and other rates, and
if we take that into account, the Indian contribution will be much more.
In Assam alone there are 1,046 tea gardens holding 17 lakhs acres (to be
exact, 16,91,056 acres). And out of this 4,72,605 acres are either fee
simple ‘grants or old rules grant commuted and do not pay any land
revenue. If you take the land revenue at the rate of even one rupee per
‘acre for the last 60 years, it will be seen that we have probably been
sacrificing about 24 erores of rupees in the shape of land revenue for this
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industry. If you take all these factors into consideration, you will find
that the Indian investment has contributed in labour and in the shape of
sacrifices made in land revenue something like 11 crores of rupees.

My Honourable friend, Mr. Abdul Matin Chaudhury, has seid that
we produce about 16 per cent. and therefore the representation given in
the Bill by the Government is satisfactory. My submission is that our
investment in man, money and revenue is more and as such we are
entitled to fair representation on both the General Committee and the
Executive Committee. You should not look only from the point of view
that we produee only 16 per cent. of the total production but our acreage 1s
21 per cent. and there are other considerations which my Honourable
friend, Mr. Ranga, will be able to explain better than I can. I must say
that in this matter my Honourable friend, Mr. Ranga, has been very
reasonable and he has come almost jn line with the Government and he
can easily be called a capitalist.

The Honourable 8ir Muhammad Zafrullah Khan : I would like to
emphasise ‘‘ in this matter *’.

Mr. Kuladhar Chaliha : 1 am glad that the omission which was made
in the General Committee is now going to be made good because
Mr. Milligan has just said that he is prepared to accept the amend.sent
to be moved by Mr. Akhil Chandra Datta. That would also meet the poiut
of view of Mr, Ranga, so I think there is hardly any difference. 1 am glad
that they have accepted the Executive Committee about which Mr. Milligan
gave an assurance on the last Tea Cess Bill and which was unfortunately
omitted from this Bill. However, the commission has been made good by
the very ready acceptance of the amendment which I proposed. What
we want is effective representation on the Executive Committee because we
are giving sanction to a fund which will bring at the rate of one rupee per
100 1b. about 32 lakhs, at the rate of Rs. 1-4-0 it will bring 40 lakhs, at the
rate of Rs. 1-6-0 it will bring 44 lakhs and at the rate of Rs. 1-8-0 it will
bring 48 lakhs taking the export to be 320 million lbs. Of course, when
this Legislature has given sanction to raise such a sum we must have an
effective voice and we must see that it is properly administered. Indians
should have an effective voice in administering this fund. In this connec-
tion, I should like to say also that the Indian Tea Market Expansion Board
will have to work in collaboration with the International Tea Expansion
Board in foreign countries consisting of the representatives of three States,
namely, Netherlands East Indies, Ceylon and India. ‘We will have three
representatives from each State and will it be too much for us to expeect
some times in the future that an Indian should be associated with this
dnternational Tea Expansion Board, otherwise we will miss the opportuaity
of capturing the world market ? If this is not dome, we will very often
misunderstand the position. If, on the other hand, an opportunity is given
to us to acquaint ourselves with the International tea market, I think there
will be more harmony in the working of this fund. As such, I think an
opportunity should be given to Indians to acquaint themselves with the
affairs of the world and I trust Government will not forget this point of
view.

I am of opinion that propaganda in India should be carried on proper
Fines and it should be done by Indians. The best market for tea is India.
With a population of 358 milliens, I think there is a vast possibility for
expansion in this country. At present our comsumption is oniy about
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.2 1b, per head of population and if this propaganda is carried on for India
by Indians, there is immense possibility of expansion. How should this
propaganda be carried out ¥ I am not satisfied with the employees of the
Tea Cess Committee. I find there are as many as 807 employees of which-
317 are menials and the rest are either Indians or Europeans. There are
over 22 persons who are getting high salaries and I am not aware if any
of them are Indians. As such, we have a sense of grievance that our
youngmen are not properly employed, especially from those parts of the
country whieh produce the tea. They should be given a chanece to do the
propaganda work because in India Indians will be found the best workers
in this line. So long as we continue to employ other than Indians, I think
our feelings will not be satisfied. I understand from Mr. Milligan that
our total consumption in India is about 72|80 millions and we have increased
it by about 15 millions in the few years of propaganda which we have
carried on and which we omitted to do before. If it is coupled with a
proper propaganda, we can almost absorb 40 per cent. of interna! produe-
tion which we produce without sending it out. Our basic market, however,
is G. K. In 1934, out of 435.7 million lbs. of consumption of tea about
254.1 million lbs. was Indian tea, 125.7 Ceylon, 104 China and 304 Java.
In other words, 91.4 per cent, was British and 9% per cent. of consumption
was foreign. What we should do in the United Kingdom is to try amnd
raise the consumption per head of the population which is now 9 lbs. to
10 1bs. Our attempt by means of propaganda should be to eliminate the
foreign tea. Then Mr. Milligan has said, I believe, that they have carried
on the propaganda even there and the results of the past few years have
been very satisfaetory but I trust we shall try to carry on further propa-
ganda in the United Kingdom. But, Sir, I am sceptical about the propa-
ganda that is carried on in the United States of America but Mr. Millizan
pow says that the propaganda will be suceessful as enough money has hoen
invested. Shall T inform the House that since 1920 to 1935 their consump-
tion has not increased from 80 to 90 million pounds per year? Unfortu-
pately for us the consumption of Indian tea in 1932-33 was 16.7 millions,
in 1933-34 it was 15.1 millions, in 1934-35 it was 12.8 millions and in
1935-36 it was only 12.7 millions. As such, T am rather sceptical about
the propaganda work done in America because the amount spent is 7uite
a big one. I will, therefore, ask the House to be careful in spending money
there unless there are definite data that the consumption is going to
inerease. Qur next best market was the Soviet Russia. Before the War
they consumed about 172 million pounds and the consumption of the
Indian tea was about 50 million pounds. In 1930, however, they consuined
about 15 million pounds of Indian tea and in 1935, about 4 million pounds.
We had expected that when they have established their credit, they would
be able to buy more of Indian tea but that anticipation has not been realised.
The Russians are now willing to purchase cash and I think the Indian Cess
Committee should take advantage of their willingness to do so and send
more tea there. Carry on a proper propaganda. Sir, I think in order to
make the position clear I .may state to the House and especially to Honour-
able Members on this side of the House that tea is not such a thing as will
do a great deal of harm. People like my Honourable friend, Pandit
Nilakantha Das, who want to preach against tea always take a cup of tea
early in the morning and invite others also to tea.

Pandit Wilakantha Das (Orissa Division : Non-Muhammadan) : I
am never a habitusl tea drinker.
L384LAD 2
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Mr. Kuladhar Chaliha : Whenever I went to my Honourable friend’s
1rpM house, he always offered me a cup of good tea, when we
lived together he used to do so. My submission to Honourable Members
on this side of the House, who probably think that by doing propaganda a
great deal of harm is done, is that tea is not such a thing as to be considered
8 drug and I do not think those Honourable Members like my friend,
Pandit Nilakantha Das, who object to tea drinking on moral grounds
should go the length of prohibiting the gentlemen of the (Governmeni
Benches sitting opposite to us from drinking tea. With these words, I
support the Bill, and I hope it will be put on the Statute-book as an agreed
measuare,

Pandit Nilakantha Das : Sir, in this House and in its present mood,
it is rather useless to make a speech concerning tea. A question was asked
whether I was not drinking tea ; I say whenever tea is offered to me, I
‘may not refuse it, but I am never myself in the habit of drinking tea.
That is the position. I have often said in this House that I do not believe
in the moral principle that all vices should be wiped out from human
society. That is not the question. That cannot be done so long man is
‘human. Still a vice is a vice. It must shrink gradually, it must not come
out with open breast with propaganda in the market place, and in the
streets.

The Honourable 8ir Muhammad Zafrullah Khan: You mean it
should be indulged in secretly !

Pandit Nilakantha Das : Man must take to some vice or other so
long as he is in society. The human society cannot be without vice.

The Honourable 8ir Muhammad Zafrullah Khan : But one must
confess and indulge in it as such !

Pandit Nilakantha Das : It is not a matter of confession, but there
are degrees in such vices. T do not now say that tea is such a vice as it
‘should be forbidden by law. That is not my position here. What I mean
to say is that it is admittedly not a necessity. As my Honourable friend
said it does no harm to the human system. The best that can be said about
tea is that it does no harm. But there is an apprehension of harm, which,
the experts say, can be avoided by taking tea with milk or eream. I quoted
several authorities, authorities who do not write on tea and tea alone as
its champions for propaganda. They wrote on general subjects, on the
feod problem, and perhaps they investigated into poison and medicine and
all these things, and they wrote those books on those subjects from which
I selected and quoted to the House last year in this connection. But the
other day I found a pamphlet on tea propaganda. Some of my Honour-
able friends might have read that pamphlet. In that pamphlet, some
medical opinions are quoted. One of them actually begins by abusing
those who speak ill of tea, and the best those medical men can say is that
if tea is mixed with cream or milk it is harmless. Then again oge funny
argument has been advanced there in those opinions. Some experiments
were made with cold tea, and it was found that typhoid germs when placed
in cold tea died within 20 hours. That is how it was tested to be not
harmful. I was surprised to read this argument in favour of tea. Will
not any germ placed in poison die ¢ In the same pamphlet it is also said
that man himself will die if he drinks excessive tea. Then, what to speak
of typhoid germ. Is not the same argdment true about malaria germs.
they will be killed when placed in quinine, ‘cholera germs will be killed
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wien placed in arsenie, influenza germs will be killed when placed in aconite,
All our medicines are poisons and if tea is considered a medicine, I have no
objection to it. Let it be used as a medicine. 'When man is exhausted,
it is said, he has a tendency to refresh himself with some drink like tea.
It helps concentration of thought. Even when our Yogis of old wanted to
concentrate their thoughts, they used to take bhang or smoke ganja. If
tea is to be used as a medicine or remedy like that then any medical man
may safely advise you to take it. But my own objection to tea is that it
is not a necessity like rice, wheat or dal. It may even be a luxury. Some-
times luxuries are allowed to people who are in a position to pay for those
luxuries. I ean even agree there. We gre told that tea is a big industry
in which so many labourers are employed and so many clerks and so many
doctors also find employment and therefore we must give this grant of 50
lakhs. Such being the case, strangest part of the Bill is that Government
are going to have practically no control. I should like to suggest that some
Members of this House or the Central Legislature should be represented
on that Tea Cess Committee. We are giving 50 lakhs and so Government
should have some control over it.

An Honourable Member : Are you in favour of Govermaent
control ?

Pandit Nilkantha Das: I am in favour of control by elected
representatives of the people. If that is not possible, I should like to have
Government control. The Government are some day expected at least to
be responsive, if not responsible. That is our ideal. If a statutory body
like this is not under Government control, then there is no chance for its
coming under the control of an elected body. That is my diffieulty.

Again, Indians do not now stand in need of creating a luxury like this
at this stage of their economie position. Qur economic condition is so
bad today that we do not know where to sell our rice or wheat, we do not
know from where to get the money to buy our bare necessities of life.
Our agriculturists are not in a position to spend today even a single pie
more than is necessary ; rather they are deeply in debts, and we are going
to create a necessity like this by means of propaganda

Mr. J. A. Milligan : T hope so.

~ Pandit Nilakantha Das : If you hope to create a necessity, out of
this luxury, by all means do so by intoxicating people by propaganda in
the name of civilisation and standard of life. I find I cannot prevent you.

But T say the present is not an opportune moment for it, because I don’t
think our people are in need of such a luxury......

Mr. K. Ahmed (Rajshahi Division : Non-Muhammadan Rural) :
What about your Oriya labourers who are paid by these people among
tea planters ¥ How many thousands of Oriya labourers are paid and
maintained by these tea planters, do you know ?

Pandit Nilakantha Das: Yes, and my friend, Mr. K. Ahmed, also
may be paid some day out of this fund. I don’t mind it. We-are always
satisfied with these small crumbs and pittances. That is rather my
gricvance. Mr. Kabeer-ud-Din Ahmed and all his friends put together
wili not be able to get even five per cent. of all this money.......

Mr, K. Ahmed : That is a side issze. See the Report of the Labour
Commission. . . R
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Pandit Nilaksntha Das : I should have been very glad if it were
possible for this House to introduce a clause in the Bill so as to guard the
interests of the labour as well as the consumers, for in this matter it is
they who are mostly interested. Sir, the Indian market is perhaps the
most unprotected thing in this world. Whoever finds no chance elsewhere
comes with his article to the Indian market and knocks at the doors of
Delhi and Simla, where lies the key to exploitation. Only the other day
the Lancashire merchant knocked, and five per cént. is reduced for him.
We all know to our cost why and how that was done. And today the tea
propaganda has practically failed or is failing or is in danger of failing
in foreign countries, and there is this vast helpless Indian market to be
exploited and that in this way. As my friend, Mr. Chaliha, said, this
market should be exploited. When this vast market is going to be
exploited, and when Government and this House are going to give sane-
tion, they are not making any provision for at least giving good unadul-
terated tea lo the consumers. As my friend, Mr. Milligan, just said, there
are the Food Adulteration provisions in all the provinees, but these will
not be effective so far as tea is concerned, and when this Bill has been
introduced into this House, at least for the sake of decency and decorum,

the Government ought to have introduced another Bill or clause in this
Bill......

Mr. K. Ahmed : You move an amendment. It is open to you.

Pandit Nilakantha Das : Government should have made some pro-
vision at least so as to penalise the selling of bad or adulterated tea. At
least this much we expected, but we have heard nothing about it. The
Honourable the Member in charge says nothing about it. What will
happen ¢! What is actually happening today in India ¥ Come to my part
cf the country and see what tea the peasants and the labourers are paying
for ¥ What is the kind of tea they are getting * They buy dust and
powder...... ?

Mr. K. Ahmed : No, no.

Pandit Nilakantha Das : Come to my village grocer’s shop, and
you will see what they are getting.

Mr. K. Ahmed : You only consume third class tea. (Laughter.)

Pandit Nilakantha Das : With the introduction of buses and motor
cars, tea is being carried even without official propaganda into the villages
even in the remotest parts of distriets......

Mr. J. A Milligan : Might T give my Honourable friend a piece of
information which will interest him ? Sinee he brought this complaint
to my notice, we have arranged to send a special representative of the Tea

Ce:s Committee to Orissa to inquire into the sale of bad and adulterated
tea.

Pandit Nilakantha Das : I thank my Honourable friend fgr the
consideration

Mr. K. Ahmed : But you will have to pay more. (Laughter.)

Pandit Nilakantha Das : T thank my friend, Mr. Milligan, for the
consideration he has shown to my suggestion......

- Mr. President (The Honourable Sir Abdur Rahim) : Is the Honour-
able Member going to finish his speech now ¢
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Pandit Nilakantha Das : I shall take five minutes more, Sir.

Mr. President (The Honourable Sir Abdur Rahim) : Then he can
finish his speech after lunch.

The Assembly then adjourned for Lunch till Half Past Two of the

{Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Pandit Nilakantha Das : Sir, I was expressing my thanks to my
Honourable friend, Mr. Milligan, when the House rose, for giving eon-
cideration to the suggestion I made to him. I also thank him because he
iy doing his business all right. Everybody here is to serve his own in-
terests or %o serve the interests he represents, and in that way my friend,
Mr. Milligan, is serving his interests perfectly well, and therefore every
one present here must thank him. But what about our Government
who are giving carte blanche to industry after industry, to plantation
after plantation, by protection, Committees of Cess, and so on aud so
forth ¢ They are not keeping any watch over the workings and the
results of these measures, and that is my grievance. In this case, Sir,
like any other industry, we are giving a kind of protection, and though
not technically it is a protection, still it is a kind of monetary help we
are giving to the industry, which can be called by no other name than
protection. Then we are told, whether it is a necessity or a poison, the
nse of tea must be made familiar to our people by propaganda so that
peonle must take to it, and after that when they get into the habit, these
people, the tea planters and traders can make money, that our labour will
le supported, and some more money will flow into the coffers of the Gov-
ernment also, for if the couniry gets prosperous, Government can also
make some more money. But admitting that Government have found
it necessary to introduce such a vice almost at the point of the bayonet
as it were, is it not the duty of the Government to see that at least that
vice is introduced properly within certain limits and subjeet to certain
control ! So I was going ¢o ask the Honourable Member in charge of
the Bill whether he has cared to introduce some measure for preventing
the adulteration of tea. That measiure should have come alopg with this
measure. As I have already said, there are certain provincial measures
generally against food adulteration, but they are not effective so far as
tea is concerned. And tea is not a food, as has been recognised. or
perhaps will be recognised, even by my friend, Mr. Milligan. It is a
luxury. it is not a necessity..... .

Mr, J. A. Milligan : It is a nourishing beverage.

Pandit Nilakantha Das: Is it a nourishment ¥ What kind of
nourishment is it ¥ Is it a nourishmeunt like that which our rice, milk
or wheat gives. If tobacco or a mild intoxicant is a nourishment, then
tea also can be called a nourishment. It may be a sort of nourishment
when a man is fatigued, because it makes him forget his fatigue. To
that extent I may admit it is a kind of nourishment as it is a refreshing
dose. But whether that kind of nourishment should be introduced indo
our villages, is still a moot question, and Government before allowing
this vice to be introdueed into the villages should see that those interested
in tea propaganda, T mean the Tea Cess Committee, work within certain
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limits and under control. That is what I press for. I was just pre-
sented with a book,—it is meant for children,—it is a picture book,—but
it begins by quoting some Sidney-Smith in broad and bold letters—
“ Thank God for Tea’. Had I been a Christian, I would have forgotten
the Bible.......

The Honourable 8ir Muhammad Zafrullah Kbhan : Thank God for
everything.

Pandit Nilakantha Das : Yes, exactly we are enjoined to thank
God for our daily bread. But we are asked to thank God for Tea. Then,
“What would the world do without Tea’? I pause for an answer {rom
the Honourable Member in charge of the Bill.......

The Honourable 8ir Muhammad Zafrullah Khan : The Honourable
Member in charge of the Bill is not a tea addict. I take far less tea in

the course of the day than the Honourable Member who is now speak-
ing.

Pandit Nilakantha Das : But he is as helpless as myself.

The Honourable Sir Muhammad Zafrullah Khan : 1 told him on a
similar occasion last year when he was discussing the Coffee Cess Bill that

he and I appeared to be the only two sane Members of this House, but
then what is to be done ?

Pandit Nilakantha Das : I am sorry to have to tell him, his personal
feelings and considerations apart, that he is in charge of the Bill, he has
to do some duty by some people, and he will see that every duty is linked
with a certain amount of responsibility, and I hope he will discharge that
responsibility to the satisfaction of all the people who are concerned, be-
cause in this matter it is not only the tea planters, the tea industrialists,
the hig growers who are concerned, but labour also is as much if not more
interested in this, than anybody else, and especially when propaganda of
this kind is proposed to be launched with the help of this money the
consumer also is equally concermed. Then, Sir, says the quotation—- T
2m glad, I was not born before Tea '.......

The Honourable 8ir Muhammad Zafrullah Khan : Ignore this thing.

Pandit Nilakantha Das : But there is no way to ignore it. Hera I
see in the same Picture Book, page seven : ‘‘ The Education Department
of the Government of the United Provinces has approved of our proposal
for the introduction of tea lessons in texthooks to be used in the vernacu-
lar and anglo-vernacular schools, and issued to recognised publishers an
official notificaiion to that effect (vide, United Provinces Government
Gurette, dated 26th Oectober, 1935). We are now making the necessary

arrangements with a number of responsible publishing firms in the United
Provinees . How can you ignore all that ¢ '

The Honourable Sir Muhammad Zafrullah Khas : That is a bad case,
T am afraid. '

Pandit Nilakantha Das: I am very glad my friend admits it is a

. Xhe Honourable Sir Muhammad Zafrullah Khan : T am not respon-
aible. for -that circular. . e :
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Pandit Nilakantha Das : But the Government is responsible for
the education 6f our children, and every one in this House knows how
education is being imparted to our boys in these days. Our children
are expected to learn only what they are given to learn. Even _their
behaviour is controlled from the school house. Our children are simply
confined in a room as it were, and are allowed to see and learn what is

given to them to see.......

The Honourable 8ir Muhammad Zafrullah Khan : When they come
out of the room they read accounts of tea parties given by ome or 1wo
Honourable Members of this House and attended by several other Honour-
able Members of the House. So what good one particular Member and
myself can do against all this deluge of publicity ?

Pandit Nilakantha Das : My friend knows that our students do
many things outside the house, but we are yet stupid enough to prevent
many of those things inside the house.. ...

The Honourable Sir Muhammsad Zafrullah Khan : There is no tea
inside the House, but there is tea in the lobbies !

Pandit Nilakantha Das : So, Sir, I appeal to my friend,—I have
no other weapon now,—to see that school children are not allowed to read
lessons like these, and further it is most harmful that boys should be
taught almost from their childhood to think of tea and tea alone in ikis
fashion and to feel proud after the adage given here in this picture
pamphlet that they were not born before the introduetion of tea.. ..

The Honourable Sir Muhammand Zafrullah Khan : Really, Sir, way
I make an appeal to the Honourable Member ¥ 1 fully appreciate his
point of view, but we must get along with the business of the day.

Pandit Nilakantha Das: Very well, Sir, I accept the suguestion,
and I shall finish in one minute. There is one more important matter
which I should like to point out, and it is this, that we are now increasing
this tea cess. It is on the export, but aceording to the general prineipies
of business, I think the general level of internal prices may go up to the
extent of the cess included. There must be some control to see that the
tea sellcrs do not take advantage of this export cess, because there is that
danger undoubtedly as there is no competitor in the market, and the
Board must take care to see that undue advantage is not taken by tca
sellers in the country of this tea cess. Of course they can forego it and
do without it if they like. But it is money and if they can take advantage
oi 1t they will be inclined to do so. Seo I am pointing out this aspect of
the question before I take my seat. And I also expect that my Honour-
able friend will be very careful in seeing that internal sale does not take
advantage of the excess duty on export.

Mr. J. A. Milligan : Sir, may I be allowed to set the mind of the
Honourable Member at rest ¥ There is not the slightest intention on the
][;art gf the Tea Cess Committee to take advantage of the loophole which

e indicates.

Pandit Nilakantha Das : But the danger is intrinsically there and
I should like to see that it is not taken advantage of. Therefore T press
that provision may be made or control should be exercised so that
advantage may not be taken of this cess in the internal price, and seme
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food adulteration Bill shoyld be introduced so that tea sweepings, etc.,
are not sold in this country and some control should be put on the propa-
ganda so that things like this may not happen that our Education

Department will take it into their heads to make propaganda through
lesson books.

Mr. Amarendra Nath Chattopadhyaya (Burdwan Division : Nou-
Muhammadan Rural) : Sir, at the time when our friends had been
engaged in passing the Indian Companies Bill I remained silent and
during this period I tried to study this tea industry which I think is a
very important industry of this country. I am afraid T shall not be
able to say all that I wanted to say as T have been asked to cut short{ my
speech. Sir, last time when the cess was announced as 12 annas there
was a simple one-clause Bill which was passed and today we have got a
more comprehensive Bill which Mr. Millizan on behalf of the Indian Tea
Association expressed the desire to bring in. It now appears that Gov-
ernment have brought forward the present measure at the request of the

Indian Tea Association so that the amended Act may be more suitable
for present times.

The tea industry is still passing through difficult times and is now oa
a regulated basis. During 1933 Government had been a party to a
measure of control for the regulation of exports which the producers
in India along with these in Ceylon and the Netherlands East Indies
have entered into so as to regulate supplies to the world’s copsumine
markets. The present difficulty in tea trade has been not of over pro-
duetion only but mainly of under consumption. This is quite clear from
the fact that Russia which once consumed ‘tea in the neighbourhood of
180 million lbs. now consumes a little over 50 million lbs. only. Tc¢
remedy the situation it is now the intention of the tea industry to make

more money available for propaganda operations to seek markets at home
and abroad.

Sir, in India, though Assam with an acreage of 431,782 acres is
really the principal home of the tea industry, the next in importance
comes the Himalayan plateau of Bengal in the Jalpaiguri and Darjeeling
distriets and the areas in the south, e.g., Travancore, Nilgiris, and there
are isolated patches in the Punjab, Bihar, ete. In Punjab, Madras and
Nilgiri sides many of the agriculturists are interested in plantations and
over 3000 such plantations exist. Of the large industrial establishments
182 estates are in the hands of British companies who hold estates with
companies incorporated in the United Kingdom with a capital of 36.4
crores and of the public limited companies registered in India 443 of
the estates are established at a eapital of 12.7 crores. Besides theve therc
are over 300 proprietory Indian tea estates. It is estimated that the
capital outlay of the Indian section of the tea industry is about
a third of the joint stock companies registered in Idia.
Besides a large amount is also held in Indian hands of the stoocks of
foreign companies registered in India.

Tea is one of the most important industries in India. Tea ranks
third amongst India’s principal exports. Of the total production . of
Indian tea about over 4|5ths of the total produce is shipned out of the
country and therehy the international trade halanee of ‘India is improved.
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The actual average value of shipment of Indian tea during the last quin-
quennium amounts to 20.0 crores. Tea forms abont_12.6 per cent. of
India’s total export irade, s.e., holding a -|2|- share in India’s total ex-
ports of merchandise.

. g . . . f
The contributory position of tea to India’s economic structure 1S 0

creat interest. According to the last published report of the Depa.rtmt:ﬁt
of Commercial Intelligence and Statisties about 0.802 millions of souls
ave actually permanently settled in the tea planiation and 0.103 mlll‘lon
people are working from the bustees which represent roughly about 40 per
cent. of the total number of labourers employed in large industrial eslab-
lishments in India. Besides the actual labourers in the plantations ihere
sre craftsmen, supervisors, clerks and other workers in the plantations who
work directly subsidised by the gardems. A large amount 18 received
hv the transport agencies, e.g., carts, lorries, steamer companies and rail-
ways in the transport of finished products and in the incoming stores,
coal and other materials which indirectly subsidises the general inland
trade. Not an insignificant contribution is made by the tea industry in
the nature of Port Commissioners’ dues and charges on the movement of
the commodities. The contribution made by the tea industry to the inland
revenue, e.g., land rent, road and local cesses and to the Imperial révenue
in the nature of income-tax, super-tax, surcharges and customs should alse
be considered and in the enlargement and prosperity of the industry the
provincial and Imperial revenues will increase or will be affected. The
responsibility of the State to an industry of this magnitude caunoi be
over-emphasised and ways and means should be found so that India’s
nationals should take more interest in one of India’s principal industries
snd, as has been said, the tea industry in India may very well claim to be
India’s own national industry and holds a very key position in India’s
economic structure.

As I have stated before, mainly foreign capital has been employed in
dcveloping the industry and at present over 80 per cent. of the interesis
are held by foreign companies operating in United Kingdom and India.
Tt should be our object heretoforward to attract more Indian ecapital
towards this important industry. It is interesting to note that of the
total gross earnings of these foreign companies an amount in the neigh-
bourhood of 70 per cent. is expended by them in payment of charges for
production of the commodity from the estates right on to the point of
shipment. This amount may be safely said to be retained in the couniry
and is distributed all over the various provinces.

Under the present day conditions, it is estimated that the earnings
of the tea plantations is in the neighbourhood of 300—400 per ceut. of
the normal yield on investments in gilt-edged securities in India anrd
United Kingdom. .

Of the foreign companies incorporated ir India, a larger amount is
spent within the country andit will be safe to estimate a figure over 75
per cent. of such expenditure within India.

. Now applying the Ottawa test to the tea industry in this way how far
it can be claimed to be a national industry and rank for country’s scheme
of preferences, from what I have already said India’s whole national
economie structure is so much interwined with this industry that you can-
not for-a moment consider it being treated separately or allow it to go to
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the wall. Over 50 per cent. of the raw material, labour and w_orkman
and payments are made within the eountry and the tea industry virtually
fulfils over 75 per cent. of the Ottawa test to be claimed as a national
industry of India and in my opinion the prosperity of the industry should
engage the serious consideration of the Government of India to find out
all ways and means for its stabilisation.

As I have already stated, tea is one of the principal commodities
which contributes to India’s national trade balance, ways and, wncauns
should be found to develop the industry and increasing the exports and
also to improve the price factor so that India may prosper by further
exports of this commodity. It is well known that there are enough lands
available in India both within British India and in the Native States for
extension of areas under tea cultivation. It is estimated that even the
present plantations can very easily put forward an exira 100 to 120
million lbs. of ecrop which may be available partly for extra consuraption
within the country and mainly for shipments outside.

The recent troubles of the tea industry have been to a large extent
due to young areas which have been put into existence recently mainly
in Java and Sumatra and also in South and North India, for which pur-
pose it was necessary to bring in the scheme of regulation of exporis so as
1o balance supplies in the natural law of supply and demand. During
the height of slump in 1932 it appeared that large surplus stocks were
lying in the bonded warehouses in London and as I will show hereafter
that United Kingdom is not only the centre of distribution, but also the
main country of consumption within the international markets, a cevere
glut happened. Along with the over production of the commodity tiere
was also to a great measure under-consumption of tea when Russia was
operating under very restricted conditions in the open markets and its
consumption was brought down to a very low figure recently. It is
therefore of utmost expediency to bring back that amount of econsumption
which once existed in Soviet Russia and also to find out new consumers
in world’s other principal markets.

It may not be out of place here to give an outline of world’s tea
trade. The total world’s consumption which was once estimated al 950
miilion lbs. according to authoritative report published by the Iuterna-
tional Tea Committee, we find that during 1929 the figure has been 915.2
million Ibs. which has gradually dwindled down in 1930 to 906.1, in 1932
to 892.2 and in 1934 to 865.6 million 1bs. The above figures do not take
into consideration the amount which has been consumed in the domestice
markets of the country’s production. Again it is interesting to find tlat
in 1929 the quantity which was exported actually from the world’s prin-
cipal markets of production amounted 4o the high figure of 968 inillion
Ibe. which came down to about 900 in the two subsequent years and touch-
ing 933 million in 1932 and came down to 840.6 million lbs. in $935.

According to recent reports the position of tea consnmption in the
United Kingdom which consumes practically about 55 per cent. of the
world’s all available supplies has been 451 million 1bs. for year ending
31st March, 1936, which is little over 10 lbs. per capita. The trend of eon-
sumption and development of tea trade in United Kingdom is of great in-
terest. The changes in supplies and copsumption so closely follow the
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tariff policy of the country and the price factor that it can very easily
be estimated how the changes in supplies of the various countries are liksly
to be caused.

Besides the United Kingdom leaving out of consideration the demestie
markets in the countries of production, the other principal consuming
markets have been the United States of America, Canada, Australia and
the Soviet Republic and their relative share of off-take for year ending
31st March 1936 has been 82.2 million, 36.7, 44.7, and 50.8 respectively.
Other couniries with good consumption are Irish Free State 22.3 million,
Union of South Africa 14.2 million, New Zealand 10.6 million, Iran 11.5
million, Germany 10.3 million, Egypt 13.5 million, French Moroeccu 16.2
million and Netherlands 24.1 million. From the above it will generally be
found that most of the Empire dominions and countries are the principal
consumers and the British population are to be considered the best tea
drinking people in the world.

The per capita consumption of tea in United Kingdom during the
year 1935 is 10.02 lbs., Australia 7.0 lbs., Canada 3.37 lbs., New Zcaland
6.2 Ibs., Irish Free State 7.56 lbs., Union of South Afriea 1.72 Ibs., United
States of America 0.61 lbs., Egypt 0.96 lbs., Iraq 2.16 lbs, Germany
0.1t Ibs., Holland 3.17 lbs., Moroceo 3.2 lbs., and Russia 0.32 lbs.

The comparative position of tea to the other competitive beverages,
e.g., coffee and cocoa preparations in the United Kingdem are of abiding
interest.

From the figures which T have already supplied, it is interesting to
note that the principal market for Indian tea in the world being the United
Kingdom. In 1924-25 out of the total quantity of 340.9 lbs. from India,
299.7 million lbs. was shipped to United Kingdom. In 1932-33 out of
379.8 million lbs. 331.5 million went to United Kingdom and during
1935-36 out of 312.6 million lbs. 278.7 million were shipped to United
Kingdom. United Kingdom practically takes over 83 per cent. India’s
total shipments during recent years. So for all practieal purposes, United
Kingdom is the ground work of India’s principal foreign market and for
apy policy for stabilising the foreign markets for Indian tea, the present
hold in United Kingdom’s markets should not be lessened.

Regarding the domestic consumption of tea in the countries of pro-
duction, from recent figures available it is understood that Japan has got
a consumption of 65 million 1bs., Formosa 5 million, India 70 to 75 million
and Netherlands East Indies 15 to 18 million, Ceylon an insignificant
aquantity, African countries 2 to 3 million. Unfortunately no reliable
figures are available for the consumption in China and French Indo-
China, but it is well-known that China is a country of tea drinkers and
huge quantity is consumed within its borders.

From the figures which have already been placed before the House,
there is enough material for thought and a steady policy of searchins for
additional outlets for extra produce can be made on definite channels.
With the improvement in the economic position of the United States of
Soviet Republies there appears to be every possibility of expansion of
markets within that.country and as it is believed that Russians are gen-
erally tea drinking people. The recent plantations in Georgia would not
make enough tea available for supplies of the country’s requiremenis and
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as Russia is gradually able to meet its foreign obligations and recent
reports show they are now purchasing for cash their requirements, there
is every hope to believe that this market will gradually expand. The
Iinperial Economic Committee in their report on tea refers to the importance
of restoring the Russian market in paragraphs 118 and 119 and I would
draw the attention of the Honourable the Commerce Member to the faet
that every possible ways and means for improving the position is made in
consultation with their friends in London and with the industry.

Efforts, I understand, have already been made of selling larger
gquantity of teas to Russia on longer credit terms and at present proposals
on different lines are also being considered. All these attempts of the
trade requires serious consideration in the hands of the State as it is clear
that in the prosperity of the industry, the revenue of the Central and ot
several of the Provincial Governments will improve.

For over half a decade the Indian tea industry has been spending
large sums of money for propaganda operations in the U. 8. A, market
and recent advices show that larger operations are being econtemplated in
conjunction with the producers of Ceylon and the Netherlands East Indies,
Though the Imperial Economic Committee in paragraph 117 refers regard-
ing possibility of developing markets in U. S. A. but they hav: rightly
remarked that the total consumption of tea for the last deecades for both
black and green have virtually remained stationary within 80—90 million
lbs. Though it is generally believed that America is a eountry which can
pay for its tea purchases, but we should not go away from the fact that
Americans naturally are more akin to eoffee and they hold very larze coffee
interests. It may also interest Honourable Members to know that at the
meeting which inaugurated the Tea Cess Act, Lord Curzon, the Vieeroy of
India, when told that the funds would be used to advertise tea on the
continent of Europe and in America remarked :

‘¢ Gentlemen, you surprise me ; talking of advertising tea in Europe and Ameriea
when you have the finest market in the world at your own door.”’

During the last decade these advices were followed by the industry

3 pac and large sums were spent and the gradual progress in
o consumption within this country is of great interest :

Million 1bs.

1922-23 .. 29
1925-26 .. . 46
1928-29 .. . 57
1933-3¢ .. .. 66
Trade estimate for 1935-36 .. .. 70]75

As the Indians have got no general liking for any beverage, tea is
gradually becoming India’s own national beverage and is now largely
employed as a society feature for general consumption. The low pur-
chasing power of the people and the price of the primary
producer are main factors hindering any larger consumption of the com-
modity and the per capita consumption of tea in India is one of the lowest
in the world which ean be conceived of, but in the industrial centres, parti-
cularly in the Bombay Presidency, the onsumption of tea is pretty con-
siderable and is well over 4 1bs. per head which compares very favourably
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with the figure of consumption in Canada and this leads us for hopes to
be entertained of further development of markets within the country.

As I have already pointed cut, the British people at home and in the
Dominions are the main consumers of tea and in any bilateral trade agree-
ment which the Government of India contemplate for the future the possi-
bilities of increasing tea shipments to the Dominions and the Colonies
should engage the serious attention of the Government of India. Even
during the present Indo-British Trade Agreement it may be claimed that
Indian tea should obtain more fiseal preference in the British markets
either by increasing the margin of preference or by lowering the incidence
of duty, and on behalf of the industry I would ask the Honourable the
Commerce Member to look seriously into the position.

I understand that since the tea cess levy was started and up to the
resent time, an amount in the neighbourhood of 2} crores has been raised
Ey the Indian tea industry for propaganda works in India and in the
world’s principal markets. Tea cess collections have been in the neigh-
bourhood of 8} lakhs from 1903-04 to 1920-21, after that the amount of
collections has been doubled, and later, increased to 13|14 lakhs up to
1933-34, and in 1934-35, about 16 lakhs was collected, and in 1935-36,
234 lakhs. During current year about the same amount is estimated.

For the last two years Ceylon which was once collecting cess and was
earrying on propaganda has resumed her operations along with the pro-
ducers of the Netherlands East Indies and a scheme of advertising ‘‘ Tea
for Tea ’’ is being proposed to fight out the competitive beverages. Along
with these efforts it is unfortunate to find that the world’s total absorption
of tea is steadying about 850 million pounds. It will therefore be
expedient to carry on operations on more scientific lines and not only by
demonstration and publieity, but also depending more on scientific re-
searches and investigations to solve the problems of the industry. Not
only by scientific researches could various other ways and means of uses
of the commodity be expected, but also other refreshing drinks from tea
may be obtained. Recent reports show that a tea syrup has been invented
by an American scientist and hopes are realised that by this invention
uses of the commeodity will be increased.

The duty of the State should not only lie to assist in ecarrying on
scientific researches and findings of markets but also in the dissemination
of knowledge of the world’s markets and trend of trade channels and all
possible assistance should be rendered to the industry and it may not be
too much for the industry to expeet financial and material assistance from
the State at all times.

As has been explained by my Honourable friend, the Indian tea pro-
Paganda in world’s market is now gradually merging on international
channels. Should the scheme of control over exports be not continued
after some years, how will India’s international markets be deriving its
supplies thereafter ¢ This is a problem which both the industry and the
State should think of now. Will the present share of India’s tea supplies
be maintained hereafter ¥ Besides in countries where there is no fiscal
preference for Indian teas, will India’s produce hold against the cheap
produces of Java and Sumatra ?

. Fears are also realised that when India has got no trade agreement
with the U. S. A. in the event should India's export of this commodity
assume large proportions as the industry now visualises, will the State
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Government give a guarantee of not levying any protective duty against
India’s exports ¥ What will be the protection of India tea industry
against such tariff walls ?

It is further understood that Germany has got quotas for various
commodities and Persia has been trading on a barter system. This and
other various factors re : exchange, shipping facilities and other considera-
tions hamper the development of the trade. Will the Government in view
of the magnitude of the industry give their most careful attention to these
factors and guide the trade on more fruitful channels ¢

Regarding the different clauses, clause 4 of the Bill refers to the con-
stitution of the Tea Cess Committee. Various suggestions have been
made re : constitution of the administrative Committee.

The Indian Tea Association in their proposals have provided for more
Indian seats in the proposed administrative Committee and various sug-
gestions have been made and amendments suggested.

To put a more balanced position re : the administrative Committee
the whole constitution may be sub-divided into the following groupe :

Capital Group, Planting Group, Consumers' interest, Labour
interest, Investors’ interest, General.

There is a strong feeling that after providing for seats for the Asso-
ciated Chambers of Commerce and the Federation of Indian Chambers
of Commerce no further seat be allowed to the Bengal and Madras
Chambers as the retention of their seats are not tenable in view of the
fact that they do not make any contributions to the funds of the Tea Cess
Committee and general investors’ interest can be adequately represented
by the composite bodies. But I find that Mr. Milligan has accepted Prof.
Ranga’s amendment and has given a seat to the South Indian Chamber.

The general administrative committee should be more of a composite
character and it is not necessary to give undue weightage to any parti-
cular section of the trade or to capital or planting interest particularly.

For the actual administration of works of the committee and in order
to execute the policy and directions of the General Committee, an Executive
Committee is generally formed out of the ordinary members at every
General Meeting. In our opinion such Executive Committee should be
statutorily formed. Of course, I do not press for it, if it may be promised
hereafter. In the last debates on the amending Bill, Mr. Milligan on behalf
of the Indian Tea Association expressed that when the ecomprehensive
measure will be brought forward the appointment of a statutory Executive
Committee will then be considered. In my opinion such a statutory
Executive Committee should be formed now and should consist of one-third
of the number of members of the General Committee and of these executive
members again at least one-third should be Indians. T am glad to gee that
Mr. Milligan has already given us an idea that three of the Executive Com-
mittee members will be Indians.

Mr. J. A. Milligan : My Honourable friend does not seem to have
noticed that what I agreed to with my Honourable friend over there is
exactly what he is proposing.

Mr. Amarendra Nath Chattopadhyaya : Yes. Therefore T am sup-
porting the Bill. '
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With regard to the maximum rate, should India’s exports reach the
figure of 1929 which was 382.59 million pounds and the producers of
India paying cess at the rate of Re. 1 per 100 Ibs. a sum of Rs. 38} lakhs
will be collected and again should the producers of Ceylon and Netherlands
Fast Indies collect at the same rate a sum of over Rs. 80 lakhs will be
vealised for propaganda works. This figure appears to us to be quite
wmple for any judicious international operations for expansion of markets
and should also be corsidered as taxable limit for the prqducers, otherwise
any additional levy will mean extra burden to them and in case of depres-
sion of orices in trade the producers’ interest will greatly suffer.

[At this stage, Sir Leslie Hudson, one of the Panel of Chairmen,
occupied the Chair.]

At this rate of Re. 1 per 100 lbs. means a charge of about 3 per cent.
on the Estates’ revenue expenditure which is pretty considerable.

I fail to understand the sense of the argument advanced that when
Ceylon has got no internal market and Java has only about 10 per cent.
of their total production which is a figure of only about 15 to 17 million
pounds, why should collection be made on the basis of production and
the Indian producers will be asked to pay much more than what the
other countries were doing. In India the internal market is considerable
and it is now estimated that a quantity of 70 <o 75 million pounds 18
consumed annually, which represents roughly 20 per cent. of the total
production. 1t should not also be forgotten that the Indian producers
have already subseribed 2% crores of rupees which have been speut
in operations in various world’s markets including India for Tea Cess
works gince 1903. You should not forget the point that should a large
market be developed in India a great quantity of the country’s
produce will also be consumed within its border and much of the inter-
national problem as at present realised will be solved. So in my opinion
the levy or the charge sghould be strictly on the export category and a
figure at the rate of rupee one per 100 pounds will be ample for any
amount of sensible propaganda and scientific research and operations
but to keep a wider margin a figure at the rate of Rs. 1-4-0 per 100 pounds
may be provided in the Bill. With these words, I support the Bill.

Mr. Bam Narayan Bingh (Chota Nagpur Division : Non-Muham-
madan) : I strongly oppose this Bill. A good deal has been said about the
Tea Cess Committee and propaganda and many other things. I have
heard long speeches about this great industry but not a word has been
said as to what is the need for this tea industry. Nobody in this House
will say that it is going to supply any portion of the necessaries of life.
On the other hand, it will create a bad habit among the people. My friend,
Pandit Nilakantha Das, also opposed this Bill. He said that human
society cannot be purged of all its viecious habits. But I do not think
any human society ought to encourage vicious habits. In this country
people are generally poor and this habit will tell upon their economie
condition. They do mot have emough money even to purchase their
food. What to speak of having money to purchase food, they have no
money even to purchase salt.

‘An Honourable Member : Not even to pay the Government.
Mr. Ram Narayan S8ingh: They pay from fear of force, not
willingly. Shops will be opened and people will be tempted to purchase

these things. Take for instance a case. There is a labourer getting three
L384LAD a
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or four annas a day. He has a wife and two or three children to support
and he has fallen into the habit of taking wine. The whole of his wages
or half of his wages goes in this vicious habit and his wife and children
are starved.

The Honourable Sir Muhammad Zafrullah Khan : A cinema per-
formance, for instance, would be a better illustration.

Mr. Ram Narayan 8ingh : I am also not in favour of it.

The Honourable 8ir Muhammad Zafrullah Khan : I am not using it
as an argument. I was supplying the Honourable Member with a better
illustration.

Mr. Ram Narayan 8ingh : I thank you, Sir. I say this will tell
upon the economie condition of the people. There is one thing more. The
whole of this tea industry is in the hands of Europeans. Not more than
15 per cent. of it is in Indian hands. I stand corrected. The European
concerns in this country are the agents of British Imperialism. I am
sorry and surprised that my countrymen for a little gain are going to
support this measure and thereby support European concerns in this
country. It has been said that 70 lakhs of people are engaged in this
industry. May I submit that these labourers who work under European
concerns are so much controlled that nobody, even the Congress people,
can go to them with the message of the Congress. We convey our
messages to every hamlet and every citizen in this country but it is very
difficult to approach these people who are working under European
concerns. It is not a matter for pride that so many people are being
supported by the tea industry. Cultivation in the mofussil has begun
to suffer for want of labour. The agents of the tea concerns send their
agents round the country and they entice away the agricultural labourers
from the mofussil for the tea gardens and what is worse some times,
whole families and whole villages immigrate to supply the lahour for the
tea gardens. The people in the mofussil are paid in kind whereas wages
in tea gardens are paid in cash and of course a little more and thereby
people are induced to leave their ancestral occupation and profession. It
is. thereiore, Sir, no pride %o say that so many people jare supported by
the tea industry.

[At this stage. Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

Tt is said that eight lakhs of acres of land are under tea cultivation.
But even today sugar is imported from other countries and also many
other articles of staple food. It will be for the benefit of the nation if
all these lands are brought under cultivation for the purpose of produec-
ing articles which are necessaries of life. Sugar-cane may be grown,
mavy other things may be grown, which will all be for the use of the
people of this country. Sir, I am sorry that in fact this tea ndnstry
is guing to take the place of opium cultivation. (Voices : ‘* No, no.’”)
Yes. A friend of mine has said that people when they are tired do want
some sort of decoction or something like that. T know many people will-
agree especially those who know it, that in this country there are leaves of
Tulsi plants which can be a very good substitute for this tea, and I there-
fore say that this is not for the good of, the country, and not only that,
it is injurious to our health, and harmful to our agricultural cultivation,
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and I therefore strongly oppose this measure and I hope the whole House
will throw this out.
Several Honourable Members : The question may now be put.
Mr. President (The Honourable Sir Abdur Rahim) : The question is :

** That the Bill further to amend the Indian Tea Cess Act, 1903, for certain pur-
poses, be taken into consideration.’’

The motion was adopted.

Clause 2 was added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim) : The questionis :
‘¢ That elause 3 stand part of the Bill’’

Dr. Ziauddin Ahmad (United Provinces Southern Divisions :

Muhammadan Rural) : Sir, T move :
¢t That in sub-clause (a) of clause 3 -of the Bill, for the words ‘ one rupee and
eight annas ’ the words ‘ one rupee ’ be substituted.’’

Sir, my argument in favour of this amendment is that no case has
been made out to double this cess from twelve annas to one rupee and
eight annas. Only last year we increased the cess from eight to twelve
annas and I think this sudden rise will tell heavily on the export of tea.
Tea a* present is not in a flourishing eondition and any kind of taxation,
whether it is an export cess or excise duty, will affect the production
and the producers. It may mnot affect the consumers but it will affect
the producers.....

The Honourable Sir Muhammad Zafrullah Khan : Does the Honour-
able Member realize that this Bill has been introduced at the request
of ninety-five per cent. of the producers of tea in this country ¢

Dr. Ziauddin Ahmad : It may be so but still T would like to know
how it would benefit them.

The Honourable Sir Muhammad Zafrullah Khan : You were not
here but this was explained.

Mr. J. A. Milligan : You are not being asked to subsecribe, Doctor ?

Dr. Ziauddin Ahmad : That is no argument, Tea planters will of
course agree to any condition imposed on them, and if any proposal is
made from this Tea Cesy Commitiee, no one can go out of it 2nd he will
have to give his consent. Therefore, this reference to 95 per cent. asking
for it does not affect my argument. I should like to visualize how this
increase of the cess duty from twelve annas to one rupee eight annas
will substantially benefit the producers,—Will their quota be increased
80 as to make up for this additional loss by means of the increased profit
on the increased output ?

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

. ‘¢ That in sub-clause (a) of clause 3 of the Bill, for the words ‘ one rupee and
eight aunas ’ the words ‘ one rupee ’ be substituted.’’

The Honourable Sir Muhammad Zafrullah Khan : Sir, I do not
think I need spend much time in opposing this amendment. I am afraid,
the TInnourable the Mover of the amendment was not in the House when

1384LAD a2
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Mr. Milligan gave the House a full justification for the proposal ‘contained
in this part of the Bill. Sir, I oppose the motion.

Mr. Mohan Lal 8aksena (Lucknow Division : Non:Muhammadan
Rural) : Sir, I did not intend at first to take part in the discussion on
this Bill but after reading this small pamphlet I felt I owe it to this House
as well as to myself that I must draw the attention of this House to
certain forms of propaganda which must be stopped and curbed. Sir,
at page 7 we find :

‘‘ The Education Department of the Government of the United Provinces has
approved of our proposal for the introduction of tea lessons in textbooks to be used in
Vernacular and Anglo-Vernacular Schools, and issued to recognised publishers an
official publication to that effect (vide Unmited Provinees Government Gazette, dated

26th October, 1935). We are now making the necessary arrangements with a number
of responsible publishing firms in the United Provinces.’’

The Honourable S8ir Muhammad Zafrullah Khan: On a point of
order, Sir, may I draw your attention to the fact that this matter has
been fully discussed already by a previous Honourable Member, and
the Honourable Member is now merely repeating what that Honourable
Member said at length when you, Sir, were not in the Chair and the
Deputy President occupied it.

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable
Member should not repeat the same arguments.

Mr. Mohan Lal Saksena : I find here certain forms of propaganda
mentioned to which I want to refer.

The Honourable 8ir Muhammad Zafrullah Khan : They have been
referred to alrcady by Pandit Nilakantha Das.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member need not repeat the same arguments,

Mr. Mohan Lal Saksena : Honourable Members are aware that
Assam is perhaps the provinee which produces the largest quantity of
tea, and, as such, the Government of Assam should be more interested
in the propagation of the tea habit, and we also know' that other
provinces are comparativély more interested than the United Provinees:
But why is it that it is only in the Province of the United Provinces
that the Education Department has agreed to do propaganda on behal?
of the Tea Cess Committee ? The reason is not far to seek. I may
remind the House that in our Province the Minister in charge of Educa-
tion is a businessman and a businessman to boot. I hope T am not
wrong in $aying that in his scheme of life pohtlcs and education are
subservient to business. He represents business in the Counci} and as
such he did not think it objectionable to issue a circular recommending
that tea lessons should be incorporated in books preseribed for Angio-
vernacular schools. Sir, from every point of view sueh propaganda is

objectionable and undesirable and it must be put an end to as soon -a8
posslble

Mr. X. Ahmed : That was because most of the labour is supplied from
the United Provinces.
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Mr. Mohan Lal 8aksena : Sir, we do not want to spoil our children.
We know there are two opinions even aboui the tea habit. I am not
ashamed to confess that I do not take tea and I am one of those who
do not believe that the propagation of the tea habit under the existing
eeonomic and climatic conditions of India is very wholesome or desir-
able. But knowing as I do that the majority of the Members here are
contirmed drunkards of tea, I do not oppose this measure. But still
what I object to is that this sort of propaganda should be introduced
into schools. I cannot allow education to be brought down from
the very high pedestal it occupies to the low footing of tea stalls. After
all. having agreed to the proposal of the Tea Cess Committee, how can
the Mipister for Education refuse the Coffee Cess Committee’s proposal
to introduce coffee lessons in schools if they make it, and later on, pro-
mcetors of ‘“ Ovaltine ’’ industry may want lessons to be introduced on
‘“ Ovaltine ’’ or similar other articles ¥ So, after all, we cannot allow
our school books to be made the means of advertisements of these com-
mercial articles,

Mr. K. Ahmed : Go to the Textbook Committee of the United Pro-
vinces—not here.

Mr. Mohan Lal Saksena : Whatever the United Provinces text-
books may do or not do we are not here eoncerned with, The Honeur-
able Memnber in charge wants us to raise money for ecarrying on pro-
paganda for tea. What sort of propaganda ? For bribing these publishers
that they should introduce tea lessons in these text-books ! I know there
are Honourable Members in this House who are interested in education
who are not commercially-minded, and I dare say they would not like
our own children to be demoralized or that our educational institutions
to be converted into tea stalls or for the matter of that be utilized for
the purposes of any other commercial propaganda. My attitude towards
this amendment will depend upon the assurance which I hope
Mr. Milligan will give on behalf of the Tea Cess Committee and also on
the assurance of the Honourable Member in charge because he has him-
self said that he is not addicted to tea habit. I hope he will not take a
light view of this matter as he took when my Honourable friend,
Mr. Nilakantha Das, made a reference to it. It is a serious thing and
he must give consideration to it. Unless that assurance is coming for-
yvard, I, for one, will not be a party to raising the ccss. Then, Sir, there
is another point. This propaganda is being taken to rural areas. Per-
sonally, I should think that our cities are big enough for the activities
of Tea Cess Committee. I have got before me the report of an inquiry
conducted by a Lecturer of Economies ir the Lucknow University.
This inquiry relates to wages and eost of living in the city of Cawnpore,
and covers a period of two decades. At the end of this report he says :

‘* Two general conclusions can be drawn from this table, namely, (a) that the
average quantity of food consumed by the labourers is less than the jail diet by 1.12
¢hs,, and (b) that the diet of the labourers is inferior to the diet of a prisomer. The
prisoner gets 11 chs. of wheat, 3 ¢hs. of barley and 1 ch. of dal while the labourers
;:} 7.3 chs. of wheat, 3.5 chs. of Bajra, 19 ch. of gram, 1.6 eh. of rice and 1.29 eh; ef

The quantities of vegetables, meat and fish have not been considered in the
. ing table: . It is difficult. to gather from labourers the quantitigs of these articles
bacauge they gonsume these articles only now and then ﬂ:o:gm in a jail diet 3 chs. of
Vegetabléh are given wvery day inm' addition to the diet - men above,’ T ot i
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So. I submit that, when this is the condition of our labourers in the
cities who are drawing Rs. 15 or more, our people in the villages
cannot be better off. I think they should be protected against this
kind of propaganda. This will be injurious to them and I hope the
Honourable Member will also see that this propaganda is not spread
to the rural areas. With these words, I support the amendment moved
by Dr. Ziauddin Ahmed.

Mr. J. A. Milligan : Sir, I should like to explain for the information
of the Honourable Member who has just spoken that the object of In-
troducing tea lessons into schools is twofold. Firstly, it is only a
beginning of educating children to know something about the big indus-
tries of India and it is intended that they should be followed by similar
lessons with regard to other industries. Secondly, it is intended to do
the very thing which my Honourable friends, Pandit Nilkantha Das and
Mr. Sri Prakasa, ask for. It is an attempt to counter the distribution
throughout India of bad and deleterious tea. It is teaching the children
to drink good tea and the proper way to make it. I do not think that
such lessons can properly be described as the demoralisation of the
children. I would further point out and emphasise that this money which
is going to be raised under this Aect is not going to be raised as a tax on
the general publie, nor is it going to be raised as a tax on tea producers.
It is something which the tea industry are asking your permission to
contribute voluntarily for the purpose of doing propaganda to increase
the consumption of tea in other countries as well as in India.

Pandit Nilkantha Das : May I say, Sir, that in this country such a
propaganda in our school books, especially in our villages, will be
particuluriy outrageous to the guardians and to the fathers of the
children. We must understand the circumstances prevailing in our
country. We are introducing a new thing which is not a necessiiy. It
is an intoxicant, however, mild it may be, and a propaganda by means
of school Jessons taught to children will, I am sure, be outrageous. I
would 1herefore like the Honourable Member in charge of the Bill to
give us an assurance that at least in school text-books such things will
not be included before we can make up our mind whether we should vote
for or against this amendment.

Mr. J. A, Milligan : May I ask one question of the Honourable
gentleman * Has he seen any of the lessons contained in these text-
books and do they contain anything that is the least like propaganda
and which asks children to drink tea ! Is it not merely giving them
information about it, whether they drink it or not 1

Mr. Mohan Lal Saksena : The book-let that I have with me and
from which I have already made a quotation shows what sort%f pro-
paganda you are carrying on. You said yourself that it is for this very
reason that these lessons are being introduced.. This shows what is the
object behind this move of yours. It is not simply to give them informa-
tion about one of the Indian industries. What about other industries,
guch as the textile industry, the steel industry and so many other
industries 1 Therefore, I submit that your aim is not simply to provide
information a8 you say but it is to make them addicted to tea habit.
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Whether they can afford it or not, is a different matter. So, I say that
this propaganda is objectionable.

The Honourable 8ir Muhammad Zafrullah Khan : Is the Honourable
Member entitled to make another speech § He has already spoken.

Pandit Nilkantha Das : I understand the difficulties of my Honour-
able friend. I can realise the personal difficulties of my Homourable
friend, Mr. Milligan. But I appeal to the Honourable Member in charge
of the Bill who is an Indian—I hope he is a villager—that he will realise
the diificulties and he will give an assurance to the House <hat such
propaganda at least should be prohibited.

Mr. President (The Honourable Sir Abdur Rahim) ; The question
is :

¢¢ That in sub-clause (&) of clause 3 of the Bill, for the words ‘ one rupee and
eight annas ’ the words ¢ one rupee’ be substituted.”

The motion was negatived.

Dr. Ziauddin Ahmad : Sir, I move :
‘“ That sub-clause (b) of clause 3 of the Bill be omitted.’’

My reason for moving this amendment is that this cess duty may
not be charged on export.......

The Honourable 8ir Muhammad Zafrullah Khan : The lonourable
Member does not appear even to have read the Bill. let alone to have
listened to the discussion which took place on the consideration motion.
The whale: scheme is to levy a cess on exports, There is a cess provided for
on exports by sea and this is merely consequential to the general scheme
that as against the cess levied on exports through ports, there miglt be
power to impose a custolns duty on tes which is exported over the land
frontiers.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions :
Non-Muhammadan Rural) : Ile wants it on internal consumption aud
not on export.

The Honourable 8ir Muhammad Zafrullah Khan : That would
change the whole scope of the Bill.

Mr. President (The Ionourzble Sir Abdur Rahim) : Without tke
sanction of the Governor General in Counecil, the Honourable Membcr
cannot propose anything for adding to taxation on tea. The Honour-
able Member cannot propose a new cess.

Pandit Govind Ballabh Pant : The Hcnourable Member (Dr. Zia-
uddin Ahmad) only wants sub-clause (b) to be omitted.

Mr. President (The Honourable Sir Abdur Rahim) : Then he can
move his amendment,

Dr. Ziauddin Ahmad : I want, Sir, sub-clause (b) (2) of clause 3 to
be omitted which runs as follows :

‘¢ The Governor General in Council may, by notification in the Gazette of India,
direct that a customs-duty at the like rate shall be levied and collected on all tea
produced in India and taken by land from British India to any place beyomd the
limits of British India.’’:

. My reason is that if you really want to encourage the export of tea,
then you ought to give every facility because from the report I find
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that our export is really diminishing. I find the following passage in
$he rejort relating to the trade of India on page 91 :

¢ There was a heavy reduction in the shipments in the consuming countries in
1634-35."7

Later on, it says :

¢¢ Thig would mean a curtailment in exports of approximately 40 million pounds
as compared with the................ exports in 1934-35.”’

Now, we have passed that it ought to be levied on these ieas W]ﬁlclh
are exported by ship. At least I want that we should have some re.ue-
tion in the case of tea going to Afghanistan and Persia by land from
India because they are very good customers of Indian tea and it is veLy
desirable that we should increase our export by makiug our selling
price the very minimum possible. With these words, I move my amerd-
ment.

Mr. President (The Honourable Sir Abdur Rahim) : The question

m:
¢¢ That sub-clause (b) of clause 3 of the Bill be omitted.”’

The motion was negatived.

Mr. President (The Honourzble Sir Abdur Rahim) : The questien
is :
¢ That clause 3 stand part of the Bill.”’

The mviion was adopted.
Clause 3 was added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim) : The gquestien
is :

‘¢ That clause 4 stand part of the Bill.’’

Mr. Basanta Kumar Das (Surma Valley cum Shillong : Non-Muham-
madan; : Sir, before I move my amendment No. 12%, with your permis-
sion, I want to make certain alterations in the amendment. Ticse
alterations become necessary in view of what my Honourable [riend, Mr,
Milligan, has said. lle said that some of the amendments would bLe
uccepted, and therefore, 1 want to miake some verbal alterations so
that the clause I want to amend might conform to the other amend-
ments that are going to be accepted.

Mr. President (The Honourable Sir Abdur Rahim) : 1 should iike

to know what the alteration 1s.

**¢ That in clause 4 of the Bill, for sub-clause (b) (¢), the following be substi-

tuted : <

‘ (i) for the words beginning with the words ¢ the Committee ’ and ending with
the words ° authorities namely ’ the fallowing shall be substituted,
namely : '

* The Beazd shall consist of 25 members, who shall be appointed by the Govw-
ernor General in Council on the recommendation of after an election
held for the purpose of recommending the .persons to be so appointed,
in accordance with the rules framed in thet behalf under section 7 of

g+

the 'Act;: by the. following cons¥itvemcios, namely, "1 #. ..
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Mr. Basanta Kumar Das : I wish to alter the second part of the

amendmnent, thus :
+¢ The Board shall comsist of 27 members who shall be appointed by the Governor
General in Council on the recommendation of the following bodies and authorities....’’

Mr. President ('Fhe llonouralble Sir Abdur Rahim) : I can zllow
the alteration of *“ 25’ imto “* 27 ?°. 1 cannot allow the Ionourable
Member to substitute a new eleclorate.

Mr, Basanta Kumar Das : 1 am simply ampiifying the word *‘ con-
stituencies . The words “* bodies *’ and ‘‘ authorities '’ are in the
original Aect,

Mr. President (The llonourable Sir Abdur Rahim) : I cannot allow
anything in that connection except a verbal amendment.

Mr. F. B. James (Madras : European) : Sir, I want your ruling on
this point. It is one thing merely to Lhanne a figure, but the Ilonour-
able Member is also changing the substance of his amendmeut. I think,
during the coarse of the discussion on the Indian Compames (A_mendment)
Lu]]1 you ruled that that shonld not be done unless previous notice was
given.

Mr. President (The Honourable Sir Abdur Rahim) : I cannot allow
such alteration.

Myr. Basanta Kumar Das : Then, I do not move amendment No. 12.

Mr, Akhil Chandra Datta (Chittagoug and Rajshahi Divisions :
Non-Muhammadan Rural) : There is an amendment to sub-clause
(b) (1) of clause 4 raising the strength of the committee from 25 to 27
and this amendment would become necessary only if my amendment
No, 15 is accepled by the liouse. So this amendmeut raising the
strength of the Committee can be taken up after amendments Nos. 15
and 18 are disposed of.

The Honourable 8ir Muhammad Zafrullah Khan: I do not mind
which is moved first for the reason that both the amendments, Nos. 15
and 18, are going to be accepted by Government. That is the under-

sltanding and so we might as well start with the raising of the strength
of the Committee,

Mr. Akhil Chandra Datta : In that case, I beg to move :

‘“ That in sub-clause (b) (i) of clause 4 of the Bill, for the word ‘ twenty-five ’
the word ¢ twenty-seven ' be substituted.’’

_ Mr. Pregident (The Honourable Sir Abdur Rahim) : The question

15
¢ That in sub-clause (b) (i) of clause 4 of the Bill, for the word ¢ twenty-five ’

the word ¢ twenty-seven ’ be substituted.’’

The motion was adopted.

Mr. Akhil Chandra Datta : Sir, I bheg to move .

““ That for sub- -clause ( b) (i) of clause 4 of the Bill, the following be sub-
stituted :

¢ (4) for clauses (a), (b) and (e)- the foHowing eclauses shall be substituted,
_Ramely :
(u) iwo on the recommiendation of the Bengal Chamber of Commerce, one

od the recominendation of the Bengal National Chamber of Commeree,
one on the recompiemdatién of the Madrus Chamber of Commerce and
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one on the recommendation of the Associated Chamber qf Commerce and
one on the recommendation of the Federation of Indian Chambers of
Commerce and Industry ;

(b) five on the recommendation of the Indian Tea Association, Caleutta,
two on the recommendation of the Assam Branch of the Indian Tea
Association and two on the recommendation of the Surma Valley
Branch of the Indian Tea Association ;

(¢) two on the reecommendation of the United Planters’ Association of
Southern India, two on the recommendation of the Dooars Planers’
Association, ome on the joint recommendation of the Darjeeling
Planters’ Association and the Terai Planters’ Association and one on
the recommendation of the Indian Tea Planters’ Association,
Jalpaiguri ; and

(d) one on the recommendation of the Government of Bengal to represent
the Tea Planters in North Bengal and one representing the Tea
Planters of Tripura and Chittagong who are Indians, one on the
recommendation of the Assam Valley Indian Tea Plantera’ Associa-
tions, one on the recommendation of the Surma Valley Indian Planters’
Associations and ome on the recommendation of the Government of
Madras to represent Tea Planters in Southern India who are Indians *.’’

To make my amendment acceptable to all sections of the House, I
way, with your permission, be allowed to add at the end of clause (a)
of my amendment the words ‘‘ one on the recommendation of the South
Indian Chamber of Commerce *’

: Mr. President (The Honourable Sir Abdur Rahim) : Then Pro-
fessor Ranga will not move his amendinent §

Mr. Akhil Chandra Datta : No, Sir,

The Honourable Sir Muhammad Zafrullah Khan : Sir, 1 mnay point
out that in that case the word ‘“ and ’’ in the last line on page 2 shall
be omitted, and added at the end of the clause as it now stands, and
then those words should be added, *‘ one on the recommendation of the
South Indian Chamber of Commerce *’

Mr. Akhil Chandra Datta : Yes. For reasons which will be obvious
to the House, I shall not take the time of the House unnecessarily by
making a speech. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

*‘ That "for sub-clause (b) (i) of clause 4 of the Bill, the following be sub-
stituted :

¢ (it) for ela.n.uaa (@), (b) and (c) the following clauses shall be substituted,
na.me

(a) two on t.he recommendation of the Benga] Chamber of Commerce, one
on the recommendation of the Bengal National Chamber of Commerce,
one on the recommendation of the Madras Chamber of Comherce and
one on the recommendation of the Associated Chamber of Commerece,
one on the recommendation of the Federation of Indian Chambers of
Commerce and Industry, and one on the recommendation of the South
Indian Chamber of Commerce ;

(b) five on the recommendation of the Indiam Tea Association, Caleutta,
r two on the recommendation of the Assam Bramch of the Indian Tea
Association and two on the pecommendation of the Surma Valley

Branch of the Imdian Tea Amsociation ;
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(c) two on the recommendation of the United Planters’ Association of
Bouthern India, two on the recommendation of the Dooars Planers’
Association, one on the joint recommendation of the Darjeeling
Planters’ Association and the Terai Planters’ Association and ome on
the recommendation of the Indian Tea Planters’ Association,
Jalpaiguri ; and

(d) one on the recommendation of the Government of Bengal to represent
the Tea Planters in North Bengal and one representing the Tea
Planters of Tripura and Chittagong who are Indians, one on the
recommendation of the Assam Valley Indian Tea Planters’ Associa-
tions, one on the recommendation of the Surma Valley Indian Planters’
Associations and one on the recommendation of the Government of
Madras to represent Tea Planters in Southern India who are Indians ".”’

Mr. Akhil Chandra Datta : Sir, before you put this amendment, I
should like to point out one thing. Clause (d), as you read it, stands
like this :

‘* One on the recommendation of the Government of Bengal to l:epreuent t.he"l‘ea.
Planters in North Bengal and one representing the Tea Planters of Tripura and Chitta-
gong I'J' m

What is really intended is that that will also be on the recomrqemia-
tion of the Government of Bengal. But, as it stands here, that is not
clear,

The Honourable Sir Muhammad Zafrullah Khan : Then, I think it
ought to stand like this :

“ Two on the recommendation of the Government of Bengal, of whom one is to

represent the Tea Planters of North Bengal and one to represent the Tea Planters of
Tripura and Chittagong who are Indians ’’, ete.

. Prof. N. G. Ranga (Guntur cum Nellore : Non-Muhammadan
Rural) : Sir, so far, this amendment has been agreed to by all sections
of the House. I find that in the next amendment which incorporates
all this and which stands in my name there is a proviso which I should
like to move separately. But as I have to seek your permission I should
like to know whether you would advise me to move it separately or
whether you want me to move it along with this.

The Honourable 8ir Muhammad Zafrullsh Khan : Sir, may [ put
this for the consideration of the Honourable Member ¢ It would be
a little bit embarrassing to have it in that form in the statute, but I am
quite prepared to give him an assurance that when these unorganised
producers have organised themselves into associations, the represenia-
tion, vhich ai present vests in the Local Governments on their behalf,
will be exercised direetly by these associations. I certainly have not
the slightest desire that on a committee like this Local Governments
should continue to make nominations if it is possible that the interests
for whom they are making nominations are themselves in a positicn to
nominate.

Prof. N. G. Ranga : Sir, in view of that assurance I will not move
that proviso at all and I support this amendment moved by my Honour-
able friend, Mr. Akhil Chandra Datta. In supporting this I have tv say
only a few words. When I pressed for the claims of the South Indian
Chamber of Commerce to have one of their representatives on this com-
mittee, I did so in the full consciousness of the fact that such a chamler
deserves such representation, but not because I happen to be a member
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of that chamber or I seem to become a member of that chamber. Even
when I agreed to support the principle underlying this paruc}ﬂar 2ill,
I had no doubt whatsoever us to the inadvisability of carrying on a
virulent campaign for popularising tea in this country. But at the
same time, as my Honourable friend, the Commerce Member, has put 1,
since it is no longer practicable to think of preventing the Tea Cess
Committee or any other body from propagating tea consumption in the
country and since large numbers of people have already become addicted
to it and many more are slowly taking to it, I have thought it fit to see
to the proper representation of the various interests, specially the
peasants who are themselves interested in raising tea, that they are
properly represented on this Tea Cess Committee and that their interests
are properly safeguarded. It is for that reason that I have thought it
fit to support this Bill and I am glad that those of us who have in-
terested ourselves in this Bill have bcen able to agree upon the manner
in which this representation should be allotted to the different interests
concerned. 1 sincerely hope ihat the assurance that is given by my
Honourable friend, the Commerce Member, will come to be implemented
in its letter as well as in spirit and I hope that very soon ihose business
associations or planters’ associalions will come into existence and take
advantage of the representation offered to them.

_ Mr. President (The Honourable Sir Abdur Rahim) : The tiuestion
is

‘* That for sub-clause (b) (if) of clause 4 of the Bill, the following be sub-
stituted :

¢ (i) for ellauaes (@), (b) and (o) the following clanses shall be substituted,
namely :

‘(@) two on the recommendation of the Bengal Chamber of Commerce, omq
on the recommendation of the Bengal National Chamber of Commerce,
one on the recommendation of the Madras Chamber of Commerce and
one on the recommendation of the Associated Chamber of Commeres,
one on the recommendation of the Federation of Indian Chambers of
Commerce and Industry, and one on the recommendation of the South
Indian Chamber of Commerce ;

(b) five. on the recommendation of the Indian Tea Association, Calcutta,
two on the recommendation of the Assam Branch of the Indian Tea
Agsociation and two on the recommendation of the Surma Valley
Branch of the Indian Tea Association ;

(¢) two on the recommendation of the United Planters’ Association of
Bouthern India, two on the recommendation of the Dooars Planers’
Association, ome on the joint recommendation of the Darjeeling
Planters’ Association and the Terai Planters’ Association and one on
the - recommendation of the -Indian Tea Planters’ Association,
Jalpaiguri ; and <

(d) two on the recommendation of the Government of Bengal of whom one

is to represent the Tea Planters in North Bengal and one to represent the

Tea Planters of Tripura and Chittagong who are Indians, one on thm

; " recommendation of the Assam Valley Indian Tea Planters’ Associations,
, one on the recommendation of the Surma Valley Indian Plarters’ Agso-
ciations and one on the recommendation of the Government of Madraw

to represent Tea Planters in Southern India whe'sre Indiame *.7* - '
H Lo . St . : T, L - e =

Thﬁmntlon wasa.dopted T e e T

P cur R
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Mr. Kuladhar Chaliha : Sir, 1 move :
¥t Phat in sub-clause (b) (i) of clause 4 of the Bill, after the proposed elause (d),
fic Yollowing mew elause be inserted :
‘(e) That the Executive Committee of the Indian Tea Market Expansion Board
' 80 constituted shall consist of nine members of the Board of which three
at least shall be Indians *.’’

The object of this amendment is to give representation on the Exe-
cutive Committee to the tea producing provinces. but
1 have made it elastic in order to allow sometimes—
say once in two or three years,—represeéntation to those planters vho
are in the United Provinces or Bihar. I learn from our Deputy Leader,
Paudit Govind Ballabh Pant, and also from Raizada Hans Raj that there
are tea estates in the United Provinces as well. So to give representa-
ion to them sometimes, it is better that it should be a little elastic and
1 have not accepted Prof. Ranga’s amendment lower down. Sir, I
move the amendment with these words,

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

‘* That in sub-clause (b) (%) of clause 4 of the Bill, after the proposed clause (d),
the following new elause be inserted :

*(e) That the Execntive Committee of the Indian Tea Market Expansion Board
so constituted shall consist of nine members of the Board of which three
at least shall be Indians *.”’

The Honourable Sir Muhammad Zafrullah Khan : May I suggest
one slight change which mjght improve the drafting ?* Instead of the
words “‘ of which three at least ’’, may I suggest that we may substi-
tute the words ‘‘ of which not less than three >’ ¢ That is the wusuul
expression when a minimum is to be secured.

Mr. Kuladhar Chaliha : I accept the suggestion.

Prof. N. G. Ranga: Sir, I am in complete agreement with this
amendment, but I am rather surprised at the mention made by my Honour-
able friend, Mr. Chaliha, that out of these three some representation may be
given occasionally to either Bihar or the United Provinces if and when
occasion arises. But I find that whereas Assam has got 428,000 acres of
land, Bengal 198,000 acres and Madras 73,000, these two provinces which
are specially mentioned have under tea only 4,000 in Bihar and 6,400 acres
in the United Provinces. When we agreed upon this, we were under the
mpression that the three members were to be allotted for these three
major tea producing provinees....

Mr, President (The Honourable Sir Abdur Rahim) : The idea was
that ordinarily it will be the three major tea producing provinces, but
occasionally the Bihar and United Previnces also might send one : that
is the suggestion.

Prof. N. G. Ranga : So I suggest, since we have used the phrase
‘ not less than three ’ that occasionally it will be left to the Committee to
decide—say, once in two or three years—that they may have less than six
seats for Europeans and allow one more seat for an Indian so that he
may represent either Bihar or the United Provinees as they like ; but as
far as the three major tea producing provinces are concerned I submit

4 P.M.
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and 1 suggest for the consideration of my Honourable frlend,_ ¢he Honour-
able the Commerce Member, that an assurance ought to be given that one
for each of these three provinces will always be allotted. ...

The Honourable Sir Muhammad Zafrullah Khan : Has the Honour-
able Member assured himself that the United Provinces and Bihar as such
have any representation on the Board ¥ As they are not represented on
the Board : so why worry ?

Prof. N. G. Ranga : I am glad the Honourable the Commerce Mem-
ber has drawn my attention to that very relevant fact. Neither of these
two provinces has any representation on the Board and so that particular
point does not arise. So I sincerely hope that this understanding will be
implemented in its letter and spirit in actual practice and that these three
provinces will be given one seat each on the Executive Committee ; and
if it is possible ‘to increase I sincerely hope that in the not very distant
future the Tea Cess Act will make it possible for providing for some more
Indians on the Executive Committee.

Mr. N. V. Gadgil (Bombay Central Division : Non-Muhammadan
Rural) : Sir, I would like to put in a word on behalf of the consumers.
In this particular game of satisfying each other, the producers have been
given representation ; the planters have been given representation ; the
dealers have been given representation ; various commercial bodies have
been given representation ; and in faect I expected that Prof. Ranga
would plead for labour to be given representation ; but he is also satisfied
with representation being given to the South Indian Chamber of Com-
merce. I must really protest on behalf of the consumers. Where will
all these interests be if we the consumers did not consume tea at all t
It is not in any light-hearted manner that I am pleading, but if it is
possible even at this stage.....

The Honourable Sir Muhammad Zafrullah Khan : But does the
Honourable Member realise that the elauses dealing with the representa-

tion of various interests on the Board itself have already been passed !
That is one thing....

Mr. N. V. Gadgil : T realise that.

The Honourable 8ir Muhammad Zafrullah Khan : Another thing :
may I draw his attention to the fact that the whole activity of the Board,
so far as this Bill is concerned, will be to make propaganda for greater

consumption of tea ¥ Which interest of the consumers would be affected
in that case ?

_ Mr. N. V. Gadgil : The propaganda will be for those who de not
drink tea or those who drink tea ?

_ The Honourable Sir Muhammad Zafrullah Khan : The propgganda
will be on behalf of the producers.

Mr. N. V. Gadgil : Therefore, if the consumers do mot co-operate,
the planters will vanish before midnight. Therefore, I submit that even
if it is possible at this stage, somehow or other, to represent the interests
of the consumers, either by giving representation to this House or to the
other House or a combined representative for both, I submit it should be
done. It is a good grievance ; and when the Honourable the Commerce
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Member is being moved to accommodate everybody, I hope he will be
moved to accommodate the consumer without whom they will be nowhere.

Mr. President (The Honourable Sir Abdur Rahim) : Thc question
is : '
*¢ That in sub-clause (b) (i) of clause 4 of the Bill, after the proposed clause (d),
the following new clause be inserted :
‘ (e) That the Executive Committee of the Indian Tea Market Expansion Board
go constituted shall consist of nine members of the Board of which not
less than three shall be Indians ’.’’ .

The motion was adopted.

Mr. 8ri Prakasa : Sir, I move :

‘¢ That after sub-clause (b) of clause 4 of the Bill, the following new sub-clanse
be inserted : i

* (¢) It shall be incumbent on the Indian Tea Market Expansion Board to

make, as a part of their propaganda in India, adequate arrangements
for overseeing the tea shope in the various parts of India, and making
sure that tea is properly brewed and supplied in a clean and proper
manner particularly in the poorer quarters’.’’

My esteemed friend, Mr. Milligan, was good enough in his open-
ing speech to refer to this amendment of mine, and be said that the
great difficulty he experienced in improving the quality of tea
supplied in the bazars was due to the fact that magistrates, who are
very keen on giving the maximum punishment in political cases, give
very inadequate punishments in the cases that he brings before them.
Personally T am no believer in punishments at all ; and my own experience
of prison life shows that the whole system of punishment in India is
absolutely wrong. You will scarcely find any prisoner, political or non-
political, who is there for the first time ; and very often people are found
there who have gone there for the twentleth time. Therefore if Mr.
Milligan wants only to have stringent punishments for persons who do
not carry out his behests, he will not succeed in his purpose of a better
and cleaner supply of tea. I am in favour of a better method of doing
things, and that is by proper education.

Mr. K. Ahmed : I know you are very fond of tea, and your family
members too.
Mr. 8ri Prakasa :
‘‘Twinkle, twinkle, little star,
How I wonder what you are.’’
{Laughter.)

Mr. K. Ahmed :
Up above the world so high,
Like a diamond in the sky’’

(Loud laughter.)

Mr. 8ri Prakasa : I really want that there should be a sympathetic
handling of the situation ; and I am sure that if those who are in charge
of this propaganda went about to the places where tea is sold and told
the vendors how exacily tea should be brewed and made, mueh good
would be done. In this connection, I should also like to point out that
last year, when a similar Bill was before this House, I ventured to suggest
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to Mr. Milligan, a suggestion which he accepted, that he might induee
Government to see that prisoners were also supplied with tea at the expense
of the Tea Cess Committee. In the United Provinces prisoners are not
given any tea at all ; and if Mr. Milligan could induce Government to
allow him and his people to visit prisons from time to time, he would be
doing a great deal of good to a very desirable class of people. (Laughter.)
I believe that a Government can best be judged from its treatment of those
who are its enemies ; and whether a man is a political prisoner or a non-
political prisoner, he has certainly violated, and very often, very rightly,
some bad law of this Government, and so has got into trouble. I am sure
that my Honourable friend, if he has not succeeded in that venture last
year, will succeed this year. As Government seem to be co-operating with
him fully in the passage of this Bill, I hope they will also co-operate with
him in this particular matter. The supply of good tea is in itself the best
propaganda that we can think of in favour of tea. It is a fact that in the
poorer quarters of Calcutta and Bombay very bad tea is supplied. Very
often tea leaves once used are used again. More often than not, water is
over-boiled. These defects spoil the tea ; and along with it, give a bad
name for the tea propaganda itself. I am sure that my Honourable friend,
Mr. Millingan, will accept this additional clause ¢o his Bill and give effect
to it in practice.

Mr, Pregident (The Honourable Sir Abdur Rahim) : Amendment
moved :

*¢ That after sub-clause (b) of clause 4 of the Bill, the following new sub-clause
be inserted :

* (¢) It shall be incumbent on the Indian Tea Market Expansion Board to
make, as a part of their propaganda in India, adequate arrangements
for overseeing the tea shops in the various parts of India, and making
sure that tea is properly brewed and supplied in a clean and proper
manner particularly in the poorer quarters’.’’

Mr. K. Ahmed : I rise to congratulate my Honourable friend who
has just spoken, at the same time I shall have to oppose his amendment and
ask for a different kind of amendment altogether. From his speech it
appears to me that he likes tea, he is very fond of it, not unlike my
Honourable friend from Orissa, nor unlike my Honourable friend from
Poona, Mr. Gadgil, they are also very fond of tea, and I know they are
very fond of attending tea functions and free of cost teas are supplied at
feasts. But many of them are prejudiced persons like my Honourable
friend, Mr. Sri Prakasa, who had been to jail, and he wanted a nice cup
of tea there every day. But I suppose that he was quartered in the
Indian portion of the jail and not in the European portion, where.tea is
supplied. My Honourable friend from Poona does not like it, because
they have political views and they say that they have got an aversion to
-it. But my Honourable friend, Mr. Sri Prakasa, who is an England
returned man, a graduate of Oxford..... ' e

An Honourable Member : Of Cambridge, like you.

Mr. K. Ahmed : Anyhow, he was wanting tea and he has given a
description in his speech. At the same time he requests that the tea
may be supplied also for the benefit of similar people who go to jail to
serve out their period of imprisonment. That being so; the wording of
the amendment is such that it cannot e accepted because it goes against
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the interests of the tea shopkeeper, it goes against the interests of those
people from downstairs, the restaurant keeper from whom my Honourable
friend gets a supply of tea every day probably. But he never objects that
the tea is bad, he pays the bill in full, he never complains to the Secretary
that beautiful tea suitable to his taste is not supplied. Well, Sir, I do
not now remember the rhyme he had quoted in his speech otherwise I would
have applied it. These people do not like to support Government when any
Bill comes here for discussion, though it is for the benefit of the people of
India and the constituency they represent... . (Interruption by Mr. Ram
Narayan Singh)....of the people of Hazaribagh also. The representative
of Hazaribagh comes here and opposes the Bill. But the labourers of
Hazaribagh are maintained, clothed and fed by these organisations of the
tea planters, and my Honourable friends come here, and, instead of repre-
senting these men, misrepresent them. (Laughter.) Instead of doing
good to their constituencies, they have done a great disservice to them. I
ask Mr. Sri Prakasa not to move his amendment because it is not good for
him or for anybody. I remember on previous occasions how many times he
sought the protection and the permission of the Chair to withdraw his
amendments. Instead of citing that beautiful poem which he studied in
His school days and repeating them to me, may I utilise the same in support
of my opposition. I hope that he will like a good man Lelp the passing of
this legislation. If he does that, I shall thank him very much.

" The Honourable Sir Muhammad Zafrullah Khan : I have no doubt
that this amendment has been moved with the object of drawing attention
to this aspect of the question. If so, it has served its purpose. Otherwise
it is open to several objections. It is no more than a pious hope and it
‘has no sanction behind it and it would really not be within the scope of the
Bill at all, because the Bill is not concerned with this kind of thing and in
any case I am afraid it would require a cess of about Rs. 100 on 100 lbs.

of tea to enable any association whatsoever to carry out the object of this
amendment. Sir, I oppose it.

~ Mr. President (The Honourable Sir Abdur Rahim) : The question,
18 :
. ** That after sub-clause (b) of clause 4 of the Bill b i :
be iserted : | (b) ill, the following new sub-clinse
‘ (¢) It shall be incumbent on the Indian Tea Market Expansion Board té
make, as a part of their propaganda in India, adequate arrangements
for overseeing the tea shops in the various parts of India, and making
sure that tea is properly brewed and supplied in & clean and proper
manner particularly in the poorer quarzers’.’’
The motion was negatived.

The Honourable 8ir Muhammad Zafrullah Khan : Before yon put
clause 4, may I, with your permission, draw your attention to this, that
amendment No. 23, which has been adopted by the House, seeks to add
sub-clause (¢) to sub-section (2) of the original Act. I am affraid, it
does not fit in. If you would permit me, I would at this stage move
a formal amendment. The amendment will run as follows :

‘¢ 'That after clanse 4 of the Bill, the following clause be added and th
tlauseg be re-numbered accordingly :’ o » Sabdoquent

- * 5. After sub-section (%) of section 4 of the said Act, the follomng". b-secti
shall be inserted, namely,— ’ ) subrsection

Ll

o “(£a) The Executive Committee of the Board shall consist of nine members, of
PR - whom not less than three shall be Indians ’ *’

Li3B4LAD =
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Mr. President (The Honourable Sir Abdur Rahim) : Amendment
No. 23, which has been adopted by the House, calls for, I understand,
eertain verbal alterations and if those alterations are made, it will read
like this : : ‘

*¢ That after clause 4 of the Bill, the following clause be added and the subsequent
eluuscs be re-numbered accordingly :

* 5. After sub-section (£) of section 4 of the said Act, the following sub-section
shall be inserted, namely,—

‘(2a) The Executive Committee of the Board shall consist of nine members, of
whom not less than three shall be Indians .’ *’

I take it that that represents the decision of the House.
Honourable Members ;: Yes, yes.
Mr. President (The Honourable Sir Abdur Rahim) : The question

is:

‘** That elause 4, as amended, stand part of the Bill.’’

The motion was adopted.

Clause 4, as amended, was added to the Bill.
. Mr President (The Honourable Sir Abdur Rahim) : The g¢uestion
18 :

¢¢ That clanse 5 stand part of the Bill.”’

Mr. Akhil Chandra Datta : Sir, I move : _

‘¢ That in sub-clause (a) of clause 5 of the Bill, after the word * tea ' the words
¢ generally and especially Indian tea ’ be inserted.’’

Sir, section 5, sub-section (2), of the existing Act reads as follows :

¢ The said proceeds and any other moneys received by the Committee in this behalf
shall be applied by the Committee towards meeting the cost of such measures as the
Committee may consider it advisable to take for promoting the sale and increasing the
consumption in India and elsewhere of teas produced in India.’’

Sir, the material words of the existing Act are :

‘** The consumption in India and elsewhere of teas produced in India.’’

Now, 8ir, in the Bill it is proposed to omit these words ‘‘ produced
in India ’,—and for this reason, that there is an international propaganda
which will carry it on, and therefore the propaganda will be with regard
to not only for teas produced in India but also those produced in all
other countries. My amendment is to this effect :

‘* increasing the consumption........ of tea generally and especially Indian tea.’’

Mr, President (The Honourable Sir Abdur Rahim) : The question
I8 :

‘* That in sub-clause (a) of clause 5 of the Bill, after the word ¢ tea ’ the words
‘ generally and especially Indian tea ’ be inserted.’’
' The motion was adopted.
Pandit Nilakantha Das : Sir, I move :
** That in clause 5 of the Bill, after sub-clause (a), the following newSsub-clause
be imserted, and the subsequent sub-clause be re-lettered accordingly :
‘ (b) The Board shall make adequate provision for preventing the sale for
human consumption of any bad or adulterated tea in India.
Eazplanation—Bad tea means any tea dust or sweepings which is mot fit for
human consumption, but fit for the purposes of manure, or for only extract-
ing chemieals or colouring matter therefrom. Adulterated tea means tea

mired with dried and coloured tea leaves already used in making tea, as

well as with other leaves dried afid coloured for the purpose of mixing
with tea leaves for the market ’.7’ P
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. @ir, I may inform the House that in India in the tea markets
leaves other than tea leaves are prepared and sold. There are factories
for thesc leaves somewhere in Madras ; I wanted to ask some questions
at short notice on this subjeet, but perhaps it was not possible for the
Government to reply to those questions in time. There are certain
factories where leaves other than tea leaves are dried, coloured and
made just like tea leaves. Indeed very huge quantities are sold in the
market by wholesale tea dealers, and retail-dealers go to them and 8ay,
“ aive me fifty fifty ', or ¢ twenty-five, seventy-five ’—in language which
is only understood by the dealers, meaning fifty per cent. tea leaves
mixed with fifty per cent. other leaves, etc., etc., as the case may be,
and the wholesale dealers mix them up accordingly—that is the meaning.
It is in that way that they make spurious tea and make it cheap for
the Indian market. Now I should like the sale of such so-called tea
to be prevented. Then, again, in cities and industrial centres like
Jamshedpur I am informed that the tea leaves, after the tea is prepared,
are strained out of the kettle ar.d they are made to dry up, and those
leaves are mixed up again with tea !

Mr. K. Ahmed : Buy Lipton’s Blended Tea !
Mr. J. A. Milligan : Buy *‘ Sri Prakasa Blend "’ !

Pandit Nilakantha Das : T am informed reliably that these are facts
and those leaves are again coloured and mixed with good fea in the
market.—in fact that is done I hear even in the blending firms too, and
these mixed articles are palmed off in the market as good tea ! (Interrup-
tions.) :

Mr. President (The Honourable Sir Abdur Rahim) : Order, order,

Pandit Nilakantha Das : Firstly, then. there are leaves other than
tea leaves, used, and there are factories for the same. Secondly, the
tea leaves already used are mixed with other teas. Thirdly, in the tea
gardens, sweepings and dust which are not meant for the tea market
in this eountry are sent by the producers abroad—for it is a fact that
there is no consumer of such teas in this countrv—for manuring purposes
or extracting the colouring matter chemicals out of that, such as,
tannic acid or other chemicals. Such tea is of eourse not fit for human
consumption and contains a good deal of poison. That is my informa-
tion. Such teas are not allowed to be sold in the market here, but
they are sold to some middlemen for exnart to some foreign trade
centres. These poisonous stuff are clandestinely sold in the markets
for our poor people. and such teas are particularly, I am afraid, sold,
in very huge quantities, in my part of the country. So, a provision
like this is very necessary. My Honourable friend, however, may say
thfnt this amendment is also something like a pious desire. But, as 1
said in my speech on the consideration of the Bill, my idea is that
Government will be prepared to have some Act against tea adulteration
and when that Act. which should come just in the wake of this Aect,
becomes effective, some responsibility will lie with the Board, so that
no bad tea or this kind of mixed tea is sold in the Indian market. For
the present, I hope, my Honourable friend, the Commerce Member will
accept this clause .and in order to implement this he will immediately
b¥ing in a Bill against the sale of bad or adulterated tea in ithe Indian
market. With these words, T move my amendment, '
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Mr. Pregident (The Honourable Sir Abdur Rahim) : Amendment
moved :

¢ That in elause 5 of the Bill, after sub-clause (a), the following new sub-clause
ba inserted, and the subsequent sub-clause be re-lettered accordingly :

* (b) The Board shall make adequate provision for preventing the sale for
human consumption of any bad or adulterated tea in India.

Ezplanation.—Bad tea means any tea dust or sweepings which is not fit for
human consumption, but fit for the purposes of manure, or for only extract-
ing chemicals or colouring matter therefrom. Adulterated tea means tea
mixed with dried and coloured tea leaves already used in making tea, as

. well as with other leaves dried and eoloured for the purpose of mixing
with tea leaves for the market .’’ '

The Honourable 8ir Muhammad Zafrullah Khan : Sir, I am sorry
that I am unable to accept the amendment moved by the Honourable
Member not for the reason that I am not concerned with the evil to
whieh he has referred but for the reason that the Tea Expansion Board
really could not do anything to put an end to this evil. As a matter
of fact, statutory provision already exists laying down standards for
tea in the various provinces. In every one of the provinces tlere is an
Act designed to secure the purity of foodstuffs. :

Pandit Nilakantha Das ; But tea is not ineluded in them.

The Honourable Sir Muhammad Zafrullah Xhan : In rules made
under every one of these Acts, standards for tea have been notified. I,
therefore, oppose the amendment.

Mr. President (The Honourable Sir Abdur Rahim) : The question
s : - A Lo
‘*‘ That in clause 5 of the Bill, after sub-clause (a), the following new sub-elause
be inserted, and the subsequent sub-clause be re-lettered accordingly : i
* (b) The Board shall make adequate provision for preventing the sale for
human consumption of any bad or adulterated tea in India.

Ezplanation—Bad tea means any tea dust or sweepings which is not fit for
human consumption. but fit for the purposes of manure, or for only extract-
ing chemieals or colouring matter therefrom. Adulterated tea means tea
mixed with dried and coloured tea leaves already used in making tea, as
well as with other leaves dried and coloured for the purpose of mixing
with tea leaves for the market . '’

The motion was negatived.
. Mr. President (The Honourable Sir Abdur Rahim) : The question
18 :
‘* That clause 5, as amended, stand part of the Bill’’
The motion was adopted.
Clause 5, as amended, was added to the Bill.

N Mr. President (The Honourable Sir Abdur Rahim) : The question.

** That clanse 6 stand part of the Bill.”’
Mr. Basanta Kumar Das : Sir, I want o move both the amendments

standing in my name, namely, Nos. 43 and 44,
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Mr. J. A Milligan : May I point out to the Honourable Member
that this amendment is consequential to a previous amendmeni which
he withdrew and which related to the introduction of the principle of
election,

Mr. Basanta Xumar Das : Amendment No. 43 is not consequential.

Mr. J. A. Milligan : It is not. I beg your pardon. I thought you
were moving No. 4.

The Honourable 8ir Muhammad Zafrullah Khan : But the name
“ The Indian Tea Market Expansion Board '’ has already been accepted

by the House.

Mr, Basanta Kumar Das : I want to introduce the words * if neces- .
sary '. My object is to provide that if the Governor General wants to
make any minor change in the rules it is not necessary for him to consult
the Board. Therefore, I have introduced the words  if necessary ’ in
order to provide that consultation of the Board would be optioral with
the Governor General in Council. Sir, T move :

*¢ That clause 6 of the Bill be re-numbered as clause 6 (i), and, before the clause,
as so re-numbered, the following be inserted : )

¢ In sub-section (1) of section 7 of the said Act. for the words ¢ Tea Cess Com-
mittee ' the words ‘ The Indian Tea Market Expansion Board, if neces
sary ’ shall be substituted ’.”’

I have already explained the object of my amendment and I hope
the Honourable the Commerce Member will accept it. It is a very
minor change and it will lead to convenience.

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

‘¢ That clause 6 of the Bill be re-numbered as clause 6 (ii), and, before the clause,
as 8o re-numbered, the following be inserted : '

¢ In sub-section (1) of section 7 of the said Act, for the words ¢ Tea Cess Com-
mittee’ the words ‘ The Indian Tea Market Expansion Board, if neces-
sary ’ shall be substituted ’.’’

The Honourable 8ir Muhammad Zafrullah Kban: Sir, I am
unable to accept this amendment because all that section 7 (1) provides
is that the Governor General in Council after consulting the Tea Cess
Committee, which will now be called the Indian Tea Market Expansion
Board, and after previous publication may make rules to carry out the
purposes of this Act. After he has consulted the Board, he is not
bound to accept the advice of the Board. Therefore, the addition of
the words ‘if necessary ’ will make no Jifference whatsoever.

. M. President (The Honourable Sir Abdur Rahim) : The question
18 :

** That clanse 6 of the Bill be re-numberad as elaunse 6 (%), and, before the clanse,
an go re-numbered, the following be inserted :

¢ In sub-section (1) of section 7 of the srid Aect, for the words * Tea Cess Com-
mittee ’ the words ¢ The Indian Tea Market Expansion Board, if neees--
sary ’ shall be substituted .7’

The motion was negatived.
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- Mr. Basanta Kumar Das : Sir, I move :
. * That in elause 6 of the Bill, sub-clauses (a) and (b) be re-lettered as sub-clansés
i(d) avd (c), and, before the eub-clauses, a8 so re-lettered, the following be inserted :
* (a) in clause (a)— '

P (+) after the word ‘ nomination ’ the words * election, recommendation ’
R shall be inserted ;
L7 (#) the word ‘ and ’ before the word ¢ appointment ’ shall be omitted ;

(i1i) after the word ¢ appointment ’ the words ‘ and retirement ' shall be
R inserted ;

G (iv) for the word ¢ Committee ’ the words  Board as provided for in
section 4 of the Act’ shall be substituted ’.’’

Now, if these words are placed in the original section, it would read
thus :

. *'*(2) In partieular and without prejudice to the gemerality of the foregoing
powe'r, such rules may provide for— '

(a) the nomination, election, recommendation, appointment and retirement of
the members of the Commttee and the procedure of the Board.’’

Sir, my object is to make provision that the Governor General in
Couneil will be entitled to make rules for recommendation for election
and retirement of the ** Indian Tea Marketing Expansion Board . Now,
it would appear from the amendments that have been accepted, as for
instance No. 15 that members of the Board are to be appointed on the
recommendations of the Bengal Chamber of Commerce and some other
bodies. I want to say, therefore, that the Governor General in Counecil
will have power to frame rules which should be followed in making these
recommendations. With regard to election, Honourable Members may ask
that there is no word ¢ election ’ in any of the amendments. But I beg to
draw the attention of the House to amendment No. 23 which says that
the executive committee is to be formed. Who is to form the executive
committee ¥ The Tea Expansion Board has to do it and so they will have
to eleet their executive committee. Therefore the Governor General
should have power to make rules for the election of the executive com-
mittee. Therefore I submit that this amendment is perfectly consequential
to the arnendments that have been already aceepted.

_Mr, President (The Honourable Sir Abdur Rahim) : Amendment
moved :
" ¢4 That in clause 6 of the Bill, sub-clauses (a¢) and (b) be re-lattered as sub-clauses
(h) and (¢), and, before the sub-clauses, as so re-lettered, the following be inserted :
‘ (a) in clause (a)—

(i) after the word ‘ nomination ’ the words ¢ eleetion, recommendation '
shall be inserted ;

(i) the word  and ’ before the word ‘ appointment ’ shall be omitted ;

(4#i) after the word ¢ appointment’ the words ¢ and retirement ’ ghall be
inserted ;

(i) for the word ‘ Committee ' the words ‘ Board as provided for in
section- 4 of the Aect’ shall be substituted ’.’’

+-» The Honourable 8ir Muhammad Zafrullah Khan : Sir, I beg to
submit that the first three parts of the amendment are harmless and

although they may be unnecessary I have no objection to them ; but the
last part of the amendment, that is part (i#v) which says that for the word
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* committee ' the words ‘ Board as provided for in section 4 of the Act’
shall be substituted, that is already eovered. Clause 8 of the Bill says :

*¢ In the preamble and throughout the said Aet, for the word ‘ Committes ’ and
for the words * Tea Cess Committee ’ wherever they occur the word ¢ Board ’ shall be
substituted.’’

Clause (2) (¢) has already defined a ‘ Board ' as meaning the Indian
Tea Market Expansion Board constituted under section 4. Therefore that
portion of the amendment is redundant and a mere duplication. With
regard to the first three parts, I am indifferent. If the Honourable Mem-
ber thinks that the rule making power of the Governor General should be
enlarged in the manner suggested by him I have no objection.

Mr. Basanta Kumar Das : I am ready to delete part (in).
Mr, President (The Honourable Sir Abdur Rahim) : I shall put the
question deleting part (iv). The question is :

*¢ That in clause 6 of the Bill, sub-cluuses (a) and (b) be re-lettered as sub-clauses
(b) and (e¢), and, before the sub-clauses, as so re-lettered, the following be inserted :

‘ (a) in clause (a)—

(i) after the word ‘ nomination ’ the words ¢ election, recommendation.’
shall be inserted ;

(i) the word ‘ and ’ before the word ‘ appointment ’ shall be omitted ;
(iii) after the word ¢ appointment ’ the words ‘ and retirement ’ ghall be
inserted ’.7’
The motion was adopted.
Pandit Nilakantha Das : Sir, I beg to move :
‘* That in sub-clause (b) of clause 6....°7
The Honourable 8ir Muhammad Zafrullah Khan ; It has now become
sub-clause (c¢).
- Pandit Nilakantha Das : I beg to move :

‘* That in sub-clause (¢) of clavse 6 of the Bill, in the proposed clause (d),
before the words ¢ tea industry ' the word ‘ Indian ’ he inserted.

The Honourable Sir Muhammad Zafrullah Khan: I accept the
amendment.

Mr. President (The Honourable Sir Abdur Rahim) : The question is :

‘* That in sub-clause (c) of clause 6 of the Bill, in the proposed clause (d),
before the words ¢ tea industry ’ the word ¢ Indian ’ be inserted.’’

The motion was adopted.
Mr. Akhil Chandra Datta : Sir, I beg to move :

‘* That in sub-clause (b) of clause 6 of the Bill, to the proposed clause (d) of
sub-section (£) of section 7, the following proviso be added :

* Provided .always that in any committee appointed out of India for administer-
ing the funds of the Board, such committee shall have direct representa-
tion of the Government of India and the Indian planting interest.
Further provided always that such Committee be always respomsible to
the Board for the submission of details of- expenditure and operations
and further such operations outside India shall be directly inspected by
the Board’s representatives from time to time in each individual country
such period shall not exeeed three yedrs in each instance ’.’’

I may state at once that I am not pressmg this amendment. I am
moving it only to invite the attention of the Government to the suggestions
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I have made in the amendment. I want a specific assurance that:the
suggestions contained in the amendment would be given effect to as early
as possible. Three things are recommended in the amendment. Firstly
that India should be represented on those International Boards, secondly
that the outside Committee should be responsible to the Indian committee
for submission of details of expenditure and operation and thirdly that
such operations outside India shall be primarily inspected by the Board’s
representative from time to time in each individual country. I shall be
satisfied with an assurance that these suggestions would be given effect to.
My request is perfectly in econsonance with the suggestions made by the
Indian Tea Association. On page 7 of their letter they say :

‘¢ For the purpose of promoting the sale and increasing the conmsumption of tea
im other countries the Bureau may, at their discretion, allot moneys from the tea cess
fund to be expended on projects under the direct administration and control of other
representative bodies provided that the Bureau shall have approved of such projects
and that the Bureau is represented on such bodies.”’ :

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

‘¢ That in sub-clause (b) of clause 6 of the Bill, to the proposed clause (d) of
sub-section (£) of section 7, the following proviso be added :

* Provided always that in any committee appointed out of India for administer-
ing the funds of the Board, such committee shall have direct representa-
tion of the Government of India and the Indian planting interest.
Further provided always that such Committee be always respomsible to
the Board for the submission of details of expenditure and operations
and further such operations outside India shall be direectly inspeeted by
the Board’s representatives from time to time in each individual eountry
such period shall not exceed three years in each instance ’.”’

Mr J. A Milligan : Sir, I would like to peint out to my Honourable
friend the fact that the responsibility which is imposed by this Act on the
new Board would make it impossible for them to contribute funds to any
body which was not directly under them so that they could be relieved of
that responsibility. The International Tea Market Expansion Board, as
I expiained this morning, is composed of three members from the Indian
Tea Cess Committee, or as it will be the New Indian Tea Market Expansion
Board, the Ceylon Tea Propaganda Board and the Amsterdam Tea
Association and there is no suggestion or intention that any Committee
would be set up empowered to spend the tea cess fund which was not
composed partly at least of representatives of the Indian Tea Cess Com-
mittee.

Mr. Akhil Chandra Datta : In view of the assurance, I beg leave of
the House to withdraw the amendment. o .

The amendment was, by leave of the Assembly, withdrawn.
- .. Mr, President (The Honourable Sir Abdur Rahim) : The. question

i

r;-".;"‘ That elause 6, as amended, stand part of the Bill.”

' * The motion was adopted.

" Clause 6, as amended, was added to the Bill,
Clauses 7 and 8 were added to the Bill..

.. Clause 1 was added to the Bill. ..

The Title and the Preamble were added to the Bill.
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1he Honourable 8ir Muhammad Zafrullah Khan : Sir, I beg to
move :

" ** Thut the Bill further to amend the Indian Tea Cess Act, 1903, as amended, be
passed.’”’

. 8ir, at this stage I do not propose to make a speech except to éxpress
11y sense of gratitude to the House, and particularly te
titose Members who are primarily concerned with the
interests affected Ly the Bill, that they were able to come to an under-
vtunding with regard to the main features of ‘the Bill which has enabled
the House to pass it fairly expeditionsly.v_ Sir, T move.

Mr. President (The Honourable Sir Abdur - Rahim) : Motion

moved :
““ That the Bill, as amended, be passed.’’

Mr, Akhil Chandra Datta : Sir, I shall speak for half a minute.
There is a great grievance with regard to this Bill against Mr. Milligan.
We have been made to talk the whole day over tea but we have not yet
received one single cup of tea. (Laughter.) Therefore, I warn him that
we on this side of the House will oppose his Bill being passed unless he
gives an assurance that he will give us a tea party. (Laughter.)

Dr. Ziauddin Ahmad : Sir, I congratulate Mr. Milligan and I will
draw his attention to two points only. One was in conneetion with educa-
tion. I will remind him of a story in America. Some persons made brass
buttons which were exacily like the cent in America and there was an
inseription on those hrass buttons that they were not to be used in the
slots of automatic machines but only as buttons. Of course the result was
that they were extensively used in the automatic machines. So whenever
tea is mentioned in any school text-book, you may take it for granted tha:
people will be jolly elad to have tea. They would enjoy drinking it more
than ‘nerely reading its account. There is one more thing to which T wish
to draw attention. T think it was a very sensible suggestion that was made
by Mr. Sri Prakasa that you ought to use the prisoners as your propa-
gandists and Mr. Milligan should supply free tea to all prisoners and the
objeet iz that when they ecome out they will earry on your propaganda.
But there is one difficulty in this proposal. Aeccordine to the stateimnent
of Mr. Sri Prakasa, most visitors there are on their twentieth pilgrimage
so that 20 prisoners are equivalent to one, you will have to supply 20 cups
of tea in order to have one propagandist. I would have strongly
supported his motion but for this drawback. Now., T congratulate
Mr. Milligan and the Honourable the Commerce Member on their tact in
piloting this Bill. T support the motion and T join the Deputy President
in his remarks about tea-less assembly.

Mr. J. A. Milligan : Sir, I will not detain the Honse for more than a
minute. In April 1935 when T thanked the Honourable the C‘ommerce
Membhcr and the Members of this House for the help they gave in so
speedily putting on the Statute-book the Tea Cess Amending Bill of 1935,
my eratitude consisted largely of a lively sense of favours to come hecause
at thai time I indicated that we had another Bill coming shortly before the
House. I now have much pleasure in expressing, on behalf of the tea
industry and on my own hehalf, my gratitude to the ITonourable the

LAB4LAD I

3 P.M.
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Commerce Member and to his Secretary and also to the Members of this
House for placing this Bill-on the Statute-book and thereby enabling tlie
new Indian Tea Market Expansion Board to proceed with its great work.

_ Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

*‘ That the Bill, as amended, be passed.’’
The motion was adopted.

The Assembly then adjourned till Eleven of the (lock on Monday,
tlie 12th October, 1936.
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